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CENTRAL EMPOWERED COMMITTEE 
 

REPORT OF THE CENTRAL EMPOWERED COMMITTEE 
ON APPLICATION NO. 1587 OF 2024 FILED BEFORE IT BY 
SHRI RAJEEV RANJAN AND APPLICATION NO. 1608 OF 
2025 FILED BY M/s. RR TEXKNIT LLP, REGARDING 
CONSTRUCTION OF GROUP HOUSING PROJECT AT 
KHASRA NO. 1230/2, SECTOR-B, POCKET-1, VASANT 
KUNJ FALLING IN THE MORPHOLOGICAL RIDGE OF 
DELHI. 
 

BACKGROUND 

 

In this Report, the CEC has dealt with two Applications which are 

related to a single project, i.e., a Group Housing Project on Privately 

Owned Land bearing Khasra No. 1230/2, Sector-B, Pocket-1, Vasant 

Kunj, New Delhi, hereinafter referred to as ‘subject land’. 

 
2. The Application Number 1587 of 2024 has been filed by Shri Rajiv 

Ranjan through which he has raised objections against the approval of 

the proposed Group Housing Project on ‘subject land’, on the ground 

that the proposed land is falling within the Morphological Ridge Area and 

thus, no construction may be allowed on the proposed land. The 

Applicant has relied on the E-Vanlekh Map to show that part of the 

proposed land falls under the Morphological Ridge (South Central Area).  
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A copy of the Application No. 1587 of 2024 is enclosed as ANNEXURE 

R-1 to this Report. 

 
3. The Applicant, Shri Rajiv Ranjan has stated in this application that 

the proposed Housing Site falls in Notified South Central Ridge of the 

Aravalli Morphological Ridge Area and will impact on the Aravalli Ridge’s 

Stability, therefore the Applicant prayed for cancellation of proposed 

multi-storied Group Housing Project situated at ‘subject land’ being part 

of Morphological Ridge. 

 

4. The other Application Number 1608 of 2025 has been filed by Shri 

Vivek Gupta, Advocate on behalf of M/s RR Texknit LLP with the prayer 

that the development plan of the project site for construction of Group 

Housing Project on ‘subject land’ be approved by the Hon’ble Central 

Empowered Committee and may be recommended to the Hon’ble 

Supreme Court for its kind approval. The Applicant in this application 

has contested the fact that the said land, which is the subject matter of 

both the Application, lies in a Morphological ridge. A copy of the 

Application No. 1608 of 2025 filed is enclosed as ANNEXURE R-2 to 

this Report. 
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5.  This Report is being filed after taking meetings with the Applicants 

of both applications and all stakeholders like DDA, MCD, Forest 

Department of the GNCTD, and the MoEFCC, followed by a site visit on 

03.01.2025 and after perusing the relevant records. 

 

DETAILS OF THE PROJECT 

 

6. As per the records submitted during the meetings convened by the 

CEC, the Delhi Development Authority (DDA) as a part of large-scale 

acquisition, planning, development and disposal, prepared a scheme in 

1987 in the name of SFS Housing Vasant Kunj Residential Scheme for 

Planned Development of the area including the ‘subject land’. A copy of 

the Map of Layout Plan of the approved scheme of 1987 is enclosed as 

ANNEXURE R-3 to this report.  

The DDA initiated steps to acquire a large chunk of land to 

construct four-storied walk-up housing. The proposal of the DDA was 

approved. The DDA constructed the SFS Housing Project all around the 

‘subject land’ as per the Layout Plan by leaving out the ‘subject land’ as 

it could not be acquired. The DDA initiated further steps to acquire the 

‘subject land’ from 23.08.1989 onwards, but didn’t succeed. The area of 

‘subject land’ was thus de-notified vide Notification dated 20.08.1996 

from the acquisition of land. As the rest of the project was taken up by 

182081



4 
 

DDA as per its plan, the ‘subject land’ is surrounded by multi-storied 

residential houses.  

 
7. The then owners of the ‘subject land’, Rakesh Mahajan and 

others, submitted an Application on 23.08.2007 seeking sanction of a 

Layout Plan for the construction of a Group Housing Complex on it. 

However, the Standing Committee of the MCD rejected the application 

on 17.11.2008. The rejection was based on the ground that the DDA 

had declined to issue a No Objection Certificate (NOC) for the proposed 

construction, as it was in the process of acquiring the ‘subject land’ for 

developing multi-storied group housing under its SFS Group Housing 

Scheme, 1987. 

 
8. The owners of the ‘subject land’ filed Appeal No. 24/ATMCD/2009 

on 27.01.2009 before the Appellate Tribunal, MCD, challenging the 

rejection of their request for sanction of the Layout Plan by the MCD. 

The Tribunal, through its order dated 06.05.2010, allowed the appeal 

and directed the Standing Committee of the MCD to consider the 

sanctioning of the Layout Plan for the proposed Group Housing Society 

on the ‘subject land’. However, this order was challenged before the 

Learned District Judge. Based on an affidavit submitted by the Vice-

Chairman of DDA, the case was sent back to the Tribunal. In the 

affidavit, the DDA stated that a notification under Section 4 of the Land 
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Acquisition Act would be issued within two months, and the land would 

be acquired for the planned development of a residential colony. 

However, despite its stated intentions, the DDA failed to acquire the 

‘subject land’. 

 
9. The DDA then challenged the owners’ claim again before the 

Learned District Judge, but later on submitted an affidavit to the court, 

admitting that it would not be possible for them to acquire the ‘subject 

land’ and clarifying that the MCD could consider the Layout Plan 

submitted by the owners, provided it complied with the Master Plan for 

Delhi (MPD)-2021. Accordingly, on 16.07.2016, the Learned District 

Judge directed the MCD to reconsider the Layout Plan in accordance 

with MPD-2021, the applicable Development Control Norms, and the 

Zonal Development Plan. Under both MPD-2001 and MPD-2021, the 

subject land seemed to be eligible for Group Housing development. 

 
10.     The then owners of the ‘subject land’ then submitted a proposal 

for construction of the Group Housing Project, which was considered as 

per the regulation for enabling the planned development of Privately 

Owned Land notified vide Notification dated 04.07.2018. The proposal 

was then considered and approved by the Screening Committee of the 

erstwhile South Delhi Municipal Corporation (SDMC) in its 368th Meeting 

held on 22.04.2019. The said approval was further affirmed in its 370th 
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Meeting dated 17.06.2019. A copy of the relevant part of the Minutes of 

the Meetings held on 22.04.2019 and 17.06.2019 is enclosed as 

ANNEXURE R-4 (Colly) to this report. 

 
11. The proposal for applicability of development norms on the 

‘subject land’ was placed before the 11th Technical Committee Meeting 

held on 23.12.2019 vide Item No. 47/TC/2019, wherein the said 

proposal was approved with the following observations: -  

‘The proposal was presented by Addl. Commissioner-
III with (PLG). The members were informed that 
incorporation of the said private land in the already 
approved layout plan was approved in the 368th 
Screening Committee held on 22.04.2019.  

Further, Chief Engineer Building SDMC has forwarded the 
file seeking clarification regarding decisions taken in the 
Screening Committee. The issues raised by SDMC were 
deliberated point wise and the following was clarified.  

1. The said pocket under consideration is part of integrated 
layout plan of housing pocket and the access to the pocket 
is already defined as existing LOP. Therefore, circulation 
pattern of the existing layout has to be followed. Similarly, 
the owner of private land will also provide all the access 
as per the existing LOP.  

2. The said plot u/r is part of existing integrated layout plan.  

3. The same has already been clarified in point no.1.  

4. As informed, the incorporation of private land (Kh. 
1230/2), Village Mehrauli in the already approved layout 
plan of existing housing pocket is approved and has been 
forwarded to SDMC, along with approved minutes and 
agenda.  

5. As per MPD-2021, in controls prescribed for group 
Housing, there is no restriction on height subject to 
clearance from AAI/ Fire Department and other statutory 
bodies.  
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6. It has already been mentioned in SOP for private land 
policy that location, configuration, dimensions shall be 
verified by the concerned ULB's from Revenue Deptt. 
GNCTD.  

It was decided that the guidelines, SOP be forwarded to 
Ministry and LG Office. These guidelines may updated 
from time to time as and when cases are put up in SCM 
and Technical Committee. The above points emerging 
from the aid clarifications may also be included in the 
SOPs/Guidelines. Further, it was deliberated and directed 
that SDMC may start the process for verification of Khasra 
and other documents simultaneously while examining the 
matter in detail. 

  

A copy of the Minutes of the 11th Technical Committee meeting 

held on 23.12.2019 is enclosed as ANNEXURE R-5 to this Report. 

 
12. The proposal for Group Housing on the ‘subject land’ was 

approved by various statutory departments, and NOCs were also issued 

from the concerned departments with respect to the said Group Housing 

Project as follows: 

a. Delhi Development Authority (DDA): 
 

i.  Approval by 368th Screening Committee in its meeting 

dated 22.04.2019 of the proposal for incorporation of 

Privately owned land, Khasra No. 1230/2 in the approved 

layout plan of area for SFS Housing at Sector-B, Pocket-

1, Vasant Kunj, New Delhi in view of ‘The Regulations 

for enabling Planned Development of Privately Owned 

Land’. 
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ii. Approval by the 11th Technical Committee in its meeting 

dated 23.12.2019 of the proposal for the applicability of 

development norms. The said Technical Committee 

further clarified that the said pocket under consideration 

is part of the integrated layout plan of Housing, and the 

plot under reference forms an integral part of the pocket. 

 
b. MCD Sanction Plan:  

 
The Municipal Corporation of Delhi (MCD) vide Sanction 

Letter bearing File No. 10118122 dated 13.05.2024 

granted sanction on 22.03.2024 to erect/de-erect/add 

to/alteration in the building to carry out the development 

relating to Plot No. 1230/2, Sector-B. Pocket-1, Vasant 

Kunj, New Delhi, part of the Revenue Estate of Village 

Mehrauli, New Delhi. The MCD has granted sanction for 

the proposed layout plan of the said Group Housing 

Project. A copy of the Sanction Letter of MCD dated 

13.05.2024 with respect to the proposed Group Housing 

Project is enclosed as ANNEXURE R-6 to this report. 

 
 c. Environmental Clearance (EC): 
 

The Environmental Clearance has been granted for the 

construction of Group Housing at Khasra No. 1230/2, 

Sector-B, Pocket-1, Vasnat Kunj, Part of Revenue Estate 

of Village Mehrauli, New Delhi by M/s RR Texknit LLP. 

The MoEFCC, Govt. of India vide Letter dated 

13.01.2025 granted Environmental Clearance to the 

proposed project of M/s RR TEXKNIT LLP.  A copy of 

the Environmental Clearance (EC) granted for the said 

project is enclosed as ANNEXURE R-7 to this Report. 
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 d. Delhi Pollution Control Committee (DPCC): 
 
The proposal for grant of Environmental Clearance (EC) 

for ‘Group housing’ at Khasra No. 1230/2, Sector-B, 

Pocket-1, Vasant Kunj, Delhi by M/s RR Texknit LLP was 

approved and recommended by the State Level Expert 

Appraisal Committee (SEAC) vide File No. 

DPCC/SEIAA-IV/P2/C-489/DL/2024. A copy of the 

Environmental Clearance (EC) granted regarding the 

proposed Group Housing Project is enclosed as 

ANNEXURE R-8 to this Report. 

 
 e. Delhi Urban Art Commission (DUAC): 

 
The Delhi Urban Art Commission (DUAC) has approved 

the Building Plans proposal in respect of Residential 

Group Housing at Khasra No. 1230/2, Sector-B, Pocket-

1, Vasant Kunj (Part of Revenue Estate of Village 

Mehrauli) vide Letter No. 55(78)/2024-DUAC dated 

19.02.2024. A copy of the Approval Letter of the said 

Group housing Project by Delhi Urban Art Commission 

is enclosed as ANNEXURE R-9 to this Report. 

 
 f. Airports Authority of India (AAI): 

 
The Airports Authority of India has approved the said 

project and granted it’s No Objection Certificate (NOC) 

for Height Clearance dated 25.10.2023. The AAI has no 

objection to the construction of proposed structures at 

Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj, 

Delhi. A copy of the NOC for Height Clearance dated 
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25.10.2023 granted by the Airports Authority of India is 

enclosed as ANNEXURE R-10 to this Report. 

 
 g. Directorate of Delhi Fire Service: 
 

The Directorate of Delhi Fire Service has approved and 

given its NOC bearing No. F/6DFS/MS/BP/2024/41 

dated 15.02.2024 regarding construction of the 

proposed buildings and project from a fire safety point of 

view in Residential Group Housing Project at Khasra No. 

1230/2, Sector-B, Pocket-1, Vasant Kunj, Delhi (Part of 

Revenue Estate of Village Mehrauli). A copy of the NOC 

dated 15.02.2024 granted by the Directorate of Delhi Fire 

Service is enclosed as ANNEXURE R-11 to this Report. 

 
 h. Delhi Jal Board (DJB): 
 

The competent authority of the Delhi Jal Board has 

approved the NOC bearing No. DJB/EE(M)-45/2024/520 

dated 01.02.2024 for Water and Sewer Connection for 

Construction of Residential Group Housing on Khasra 

No. 1230/2, Sector-B, Pocket-1, Vasant Kunj, Delhi. A 

copy of the NOC dated 01.02.2024 granted by the Delhi 

Jal Board for Water and Sewer Connections is enclosed 

as ANNEXURE R-12 to this report. 

 
 i. BSES Rajdhani Power Limited: 

 
The BSES Rajdhani Power Limited has granted the 

technical feasibility for assurance of power supply for 

Residential purposes at Khasra No. 1230/2, Sector-B, 

Pocket-1, Vasant Kunj, Delhi. A copy of the Clearance 

Letter dated 13.12.2023 issued by BSES Rajdhani 
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Power Limited is enclosed as ANNEXURE R-13 to this 

Report. 

 
j. Land Acquisition Collector (South): 
 

With respect to Khasra No. 1230/2, Sector-B, Pocket-1, 

Vasant Kunj, Delhi, the Land Acquisition Collector 

(South) vide Letter dated 22.02.2024 has confirmed the 

fact that the said land is free from any kind of acquisition. 

A copy of the Letter of the Land Acquisition Collector 

(South) dated 22.02.2024 is enclosed as ANNEXURE R-

14 to this report. 

 

 All the relevant details & specifications of the project are at para 5 

(reference- page 92 of this Report) of the Environmental Clearance (EC) 

granted for the said project. 

 

13. A total of 23 trees are present at the site, out of which 19 are 

healthy and upright, 01 is a rehabilitated fallen tree, and 03 are dried 

out. The proposed project does not envisage felling/ translocation of any 

tree. The list of trees along with the report of Deputy Conservator of 

Forests, South Delhi Division, dated 06.12.2024, is enclosed as 

ANNEXURE R-15 to this Report. 
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STATUS OF THE SUBJECT LAND VIS-À-VIS MORPHOLOGICAL 
RANGE 

 

14. The Forest Department of GNCTD has a portal 

https://evanlekh.eforest.delhi.gov.in/moroho.html where the Google 

Earth map of the entire area classified as ‘Morphological Ridge’ is 

available. A screenshot is as follows: 

 

In this, the yellow-coloured portion represents the ‘Morphological 

Ridge'.  Upon overlaying the KML of the ‘subject land’, it was observed 

that almost 80% of it falls in the ‘Morphological Area'. A screenshot from 
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the GNCTD portal depicting the ‘Morphological Ridge' and the map 

showing the overlaid project area is as follows: 

 

 Hence, out of the total 5353 square meters of the ‘subject land’, 

an area of 4553 square meters falls in the Morphological Ridge Area. 

 
15.      M/s RR Texknit LLP contends that the ‘subject land’ does not fall 

within the Morphological Ridge Area, nor does it exhibit any qualifying 

characteristics. The land is neither notified as Forest, Protected Forest, 

Ridge, nor recorded as 'Gair Mumkin Pahar' in Revenue Records; 

rather, it is classified as 'Residential' and forms part of an approved 
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Integrated Layout Plan by the DDA. It is not part of a Regional Park 

under the MPD-2021 or Zone F Zonal Plan, nor does it contain water 

bodies or qualify as government land. The site is levelled, lacks rocky 

terrain, and does not support wildlife or biodiversity typically associated 

with ridge areas. However, the CEC is of the considered opinion that as 

of the date, use of the E-vanlekh portal 

(https://evanlekh.eforest.delhi.gov.in/moroho.html) of the Forest 

Department of GNCTD is the only objective way to decide if any land 

falls within the ‘Morphological Area’ or not.  As per this, the majority of 

the ‘subject land’ falls within the ‘Morphological Area’. Hence, the 

submission of Shri Rajiv Ranjan, the Applicant of Application No. 1587 

of 2024, that the ‘subject land’ falls within the Morphological Ridge Area 

is correct. 

 However, the Committee conducted a site visit on 3.01.2025 and 

observed that the ‘subject land’ is flat land, surrounded by the 

residential houses of DDA. 

 

LEGAL AND JUDICIAL PRECEDENTS ON MORPHOLOGICAL 
RIDGE 

 

16.        The Morphological Ridge has been defined as an area outside 

the Notified Forest/Ridge Land but having similar Morphological 

292092



15 
 

Features of the Ridge. The concept of Morphological Ridge has been 

strengthened by various judicial precedents, which are as follows: 

I. Order of Hon’ble High Court of Delhi, New Delhi dated 
30.11.2011 in W.P. (c) No. 3339 of 2011 (Ashok Kumar 
Tanwar Vs. Union of India & Ors.)  

 

The Hon’ble High Court disposed of the said petition by 

observing as follows: 

 

“4. It is clear from the aforesaid that the area 
in question is given the character of a 
‘Geological Ridge’ though falling outside the 
Notified Forest Ridge Land.  Even in 
respect of such a land, clearance from 
the Ridge Management Board or the 
Hon’ble Supreme Court through the 
Central Empowered Committed is to be 
obtained before carrying out any 
construction. Such permission is a pre-
requisite in view of the directions of the 
Supreme Court. ………….” 

  

II. Order of this Hon’ble Court dated 29.06.2016 in Civil 
Appeal No. 5370 & 5371 of 2016 (Delhi Development 
Authority Vs. Kenneth Builders and Developers Pvt. 
Ltd. & Ors.)  

 
“This Hon’ble Court accepts the view of the 
CEC that the proposed construction of 
buildings can be undertaken only after 
obtaining clearance from the Ridge 
Management Board and permission of 
this Hon’ble Court.” 
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III. Order dated 08.02.2023 of this Hon’ble Court in I.A. 
No. 191635 of 2022 in W.P. (C) No. 202 of 1995 
 
This Hon’ble Supreme Court considered the said 

application concerning the CEC Report No. 31 of 2022 in 

Application No.1559/2022 filed by the Directorate of 

Revenue Intelligence, Ministry of Finance, Government of 

India 16 seeking permission of this Court for diversion of 

6,200 sq. mtrs of Morphological Ridge Area situated at 

Plot No.11B, Vasant Kunj, New Delhi for construction of 

office building for the Directorate of Revenue Intelligence 

Headquarters, New Delhi. The Hon’ble Supreme Court 

observed that there was no exact 

demarcation/identification of the areas of extended ridge, 

which are not notified but have similar morphological 

features; hence, the Hon’ble court directed the MoEFCC 

to appoint a Committee in this regard. The relevant 

extracts are reproduced below:   

 

“11. While considering the said I.A., one 
important aspect has been brought to our 
notice. 

 
12. It is pointed out that apart from the notified 
area of ridge, which is a protected area, there 
are other areas falling outside the demarcated 
notified ridge which also have similar 
‘morphological features’ of ridge. 
 
13. The High Court of Delhi vide order dated 
30.11.2011 in Writ Petition No.3339/2011 
(Ashok Tanwar v. Union of India) and this Court 
in Delhi Development Authority v. Kenneth 
Builders and Developers Pvt. Ltd. and Others 
[(2016) 14 SCC 561] has held that land falling 
outside the demarcation of notified ridge but 
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having similar ‘morphological features’ of ridge 
should be given same protection as is given to 
the notified areas and no construction should 
be permitted thereon. It cannot be doubted that 
the ridge in Delhi acts as a lung, which supplies 
oxygen to the citizens of Delhi. The necessity 
to protect the ridge, therefore, cannot be 
undermined. 
 
14. It appears that there has been some 
difficulty in identifying the areas of ridge, which 
are not notified but also have the same 
features. 
 
15. We, therefore, find it appropriate that the 
Ministry of Environment, Forest and Climate 
Change (MoEFCC), appoints a committee 
consisting of the following officials/ officers, to 
work out the modalities for identifying the said 
area which has similar ‘morphological features’ 
as that of a notified ridge and which needs to 
be protected as a notified ridge: -  

 
i) A senior officer of the MoEFCC, not 
below the rank of Joint Secretary.  
ii) A representative of the Forest 
Department of the NCT of Delhi.  
iii) A representative of the Geological 
Survey of India.  
iv) A nominee of the Ridge Management 
Board  
v) A representative of the DDA.  

 

16. The representative of the MoEFCC shall be 

the Chairperson-cum Convenor of the said 

Committee.” 

…………. 

“18. We further direct that until further orders, 

the DDA shall not allot any land in the areas 
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which are under consideration for being 

notified as a protected area.” 

 

Thus, vide order dated 08.02.2023, the Hon’ble 

Supreme Court directed the MoEFCC to constitute a 

committee for exactly identifying the areas having similar 

‘morphological features’ as that of the notified ridge. The 

process is yet to be completed.  

iv. Order of this Hon’ble Court dated in IA No.117930 of 
2024 in Contempt Petition (Civil) Diary No. 21171 of 
2024 in W.P.(C) No. 4677 of 1985:  

 

 This Hon’ble Court has on 16.05.2024 inter alia passed 

the following order: 

 
“5. We, therefore, restrain the Ridge Management 

Board from clearing the project proposals for the 

diversion of the ridge forests without seeking 

permission from this Court.” 

 

17. Hence, in the extant matter, as the ‘subject land’ mostly falls in the 

‘Morphological Ridge Area’, construction of the Group Housing Project 

can be undertaken only with the permission of this Hon’ble Court.  In 

view of the aforesaid facts and contentions of the parties, the CEC 

referred the matter to the Ridge Management Board vide letter dated 

25.02.2025. The Ridge Management Board has informed the CEC vide 
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their letter dated 24.03.2025 that as the Hon’ble Supreme Court has 

restrained the Board from clearing the Project proposals for diversion of 

Ridge Forests without seeking permission of the Hon’ble Supreme 

Court, it is not possible for RMB to give its views on the proposed project. 

The copies of all these letters are enclosed as ANNEXURE R-16 (Colly) 

to this Report. 

 
RECOMMENDATIONS 

 

18.     Based on the submissions made above and after considering that 

the project has all statutory and other necessary approvals from the 

competent authorities for construction of a Group Housing Project on the 

‘subject land’ owned by M/s RR Texknit LLP, and that part of the ‘subject 

land’, though not part of the notified Ridge Forest Area land but is falling 

in morphological Ridge Area, it is recommended that "this Hon'ble Court 

may consider permitting M/s RR Texknit LLP for use of 4553 sq.mt. 

(0.4553 ha) of the ‘subject land’ without felling of any tree for the 

construction of Group Housing Project” subject to the following 

conditions： 

a) As per the extant norms/rules, the M/s RR Texknit LLP shall 

deposit 5% of the sanctioned project cost with the Ridge 

Management Board Fund and which, under the close supervision 

and direction of the Ridge Management Board, shall be used by 

the Delhi Forest Department for tree plantation， conservation 

and development of the Delhi Ridge， 
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b) All the conditions laid down by various statutory authorities, 

especially the conditions imposed by the MoEFCC, while granting 

the Environmental Clearance shall be strictly adhered to. 

 
c) No felling of tree shall be allowed, and M/s RR Texknit shall ensure 

protection of all 23 trees standing on the ‘subject land’. 

 
d) The periphery of the ‘subject land’ is around 385 meters in length. 

There shall be green fencing all around the periphery, and around 

250 trees of indigenous species shall be planted alongside it in two 

rows at a spacing of 3 meters by 3 meters. Similarly, another 250 

trees of indigenous species shall be planted along the internal 

roads that will be constructed.  

 
e) Adequate provision for water for birds, squirrels, etc, which are so 

ubiquitous on the subject land shall be made. 

 
f) M/s RR Texknit LLP must undertake a thorough analysis and 

corresponding remedial measures with respect to the waste 

management, availability of potable water, rainwater harvesting, 

and energy conservation, for the proposed Group Housing Project. 

 
g) Quarterly compliance report of all the conditions that may be 

imposed by this Hon'ble Court shall be submitted by M/s RR 

Texknit LLP to the CEC through the online portal maintained by 

the CEC for the same. (https://cecindia.in/auth/login） 

 
h) Any other condition that this Hon'ble Court may impose. 
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This Report is being submitted with the approval of the Chairman

and all Members of the CEC and for the kind consideration of this

Hon’ble Court.

(Siddh ~~Das)
Chairman

Dated: 14.05.2025
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ANNEXURE R-1
Rajeev Ranjan
1314, B-i,
Vasant Kunj
New Delhi-70
14.10.2024

To
The Chairman
Central Empowered Committee (Constituted by the Hon’ble Supreme Court of India)
Chanakya Bhawan
Chanakya Pun, New Delhi - 110021

Subject: Approval given by MCD and DDA to construct a high-rise Private Luxury Group Housing
Project situated at Khasra No. 1230/2, Sector-B, Pocket-i, Vasant Kunj by M/s R R Texknit LLP in
South Central Morphological Ridge area of Vasant Kunj Sector B, New Delhi

Sir

1. This is to bring to your notice that a high-rise luxury group housing project situated at Khasra
No. 1230/2, Sector-B, Pocket-i, Vasant Kunj has been bought for consideration of
Environmental Clearance to Ministry of Environment, Forest & Climate Change (M0EFCC)
(category B project sent from SEAC/SEIAA Delhi). The said project in Sector-B Pocket-i,
Vasant Kunj is situated in morphological ridge (South Central Area) and to the best of our
knowledge, the said project does not have the approval of both Ridge Management Board
(RMB)and the Supreme Court mandated Central Empowered Committee (CEC).

2. An approval of a high-rise private group housing project of this magnitude would signal a
gold-rush for creating luxury high rise structures in Delhi’s Ridge and morphological ridge
areas by private entities throwing due process to the wind. We pray for urgent intervention
of MoEFCC to requisition the details in front of them and to cancel the same project.

3. The proposed project proponent in their various applications have:
a) Suppressed the fact of the luxury high rise group housing project being in the

morphological ridge area in the Environmental Clearance proposal submitted to
SEIAA/SEAC and now even in EDS/ADS replies given to MoEFCC.
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Picturel: E-Vanlekh map from Delhi Forest Dept. website; the proposed Site is marked:
it is in morphological ridge area: Site marked in red.
(Source:https://evanlekh.eforest.delhi.gov.jn/moroho.htrn~)

U,

b) suppressed the fact in various NOC applications that the proposed luxury high-
rise group housing project is about 700 meters from Sanjay Van Forest, and has
no clearance from National Wild Life Board (NWLB) or the Environmental
Clearance application has not included a species-level impact analysis of what
the multi-year construction project schedule would have on the ecological
system in the area.

Picture: Distance of high-rise group housing project and Sanjay VanForest:O.7 km

c) Suppressed the fact in various applications for NOC that the proposed group
housing luxury building project is adjacent to a revived water body: a DDA
maintained pond.

2’~1
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Picture: The B-i Vasant Kunj Pond area. A DDA success story of a revived water
body.

4. Court judgements/orders on Morphological ridge construction projects: This proposed
group housing project in Sector-B, Pocket-i, Vasant Kurij as can be seen later in this prayer in
E-Varilekh database of Forest Department Delhi and survey maps of Geo Spatial Delhi
Limited (GSDL) falls in the morphological ridge area which enjoys same protection as the
Ridge as per various court rulings as given below: -
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S. Court case details Relevant portion
No.

Delhi High Court: “It is clearfrom the aforesaid that the area in
WP(C) 3339/2011 question is given the character of a ‘Geological
titled Ashok Kumar Ridge’ though falling outside the Notified Forest
Tanwar Vs. Union of Ridge Land. Even in respect ofsuch a land,
India & Ors. Vide clearance from the Ridge Management Board or
orders dated the Hon’ble Supreme Court through the Central
30.11.2011 Empowered Committed is to be obtained before

carrying out any construction. Such permission is
a pre-requisite in view of the directions of the
Supreme Court.” (emphasis added)

2 Supreme Court: DRI “Vice Chairman, DDA shall deposit in RMB Fund 5%
Hfl (Directorate of of Rs.9,00,15,837/- (cost of land paid by DRI to
Revenue Intelligence DDA) as penaltyfor allotment of land
HQ) in Vasant Kunj Morphological Ridge without obtaining prior
Sector C case, TN. approval of this Hon’ble Court. ... This Hon’ble
Godavarman Court may consider directing the Delhi
Thirumulpad vs Uol Development Authority not to allot in future any
and Ors and Ors. land to any agency situated in the notified Ridge
(Orders dated and Morphological Ridge without the prior
08.02.2023). (DR1 HQ approval of this Hon’ble Court .... land falling
Vasant Kunj is also in outside the demarcation of notified ridge but
the same south having similar ‘morphologicalfeatures’ of ridge
Central morphological should be given same protection as is given to the
ridge area as Sector B notified areas and no construction should be
Pocket 1 Vasant Kunj) permitted thereon. It cannot be doubted that the

ridge in Delhi acts as a lung, which supplies oxygen
to the citizens of Delhi. The necessity to protect the
ridge, therefore, cannot be undermined.”
(emphasis added)

3 Supreme Court: Delhi The CEC held that any non-forestry use of land
Development falling in the Ridge was only permitted after
Authority v. Kenneth clearance by the Ridge Management Board, and
Builders and that the present land did indeed fall in the
Developers and Ors., “extended ridge area’~ The decision in WP. (C)
Civil Appeal No. 5370 No. 3339 of2011, decided 30th November2011,
of 2016 with Civil required the clearance of the Ridge Management
Appeal No.5371 of Board for development projects on land outside
2016 the notified Ridge Area, but possessing

morphologicalfeatures conforming to the Ridge.
The Respondents’ application to DPCCfor “consent
to establish” was denied in the absence of the
ridge demarcation report (not provided by DDA)

I andforest clearance.
4
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In light of the denial of permission to construct on
the disputed land, the fact that Respondents had
taken all steps to commence the required
construction and that neither party had
contemplated the requirements that made
performance impracticable, the Court held the
contract to be frustrated under Section 56, Indian
ContractAct, 1872. It mentioned in passing the
dictum in Satyabrata v. Mugneeram Bangur and
Co, (1954) S.C.R. 310, whereby impossibility was
not merely literal or physical impossibility, but
impracticability and uselessness of action for the
object and purpose envisaged by parties at the

- __________________ time offormation of contract.

5. The builder without getting Environmental Clearance currently under consideration at
M0EFCC (UID No. PE252681-C-03, Proposal SIA/DL/INFRA2/481309/2024) has done tree
felling for which a case has been filed in the High Court of Delhi vide CM APPL 52907/2024
& CM APPL 52908/2024; CONT.CASE (C) 1149/2022) and Interlocutory Application (IA) No.
52908/2024. The case is presently sub judice. The Hon’ble iudge has been apprised of the
said site being in morphological ridge area. Furthermore, environmental violations in
respect of the said project has been bought before National Green Tribunal (Principal Bench,
Delhi) via Original Application (OA) No. 1171/2024 & IA No. 456/2024). The matter is
presently sub judice.
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6. As may be recalled, aDDA group housing project proposal was rejected by RMB in 2021 in
Masoodpur Sector-B (Vasant Kunj, New Delhi)due to it being in south Central ridge: this
private high rise group housing project is also in the same Sector B.’

Picture: Meeting minute of the RMB (highlight added)

10. Agenda 10; Construction of 40 three BHK and 60 two BHK houses at
Masoodpur Sector-8~ Vasant Kunj by DDA

(VA: BOA)

The proposal for construction of 40 three BHK and 60 two BIlK houses on
design and build basis adjoining to comnninity hail at Masoodpur Sector-B. Vasant
Kenj by DDA was placed before the Board. The land use of the project site is ear
marked for Residential Development as per Delhi Master Plan 2021. The total plot
area proposed for construction is 0.6 Ha There are 121) no. of trees standing in the
area out which 16 no. of trees are proposed to be felled and 09 nos. of trees are
proposed to be transplanted- The proposed conttnictisin rca is falling wi~ tn
South-Central Ridge.

It was stated that the User Agency has earmarked land measuring 12 Na.
(BOA land) opposite Vasant Square mall within which land for CA will be handed
over. UA has also applied for permission under FCA. 1980 for diversion of forest
land for non-forestry purposes.

In view of the fact that MoFF&CC has imposed a generic ban on development
of housuig Projects in Forest .reas and as such projects are not site specific the User
Agency may be asked so caplore the possibilty of the sante with outside Ridge
Reserve F rest.

‘Source: Minutes of meeting h~ld on 05-03-2021 by Ridge Management Boar
https:!/forest.d&hgo~in/sites/defauft/files/generic mufti~Ie files/lO. mom 05 03.2021 0
.pdf
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7. The current owners/builders of the proposed high rise building project purchased land in

question from previous owners with land use cited in sale deed as “Agricultural” while in

representations elsewhere to DDA and MCD have claimed it being assigned for “residential”

use. Below picture is from the sale deed with Property type as “Agriculture” highlighted.

Picture: Snapshot from sale deed showing property ownership which changed hands in April

2024 as “Agriculture Land” (highlight added)
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Picture: Zoomed out picture from E-Vanlekh website’s morphological ridge map of south-Central ridge,
showing proposed luxury high rised group housing project by private builder.
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Picture: Site for proposed high rise luxury group housing project by private builder is in
morphological ridge area of South-Central ridge, map from Geo Spatial Data Limited website (GSDL)
with Ridge filter set on right side panel of the webpage.
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Picture: Cover page of the proposed project proponent’s project Environmental Clearance
application showing site layout

UID No. PE252681-C-03

Form I, Form 1 A Conceptual
Plan & Environment Management

Report
For

“Group Housing’
at

Khasra No. 1230 2. Sector-B,
Pocket-i, Vasant Kunj, Part of

Revenue Estate of Village
Mehrauli, New Dethi

By
MIs R R Teikuit LLP

~.-

& .‘ ,—,-~...- .~; .

• . . •

.

Cost of Project - R~ 145 0 Crores

Cat.e~orv - B .-~ctrv-v 5(a). Sector - 35

Total Plot Area - 5353.61 in

Buth- tp Area - 25 6500 in

Monitoring Season : 03 06 2024 - 05 06 2024

Laboratory Assigned: Pethcr Researchers P’ L~d

Type of project - Green~eld Pro3ect

Report Prepared for: EC Apprai~a1

Site ~ddrec -

Kba~ra No 1230 2 Sector-B. Pocker-: asur
Kirnj. Pan of Revenue Estate of VaIl ee
Mebraith. New Dellu

Project Proponent

Nanie - Rakesh Kurnar Sharnia

Address- t-5. 3rd Floor. South Es:enuon Part-2.

New Delhi-I 10049

Authorized Sign atorv- Rakesh Kumar Shzixma

Mobile No.- 951104049!

Email- SIC .!I.CtIW.W.~a

Environmental C onsultant

Perfact Ensiro Solutions Pvt. Ltd. (PESPL)

ABET Re~tered List of Accredited Consultant
0 garnsatious NABET EL~. 2225 RA 0254
Rev 01) & valid upro ~6 No’ember 2025

Reoistered Ad±es~- 5± Floor Sector 3 Rohim
Yew Delhi- 110055

Email-.:

~~ebsite— -

Phone-
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Picture:Multiple trees felled illegally at project site in morphological ridge area without
RMB/CEC/ECClearances (case in Delhi [IC)
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Picture: Proposed group housing project site has started pre construction activities including illegal
tree felling without RMB/CEC approval or even Environmental Clearance approval

Before (June 2022) After September 2024(no CEC/RMBapprovals/EC)
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8. The proposed luxury housing site falls in the notified South-Central Delhi Ridge of the Aravalil
morphological ridge area as demarcated in the Delhi Forest Department’s GIS map (E-Vanlekh of
Delhi Department of Forest and Wildlife). The construction of a Luxury building project with 2
towers with a height of 33.25m and a third tower of 16.75 m will be likely to impact the Aravalli
ridge’s stability. It will have 3 level basements in each of the towers (7052 sq. m built-up), which
amounts to mining in the Aravalli ridge area. Also, as per the geotechnical survey submitted by the
builder in Environmental Clearance application, there is no mention of metamorphic/quartzite
outcrop. When achieving a depth for 3 basements it needs to be ascertained whether any rare rock
outcrop is lost due to destruction of a section of the South-Central Ridge leading to destabilization
of the adjoining built-up area. According to the Supreme Court Bench order of 2ad May
2024, MOEFCC is to Constitute a committee to arrive at a common and uniform definition of the
Aravalli hills and ranges. Till then no mining or any const uction that digs, which amounts to
mining, can be undertaken. The said Luxury project is not for common good such as the Delhi
Metro running through the Aravalli; instead, it is for private consumption.

9. In view of the above, we pray for your urgent intervention and consider cancellation of the
proposed multi-stoned private luxury group housing project situated at Khasra No. 1230/2, Sector-
B, Pocket-i, Vasant Kunj, which falls in the Morphological Ridge

Yo rssncer ly~ *

(R~j~v R njarØ & other
residents of B-f,
Vasant Kunj
Contact: 9811578878

Ends: Appendix 1— DDA Technical/Screening Committee Meeting in 2019-2020
Appendix 2 — Municipal Corporation of Delhi sanction of said building plan in May 2024
Appendix 3 — Sale deed executed by the previous owners to the currents owners, who have
initiated Environmental Clearance proposal. It may be observed that the said plot of land has
been sold as “Agriculture Land” wherein high rise multi-storied residential apartments have been
sanctioned by the DDA/MCD. In case the land use has been changed by DDA/MCD, it is mandated
by law that sale deeds are executed on the basis of circle rate applicable to Vasant Kunj
(Residential circle rate/Category ‘C’) and not as per circle rate applicable to agriculture land, as
done in this case. This aspect needs to be looked into.
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Appendices

1. Appendix 1: DDA Technical Screening Committee meeting minutes in 2019-2020 where it
can be seen that DDA did not consider the aspect about the plot being in a morphological
ridge area.

2. Appendix 2: Municipal Corporation of Delhi (MCD) sanction of the building plan in May 2024.
3. Appendix 3: The Sale Deed executed by the previous owners of the plot to current owner

who has initiated the Environmental Clearance in MoEF & CC (sold with land use type as:
Agricultural” in a massively under-valued sale consideration given the prevailing circle rate of
the area).
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Appendix 1: DDA Technical Screening
Committee meeting minutes in 2019-
2020 where it can be seen that DDA did
not consider the aspect about the plot
being in a morphological ridge area.
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Subject Applicability of D’2v~lopliiOnt Control Norms wirn rofer~iicc. to
privately Owiwd land in the ~ipprovod layout plan of SFS Housing at
Sector B l’kt -I, Viisaiit Runj in view of the regulations fo, enabling
Inc planned di’velopriwn of privately owned land notified on 41 .liily
2018
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2.2 The decision of the Screening Committee was conveyed to Chief Engineer

(BIdg) HO vide letter No. F No ACA
IISZIHUPW/DDN2019(~1)/SCMISDMCIO.O2 dated 16 d9 2019 for taking
further necessary action by South Delhi Municipal Corporation

2.3 The Chief Engineer (Bldg.) SDMC forwarded the file on the subject seeking
clarification regardir,g decision taken in the Screening Committee The
clarifications sought by SDMC is as follows:

1) 11 has been ‘rierition~d in the letter dated 16.09.2019 ~f DOA that the
privately land under reference shall not be bounded by physical homer
Beitic ~oup housing project. tire EWS & Community Services may also
be part of Group Housing, therefore, It may be clarified by DD.4 that how
this ca’r be achieved without permanent physical homer with the
surrounding DOA Flats.

2) In the letter of ODA, it has been mentioned that the entire pocket B-i
qualifies for the Group Housing, However. it has not been clarified
whether this individual plot under reference qualifies for Group Housing
or not and whether it can be treated as an independent plot of Group

~Housing or no.
3) The plot under reference abuts the road which is 10.66 mei’er wide while

as per MPD-202 I the minimum road width requirement for groun
housing Is 18 motors. This needs clauif,calion/ro!axarion from DDA.
Moreover, the density of the Group Housing may be taken as per MPD.
2021 or MPO-2001, has not been mentioned in the letter 0100.4

4) The plot under reference is part of the c’lpprOved conrplo!lenstve scherri~
of QUA for pocket B-i. however, DOn has not provided the modified
layout plan of the area. As per Private Land Policy dater! 04.07 2018.
the agency who has prepared the Layout Plan shall amend its existing
layout plan. As such, DDA may be requested to prouwie a copy of the

modified Layout plan of the area shoivThg the Licuridanes and
dimensions etc. of the plot under reference

5,1 As far as height of the building is concerned, in this regard pare 5.5 of
the Development Control Norms of private Lnnd Policy read as linde,

land pc:rt,’i’ls I(llii?fl,’ within the airecid ap”r~’vrd or cIe~’elcipccl .cc’hi~me’c
oJ !.)DA, l.’I.fl.r.’~’,r),t—r 1’cn’er,u,~”~~ hodit’ rutl! Ftc in coniorni:rv with i/ic

.nirruI,nenni~ L?(’rL’/, ‘v,ne’zr, ir,’cs cciivi’ ~ ‘ applirui;lc d~ r,1, ,;,~:nf co’itrc,l ,ir’,m.c
ii:c ciei’civpnicn; v .‘uch (owl it’ll! g’J~’er;;c~i hi thc :i~,’ t:cio’ifl’ ill:,! the
tiC ~~‘lnpii:ciir ~‘c”:ircn’ ‘rotary of th~ ~nro:i,;~ft,rr, (lci’cIop;nc’;rI vuhje ‘i it

c;vcjjlc:hjjjri’ oJ re~i t?lI’L’j lnjr fl~r.’C1urt’ .ccr”,c c. J, “ nralninl’ i/ic pt,i,z~;,~ci
c/c’iCl(lfflhrdfl! (,r,’tJ,J(l ii,,’ flrndparc~•I

~~11
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—Lfr
(vi) The issue is ‘egerding Iocat,o,i, configitrafsor~ dIinen~;~n etc to be taken

up from Revenue Ooptt In tI~rsconte~t it’s cL~infied that as per Para.3 of
Alinutes cit Meeting dated ;5 01 2019 issued b, Orrect~r (Plc )NP
documents pedaining to ownership Ct~ i’a~ be qo; ~enfied by the local
body from Revenue Depit GNCTD At?,~, exCsn,na(f~J,; the sanie shall
be forwarded to DDA for further necessar~’ Ociic,; 1~-ir prc’parai,or; of
Ia vo uS p/airs. alteivtion and addition etc

3.0 PROPOSAL:
3.1 The Issue regarding ocauon confr~uiat,on ciimensior, or to be uealt by the

DDA The verificalion of ownership docume,,ts horn the Rc’.’~n~e Depit is to
be dealt by local bodies

3.2 The matter regarding applicability of Developrnen~ Control Norms and Height
In this matter as pci the Para 5 5 of the Requl~rrions for enabling pianriea
development of the privately owned bnj is placed tJ~for~ th~ Technical
Committee for its debber~tion

4.0 RECOMMENDATION:
The proposal contained in Para.3 above is p’aced for consideration of Technical
Commiltee

AddI Commissioner (Pig ~.iil Dy Director lPlg.i Ac~tt Dir (Pig.~

Zone-F8H (pant Za,I~.FejIf pant
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Appendix 2

Municipal Corporation of Delhi (MCD)
sanction of the building plan in May 2024
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1.46

FORM- B-i
(Chapter 2, Para 2.3)

GRANT OF SANCTION

9, /
~-

a.

NAME OF THE SANCTIONING AUTHORITY MUNICIPAL CORPORATION OF DELHI

Building Department (HQ) I HQ Zone

File No. 10118122 Dated: 13/05/2024

To,

Mr. Lalit Jam and Lalit Jam HUF through its Karta Mr Lalit Jam Mr. Pradeep Jam HUF through its Karta Mr
Pradeep Jain,Mrs. Pramukhta Jam Pradeep Jam Neelam Jam Kunal Mahajan ,Mr. Rakesh Mahajan HUF
through its Karta Mr Kunal Mahajan Mrs. Nalini Mahajan Through Its GPA Mr Kunal Mahajan all through
their SPA Mr Rohit Sejwal
Kh. No. 1230/2 Sector -B pocket-i Vasant kunj New Delhi.,Kh. No. 1230/2 Sector -B Pocket-i Vasant kunj
New Delhi.,Kh.no. 1230/2 Sector-b Pocket-i Vasant Kunj New Delhi.,Kh. No. 1230/2 Sector -B Pocket-i
Vasant kunj New Delhi,Kh. No. 1230/2 Sector -B Pocket-i Vasant kunj New Delhi
New Delhi

GRANT OF SANCTION

Sub: Sanction Under Clause 336 of Delhi Municipal Corporation Act, 1957

Dear Sir/Madam,

With reference to your application dated 09/02/2024 for the grant of sanction to erect/re-erect/add to/alteration in
the building to carry out the development specified in the said application relating to Plot no. 123012,Pocket no.
_________ Block no. Sector B,Sector no. _________, Situated in/ at Kh.No.123012 Sec - B Pkt- I Vasant kunj
New Delhi Part of Revenue Estate of Vill Mehrauli New Delhi.. I have to state that the same has been
sanctioned on 2210312024 by the MCD subject to the following conditions and corrections made on the plans:

1. The plans are valid up to 12 day of month May year 2029.

2. The construction will be undertaken as per sanctioned plan only and no deviation from the bye-laws will be
permitted without prior sanction. Any deviation done against the bye-laws is liable to be demolished and the
supervising Architect, engaged on the job will run the risk of having his license cancelled.

3. Violation of building bye-laws will not be compounded.

4. It will be duty of the owner of the plot and the Architect preparing the plan to ensure that the sanctioned plans are
as per prevalent building bye-laws. If any infringement of the bye-laws remains unnoticed the SOUTH DELHI
MUNICIPAL CORPORATION reserves the right to amend the plans as and when the infringement comes to its
notice and SOUTH DELHI MUNICIPAL CORPORATION will stand indemnified against any claim on this account.

5. The party shall not occupy or permit it to occupy the building or use permit the building or part there of affected by
any such work until occupancy certificate is issued by the sanctioning Authority.

6. SOUTH DELHI MUNICIPAL CORPORATION will stand indemnified and kept harmless from all proceedings in
courts and before other authorities of all expenses/losses/claims which the SOUTH DELHI MUNICIPAL
CORPORATION may incur or become liable to pay as a result or in consequences of the sanction accorded by it to
these building plans. F-bC
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7. The door and window leaves shall be fixed in such a way that they shall not when open project on any street.

8. The party will convert the house into dwelling units of each floor as per the approved parameters of the project
and shall use the premises only for residential purpose.

9. The building shall not be constructed within minimum mandatory distance as specified in Indian Electricity Rules
and as per the requirement of Delhi Vidut Board from the voltage lines running on any side of the site.

10. The land left open on consequences of their enforcement of the set back rule shall form part of the public
street.

11. The thickness of outer walls will be maintained at least 0.23 mt. (9”).

12. The basic levels should be got ascertained from the concerned at the site of the construction.

13. The owner will display boards of minimum size of 3 ft. X 4ft. indicating the following

i. Plot No. and location

iii. Use of the property as per lease deed

iv. Date of sanction of Building Plan with No.

v. Sanction valid up to

vi. Use of different floors and areas sanctioned

vii. Name of the Architect & his address

viii. Name of the contractor and his address

14. The provision of the display board on the construction site is a mandatory requirement and non-compliance of
the same will invite a penalty of Rs. 5000/-.

15. It will be ensured that the construction I demolition work shall be carried out in such a manner that no
disturbance/nuisance is caused to residents of the neighborhood.

16. It will be ensured by the owner and the Architect that during the construction the building plans sanctioned shall
satisfy all the Environmental Conditions for Buildings and Constructions of Chapter 3, Annexure XIV of these Bye
laws and as amended from time to time or any specific orders issued by the Govt.

17. Intimation of Completion of work up to Plinth Level, Plinth Level inspection and the issue of Plinth level
Inspection shall be done as per procedures laid down in the Chapter 2 of these bye-laws

18. The building shall be constructed strictly in acccWd~ce with the sanction plan as well as in accordance with the
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Bye-Laws, and the structural Design including safety from any natural hazards duly incorporated in the design of the
building as per the Government Of India Notification issued time to time and Annexure VII of theses Bye Laws.

19. The mulba during the construction will be removed on weekly basis. If the same is not done, in that case the
local body shall remove the mulba and the cost shall be borne by the owner of the plot.

20. During construction, it is mandatory on the part of the owner to properly screen the construction site of the main
road by means of erecting a screen wall not less than 8 ft. in height from ground level which is to be painted to
avoid unpleasant look from the road side. In addition to this a net or some other protective material shall be hoisted
at the facades or the building to ensure that any falling material remains within the protected area.

21. Noise related activities will not be taken up for construction at night after 10.00 PM.

22 (i) Every builder or owner shall put tarpaulin on scaffolding around the area of construction and the building. No
person including builder, owner can be permitted to store any construction material particularly sand on any part
of the street, roads in any colony.

(ii) The construction material of any kind that is stored in the site will be fully covered in all respects so that it
does not disperse in the air in any form.

(iii) The construction material and debris shall be carried in the trucks or other vehicles which are fully covered
and protected so as to ensure that the construction debris or the construction material does not get dispersed
into the air or atmosphere, in any form whatsoever.

(iv) The dust emissions from the construction site should be completely controlled and all precautions taken in
that behalf.

(v) The vehicles carrying construction material and construction debris of any kind should be cleared before it is
permitted to ply on the road after unloading of such material.

(vi) Every worker working on the construction site and involved in loading, unloading and carriage of
construction material and construction debris shall be provided with mask to prevent inhalation of dust particles.

(vii) Every owner and or builder shall be under obligation to provide all medical help, investigation and treatment
to the workers involved in the construction of building and carry of construction material and construction debris
relatable to dust emission.

(viii) It shall be the responsibility of every builder to transport construction material and debris waste to
construction site, dumping site or any other place in accordance with rules and in terms of this order.

(ix) All to take appropriate measures and to ensure that the terms and conditions of the earlier order and these
orders should strictly comply with by fixing sprinklers, creations of green air barriers.

(x) Compulsory use of wet jet in grinding and stone cutting.

(xi) Wind breaking walls around construction site.

(xii) All efforts to be made to increase the tree cover area by planting large number of trees of various species
depending upon the quality content of soil and other natural attendant circumstances.

(xiii) All the builders who are building commercial, residential complexes which are covered under the EIA
Notification of 2006 shall provide green belt around the building that they construct.

23. The sanctioning authority approves Architectural Drawings/Development Control norms with respect to the
Building Bye Laws and Master Plan provisions only. The technical drawings/documents submitted by the
owner/consultant/Architect/Engineer/Structural Engineer/Landscape Architect /Urban Designer/Engineer for Utility
Services are considered as part of the records/information supporting the building permit only. The responsibility of
the correctness of information/application of technical provisions fully vests with the owner/consultant!
Architect/Engineer/Structural Engineer/Landscape Architect !Urban Designer/Engineer for Utility Services and shall
be liable as per laws.

24. No puncture, perforation, cutting, chiseling, trim~ni~ of any kind for any purpose are permitted in the structural
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structural codes.

25. The sanction will be void ab initlo if any material fact has been suppressed or mis-represented of if auxiliary
conditions mentioned above are not complied.

Plot No. 1230/2 Pkt No
Block No. Sector B Sector No
Situated in/at. Kh.No.1230/2 Sec - B Pkt- I Vasant kunj New Delhi Part of Revenue Estate of VIII Mehrauli New

Delhi.
Delhi.

Note - Given below is the Remark provided by concern sanctioning authority -

“This Online sanction ofbuilding,plan has been ~accorded based on thE documents /E-Undertáking# ‘lans/Details
uploaded by the Architect! Owner and NOC/ approvals issued by all other Agencies The genuineness/correctness ofthe
uploaded documents lies ~zth the owner/architect The MCD will not be held responsib efor any dispute that arises in

‘Jut ire~ If, any discrepancy/misrepresentation/fraudulent sEate,~nent in contravention of UBBL-2016, MPD-2021,
ZDP/NBC Gode’añd~NO(B/Approval ofother Agencies arefound/noticed at any stage, in that case, the MCD shall be at
liberty to take actionciiiper law against the Owner/Architect/Engineer. .

1. NO€’ has been issued by DFS vide~letter No. F6/DFSJMS/BP/2024/41 DATED 15.02.2024.
2. NOC has been issued by DUAC vide letter No. OL. -3022455078 IAsTEDl9.02.2024. .

3. NOG has been issued by AAI vide letter No. AAI!RI1Q/NR!A’TM/N0C12023/744/3056-59 DAJ}ED 25.10.2023 VALID
UPTO 24.10.2031. . . .

4. NOC has been issued by DELHI JAL BOARD V1DE DJB/EE(’M,)-45/2024/520 dated~ ,O1.O2~2024.
5 The Applicant will deploy Anti-Smog Gun at the site during construction as per office order No South
D MXC/Addl Cm. (Engg)/2020/25 dated 20/02/2020, in compliance ofdirections issued by the Hon ‘ble Supreme Court of
India in WP ((B) No. 1-3029/1985 ~3~C Mehta V/s Union ofIndia.& Ojher~. .. -

6 All conditions mentionedin the above NOCs /Approvals ofother agencies shall be adhered to during and after
construction. ~.• . . ...

7. The n~fled‘Building Bye Laws-2016 (Amended up to date) and Green Building Norms, asper Chapter- 0 of UBBL
2016 (as applicable), be adhere~1 to during construction.
& The Buildingproponent will get his project registered on SPCC (Delhi~Pollution Contro Committee) portaL
9. Ifany Tree is required to be cut/fell down the prior approval ofCompetent Authority is to be obtaineti

0 The Environment clearance shall be obtained before undertaking the construction work
11 The applicant/architect has avaxleththe AR on gross ~zz~iofplot, he will hand-over the land to road widening agency
during the course ofconstruction and before applying~for’occu ancy-cuin-completion certificate

~2. ~ThE owner will obtain (BC before occupying the building.
13 (z) The applicant will notprovide any physical barrier and remove the boundary wall as per the condition imposed by
the Technical Committee ofDDA.
(ii) That the condition ofScreening Committee held on 22.04.20 9 and clar~fication/observadon ofPith Technical
Committeefor the year 201.9 held on 23.s1-2~20i9 shallbe adhered to in true letter and spirit
14 All the conditions mentioned in the sanctionethnote shall be adhered to during andafter construction.
15. The non-compliance may lead to the rEvocation ofthe : uilding Plan.~ . .

F-103
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End: One set on sanctioned plan

Yours Faithfully

Assistant Engineer (Building)

HQ /HQ Zone(digital signature)

For Commisioner MCD

Copy to: (1) E.E. (B)South Zone

(2) AA & C (HQ/HQ Zone)

F-104
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Appendix 3
The Sale Oeed executed by the previous owners of the plot to
current owner who has initiated the Environmental Clearance in
M0EF & CC.(sold with land use type as: Agricultural” in a
massively under-valued sale consideration given the prevailing
circle rate of the area).

()
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GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE

2ND FLOOR, A-BLOCK, VIKAS BHAWAN, LP. ESTATE, NEW DELHI-02

F, No.11(26)/PA/DCF/95/Vo1. X/Part6/ I&S~4~ ~i’b Date: 1f~March 2021

MINUTES OF THE MEETING OF RIDGE MANAGEMENT BOARD HELD ON 05.03.2021AT
3:00PM UNDER THE CHAIRMANSHIp OF CHIEF SECRETARY. DELHI & CHAIRMAN,
RMB

The meeting of Ridge Management Board was held on 5th March 2021, Friday at
3:00 PM under the chairmanship of Chief Secretary cum Chairman RMB via Video
Conferencing. The list of attendees is attached.

At the outset, the PCCF & Member Secretary, RMB welcomed all the Board members
and informed everyone about the newly constituted Ridge Management Board.

Thereafter each agenda was discussed by the Board and decisions were taken as
listed below:

1. Agenda Item 1: Construction of Indian Institute of Foreign Trade’s proposed
campus at Maidangarhi village

(UA: Indian Institute of Foreign Trade)
The Member Secretary, RMB briefed the members that the said proposal is for

construction of campus of India Institute of Foreign Trade at Maidangarhi village over
an area of 22558.59 sqm, out of which 4677.58 sqm area is falling inside Morphological
Ridge. The proposed construction majorly involves development of Hostel Block
Swimming Pool, Warden Block Auditorium Block, Admin and Academic Block. There
are a total of 11 trees in the entire plot area out which 7 nos of trees are proposed to be
felled. The proposed land use of Morphological Ridge area is detailed below:

S.No. Proposed construction Area (in sqm)
1. Road development 573.97
2. HT Panel and Meter Room 30.41 —

3. Guard Room 17.13
Total MR area to be used j 621.51 —.

The User Agency agreed that remaining Morphological Ridge area will not be’
put to any construction use and will remain as green area and No trees will
be felled in this area. ____________

Keeping in view that the User Agency has minimized the use of
Morphological Ridge area, the Board decided to recommend the proposal to CEC
subject to the following conditions:

1. The User Agency shall deposit 5% of the project cost to RMB fund on the
lines of conditions imposed by Hon’ble Supreme Court of India in WP (C)
202/1995 titled T. N. Godavarman Thirumulpad Vs Union of India & Ors. for
management of ridge.
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/ ii. The User Agency shall obtain necessary permission for tree felling as per
provisions under Delhi (Preservation) of Trees Act, 1994.

2. Agenda Item 2: Construction of World Class Skill Centre and Delhi Skill
University at village jaunapur~ South Delhi

(UA: Department ofTraining and Technical Education)
The Board was informed that the proposal is for construction of World Class

Skill Centre and Delhi Skill University at jaunapur by Department of Training and
Technical Education over an area of 15.02 Ha. The proposed construction involves
development of Academic Block, Admin BLock, Hostel facilities, Workshop and
recreational facilities. The entire area for proposed construction is falling within
Southern Ridge as detailed below:

Area (Part-A) Area (Part-B)

No, of trees 17 24

Project Site — 8.905 Ha. 5.348 Ha.

In the meeting of RMB held on 08.03.2019, the Board had recommended that the
said proposal may be considered for recommendation to CEC subject to following
conditions:

1. The User Agency shall obtain necessary permission for diversion of forest
area for non-forestry purposes as per provisions under Forest
(Conservation) Act, 1980.

ii. The User Agency shall make arrangement for mutation of an equivalent
Non-Forest land in favor of Forest Department in lieu of diversion of
Forest area under Forest (Conservation) Act, 1980.

it was stated that in compliance of the direction of the Board, the User
Agency has identified non-forest land in Issapur and Ghalibpur villages in lieu of
diversion of Forest area under FCA, 1980; a joint survey of the land has been
conducted and it has been found suitable for carrying out Compensatory
Afforestation. Hence, the Board decided to recommend the proposal to CEC subject
to the following conditions:

i. The User Agency shall obtain necessary permission for diversion of
forest area for non-forestry purposes as per provisions under Forest
(Conservation) Act, 1980.

ii. The User Agency shall mutate the Non-Forest land parcels identified
at Issapur and Ghalibpur villages in favor of Forest Department in lieu
of diversion of Forest area under Forest (Conservation) Act, 1980.
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3. Agenda Item 3: Proposal of SDMC seeking permission for use of Bhatti mines
for dumping of inert material

(UA: South Delhi Municipal Corporation)

The Member Secretary briefed the Board that South Delhi Municipal
Corporation has sought permission of the RMB for usage of Bhatti mines for
dumping of inert material generated after bio~remediatiOn of 03 landfill sites in
Delhi. Each of the Municipal bodies has one landfill site each under their respective
jurisdictions which are not fully compliant with the provisions of Solid Waste
Management Rules1 2016. The Hon’ble NGT in OA No. 519/2019 has directed the
municipal bodies to stop dumping of fresh garbage in the existing landfill sites and
the orders have to be complied within one year.

It was informed that the possibility for use for abandoned mining pits (No. 2,
6, 10 & 12) for developing solid waste management facilities was placed before the
Ridge Management Board earlier and was declined by the Board in its meeting held
on 10.07.2007. All the pits are having dense vegetation cover.

Keeping in view the issue of increased solid waste generation in urban cities,
the Board decided to constitute a committee under the chairmanship of CCF —cum
Chief Wildlife Warden and having members from Wildlife Institute of India, South
MCD and Director (Env), Govt. of NCT of Delhi to ascertain the factual details
regarding the inertness of the legacy waste, the effect on wildlife and ecology of the
Sanctuary, long term consequences of the activity, etc. The Committee shall then
present its findings before the Board within one month of its constitution and shall
advise the RMB in this regard

4. Agenda Item 4: Construction of new lab complex at IUAC
(UA:lnter University Accelerator Centre)

The members were informed that IUAC (previously Nuclear Science Centre)
was allotted an area of 25 acres (1,00,800 sqm) of land within the campus of
jawaharlal University, New Campus for establishment of NSC in the year 2002. It is
proposed to construct Facility 1: Geochronology project of Ministry of Earth Science
and Facility 2: ISRO project-Deptt. of Space. The area for proposed construction is
1295 sqm and 1610 sqm for both the projects respectively, involving construction of
Ground floor ÷ 05 storeys for both the facilities. An area of 29378 sqm is already
under construction in the campus. The proposed construction area falls within
Morphological Ridge and construction involves felling of 19 nos. of trees.

The Board was apprised that Central Empowered Committee while
considering the previous matters pertaining to JNU campus had reiterated that the
Environment Task Force of JNU should demarcate the 369 acres of green area
within their campus and submit the same to Forest Department for notification as
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Protected Forest. However, no such demarcation has been conducted by JNU and
repeated proposals are being received for construction within the JNU campus.

In view of the directions of CEC, the Board decided that Ministry of Education
(earlier MHRD) and JNU should take up the matter for demarcation of the Green
Area and ensure that the demarcation should be completed within a period of one
month and the Board should be informed of the same. Accordingly, the agenda was
deferred.

5. Agenda Item 5: Construction of School of Planning and Architecture

(UA: School of Planning and Architecture)

The proposal for construction of new campus of School of Planning and
Architecture at Vasant Kunj over an area of 8 hectares was placed before the Board.
The proposal involves the construction of academic block, admin block, auditorium
block, hostel blocks, mess block, staff residence etc. There are 2495 nos. of trees
standing at the site, out of which 875 nos. of trees are proposed to be cut.

The proposed project site is falling within the boundary of Morphological
Ridge(entirely), a part i.e. 0.46 Ha. of the site is falling within Notified forest (1994)
also. As the project involves 2495 trees over and area of 8 Ha., the area falls under
the category of Deemed Forest. The User Agency has been allotted 8 ha. non forest
land in Dhulsiras village, Dwarka, Pocket-5 for the purpose of carrying out
Compensatory Afforestation.

As the project is for development of a new educational institution which will
benefit the people at large, the Board recommended the proposal to CEC subject to
following conditions:

1. The User Agency shall obtain necessary permission for diversion of
forest area for non-forestry purposes as per provisions under Forest
(Conservation) Act, 1980.

ii. The User Agency shall mutate the Non-Forest land parcel identified at
Dhulsiras village, Dwarka, Pocket-S in favor of Forest Department in
lieu of diversion of Forest area under Forest (Conservation) Act, 1980.

iii. The User Agency shall modify its construction plan and leave out the
area falling in Notified Forest (i.e. 0.46 Ha.). This area will not be put
to any use and shall be excluded from the boundary of the plot.

6. Agenda Item 6: Construction of Storage cum Residential Complex at Army
Group Insurance Fund, AGI Bhawan, RTR Marg, Vasant Vihar, Delhi

(UA: Army Group Insurance Fund)
The Member Secretary briefed that the instant proposal is for construction of

storage cum residential complex at Army Group Insurance Fund, AGI Bhawan, RTR
marg, Vasant Vihar, Delhi at Survey No. 219 over an area of 0.17 ha. (0.42 acres) and
involves felling of 26 nos. of trees.
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The construction involves 02 nos. Basement of 270 sqmtrs each for storage
facilities, 02 nos. Dwelling units and Guard room for enhancing security. The land
proposed for construction falls within Morphological Ridge area and the User
Agency has proposed to carry out Compensatory Plantation at the site after
construction.

In view of the fact that the proposal is of strategic national importance, the
Board recommended the proposal to CEC subject to the following conditions:
1. The User Agency shall deposit 5% of the project cost to RMB fund on the

lines of conditions imposed by Hon’ble Supreme Court of India in WP (C)
202/1995 titled T, N. Godavarman Thirumulpad Vs Union of India & Ors. for
management of ridge.

ii. The User Agency shall obtain necessary permission for tree felling as per
provisions under Delhi (Preservation) of Trees Act, 1994.

7. Agenda Item 7: Implementation of Delhi - Gurugram - Rewari - Aiwar
Regional Rapid Transit System (RRTS) Corridor in NCR — Approval for taking
RRTS through Aravalli Bio-diversky Park in Underground Section

(UA: National Capital Region Transport Corporation)
It was stated that a proposal has been received from NCRTC for construction

of Delhi-Gurugram-Rewari-Alwar corridor of the RRTS. The total length of the
corridor is 106 km out of which 70 km is elevated and 36 km is underground. A
stretch of 29 km of this corridor (underground) is passing through the NCT of Delhi.
The said alignment is passing through Morphological Ridge (3.65 Km) partly
through Aravalli Biodiversity Park.

In addition to this, two (02) nos. of ventilation cum Evacuation shafts (100
sqm each) are proposed to be constructed just adjacent to the boundary of the
Aravalli Biodiversity Park. This area is also falling within the Morphological Ridge.
The representative of the User Agency informed that the location of shafts has been
revised as earlier it involved felling of 145 nos. of trees. After revision in the
location, no tree is proposed to be felled for the whole alignment.

In view of the fact that the proposal is for development of a public utility and
does not involve any tree felling, the Board decided to recommend the proposal to
CEC subject to the following condition:

I. The User Agency shall deposit 5% of the project cost to RMB fund on
the lines of conditions imposed by Hon’ble Supreme Court of India in
WP (C) 202/1995 titled T. N. Godavarman Thirumulpad Vs Union of
India & Ors. for management of ridge.

8. Agenda Item 8: Construction of metro line (Aerocity-Tughiakabad corridor) of
Delhi MRTS Phase-IV

(UA: Delhi Metro Rail Corporation)
The Board was apprised that DMRC has submitted a proposal for use of

forest land for the construction of Metro line, stations and other operational
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Location Permanent Temporary Total Forest area
Land Land land Type
requirement Requirement (sqm)
j~qm) (sqrn)

Mahipalpur 3870 16213 20083 Southern
Ridge

Kishangarh 6319 25232 — 31551 South-Central
Ridge

IGNOU 2835 —~ 14157 16992 Morphological
ridge —

Anandmayee 1100 10500 11600 Morphological
Marg Ridge
Shaft 200 2000 2200 Southern
between Ridge
Tigri and
Anandmayee
Marg
Junction

~ Total 14324 68102 82426

The details of trees proposed to be felled is tabulated below:

S.No. Station Name j Temporary Permanent Total
~ Land Land

L~~p~irur 108 32 1140
2. 1{isha~~garl~ 372 100 472 —
3. IGNOU 242 104 1346

~a~m~j~L ___

Total No. of trees proposed to be felled:

The Board was informed that a petition filed by Dr. P.C. Prasad in the High
Court of Delhi was referred to CEC by the Hon’ble High Court of Delhi and CEC is
visiting the entire alignment. As the agenda is under consideration of CEC, it was
decided to defer the matter.

5(
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requirement of Delhi MRTS Ph-IV. The proposed corridor is passing through
Mahipalpur (along Mahipalpur-Mehrauli Road), Kishangarh, Chhattarpur, IGNOIJ,
Saket (Mehrauli-Badarpur road) and Anandmayee Marg T Junction. The length of
alignment falling under Southern Ridge, South Central Ridge and Morphological
Ridge is 2.844 km, 1.49 1 km and 3.774 1cm respectively; is detailed below:

4. 151

1109 ~
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9. Agenda Item 9: Construction of Interpretation centre for Visual History of
Delhi~s Heritage at Mehrauli:

(UA: Raghu Rai Foundation)
The Board was informed that a proposal has been received from has been

received from Sh. Raghu Rai, Padrna Shri awardee 1972 for construction of an
Interpretation centre for visual history of Delhi in Mehrauli. This centre will be
consisting of archive’s visible storage, exhibition gallery, lecture hall/ mini
auditorium/ black box facility, space for study and research, a library. Total plot
area is 762.357 sqm. The area for proposed construction is 424.451 sqm. As
reported by the UA, there are 03 nos. of trees standing in the plot area and none of
them is proposed to be felled for the proposed construction.
The Board decided that as the entire area is part of South Central Ridge, the User
Agency may be asked to provide details of the land proposed for carrying out
Compensatory Afforestation in lieu of diversion of the forest land for non-forestry
purposes.

10. Agenda i0~ Construction of 40 t1i~e~ BHK and 60 two BHK houses at
Màsoodpur Sector-B, Vasant Kunj byDDA

(UA: DDA)
The proposal for construction of 40 three BHK and 60 two BHK houses on

design and build basis adjoining to community hail at Masoodpur Sector-B, Vasant
Kunj by DDA was placed before the Board. The land use of the project site is ear
marked for Residential Development as per Delhi Master Plan 2021. The total plot
area proposed for construction is 0.6 Ha. There are 120 no. of trees standing in the
area out which 16 no. of trees are proposed to be felled and 09 nos. of trees are
proposed to be transplanted. The proposed construction area is falling within
South-Central Ridge.

It was stated that the User Agency has earmarked land measuring 12 Ha.
(DDA land) opposite Vasant Square mall within which land for CA will be handed
over. UA has also applied for permission under FCA, 1980 for diversion of forest
land for non-forestry purposes.

In ~iewof.the factthat.MoEF&C&has im~pó~i a geneñc ban óñ development
of housing ~ôje~t~ in Fóte~tafê’â~ ähdas s~ich ~r~oj~th ‘are~ not site spedfic, the User
Agency. may ,ber asked to e~lore the possibiIi.ty~. of the same with outside Ridge
Reserve Forest.

11.Request for N.O.C. for the Layout plan of Comprehensive Management Plan of
Mehrauli Archaeological Park

(UA:DDA)
The Board was informed about the proposal received from DDA for N.0.C. for

the layout plan of Comprehensive Management Plan of Mehrauli Archaeological
Park. The total area of the site is 75.49 Ha. The management Plan has been
formulated as per Hon’ble High Court of Delhi’s order dated 17.05.2017. DDA
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planned to develop various public amenities in the Park such as Nature
Interpretation Centre, Restaurant, Toilets, Shelters, kiosks etc. A general N.O.C. is
being sought, DDA will take separate N.O.C. for construction purposes. The total no.
of trees in the entire plot area is 719.

As the entire area is falling within South-Central Ridge, the Board desired
that a meeting should be conducted by Forest Department with the Sr. Architect of
DDA in order to develop a plan showing holistic view of the entire Park and the
development of amenities should be done in an eco-filendly manner and use of
concrete should be discouraged.

The Agenda may be placed before the Board in its next meeting along with
the requisite details.

12. Agenda Item 12: Prohibition of barbed wire and concertina coil fences and
availability of water sources for wild animals in the ridge areas

The Board was informed that protection of ridge areas is a mandate for all
the Land Owning Agencies. ft has been observed that as part of the protection
activities they erect fences which restrict access for humans and animals alike. The
existence of sharp edges in the fencing material is dangerous for wild animals,
which cannot negotiate through the fence properly and often suffer injuries.

It is, therefore, proposed to advise the land owning! management agencies in
the ridge to avoid use of fencing material with sharp edges, viz., barbed wire and
concertina coil, to avoid unintended injuries to wild animals living in the area or
passing through it. They may also be required to ensure adequate access to sources
of water in the forest area for the wild animals so that these animals are not caused
to venture outside the forest in search of water.

The Board agreed to issuing a general advisory in this regard.

13.Agenda Item 13: ConstruCtion of Wild Bird Rescue Center, Rajokari

The Board was apprised of the fact that RMB has recommended the proposal
for setting up of a (Wild) Bird Rescue facility in the ridge area in Rajokari for
consideration of the Central Empowered Committee (CEC) and for the approval of
Hon’ble Supreme Court. The proposal was referred to CEC and is presently pending.
It is now proposed to change the scope of the rescue facility to include all wild
animals and not to restrict it to (wild) birds alone. Accordingly, the facility will cater
to wild animals including reptiles, amphibians, birds, and small mammals that are
rescued in Delhi and are in need of medical care and temporary shelter till they are
fit to be released in the wild or shifted to a facility for long term care.

Ridge Management Board approved the modificationf Change in nomenclature
in its previous approval! recommendation. The same may be communicated to CEC.
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14.Agenda Item 14: Creation of separate land management division for forest
land survey

(Departmental agenda)

The proposal for creation of a separate land management division for forest
land survey forest land survey, demarcation, protection and monitoring stationed at
the HQ of the Department of Forests and wildlife headed by DCF (P&M), was placed
before the Board.

Given the importance of surveying and mapping of forest land in Delhi Ridge,
the proposal of the Department with following financial implications was approved
by the Board.

For surveying and
mapping of Ridge area.
Should be well
conversant with CAD
and GI S. ____

Should have expertise
in monitoring and
handling the matters
related to different
facets of restoration of
ridge area,
demarcation of ridge
forest area, and other
relevant works,
checking proposals,
geo specific
information, general
analysis of data in view
of minimizing use of
ridge land for non-
forestry purpose,
coordination with the
various greening
agencies, User
Agencies, monitoring
of change detection
analysis etc. with an
Annual Extendable

i Contract up to 5 years.
I The candidate should I

SI.
No.

Name of
manpower
resource

[No Monthly
consolidated
remuneration
(Rs.)

Remarks~

2.

Total
Annual
estimat
e (Rs.
In

28.80
28.80

Surveyor — tj 6~000
Draughtsman 4 60,000

1 40,000 4.803. Project
Associate
(Monitoring)
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-.__ -~ —__

have a post graduate
degree in Arts!Science/COmfflerce/ I
Busin~SS
administration from a
recognized University
with 7-10 years of
relevant working

I experience in I
government

_ _ ~-

___ ___j.___ ___[~~_ ——————.~

15.Agenda Item 15: Construction of Boundazy wall along Southern Ridge
Boundary

It was stated that as Protection of Ridge Forest area is the primary mandate
of the Ridge Management Board, it is proposed to construct boundary wail for a
length of 29.26 KM along the periphery of the Southern Ridge. The estimates for the
same have been prepared by 1&FC Department. A provision of Rs. 20 Cr is being
made for construction of the Boundary wall for a length of 29.26 KM. This is also in
compliance of to the orders of Hon’ble NGT in the matter of Sonya Ghosh V/s GNCT
of Delhi.

As the primary responsibility of the Ridge Management Board is to maintain
the pristine glory of the Ridge, the proposal of construction of boundary wall for a
length of 29.26 Km at the total cost of Rs. 20 Cr was approved by the Board. The
Board also suggested that a standard! uniform design of the boundary wall should
be finalized for the entire state of NCT Delhi.

16.Agenda Item 16:ModifiCatiOfl in Color Coded Zonal Maps (CCZM) of Forest
Department as per directions of Ministry of Housing and Urban Affairs
(MoHUA), Govt. of India and DP1IT

The Board was apprised that this issue is regarding construction permits
under Ease of Doing Business. As per the directions of MoHUA, the Color Coded
Zonal Maps of all the concerned NOC departments were prepared by the respective
Departments and were superimposed into one single color coded zonal map by
GSDL. As shown in the map, built up/ developed areas such as Nehru Place,
Hemkunt Colony, Chirag Enclave, Greater Kailash etc. are falling within the
Morphological Ridge area.

Now, MoHUA has desired that Forest Department may exclude all the built
up! developed areas from the Morphological Ridge and submit an amended map
accordingly.
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Upon deliberations, it was decided that as the mapping of Morphological
Ridge has been done by GSI under the directions of Hon’ble High Court of Delhi, the
matter is not within the purview of the Board. The MoHUA may be informed
accordingly and they may take up the matter with High Court of Delhi.

17.Agenda Item 17~ Constitution of response teams in sensitive areas for
attending man-animals conflict events

The Member Secretary stated that the ridge area is home to the major
wildlife population of Delhi. The Northern, Central and Western Ridges are
characterized by the presence of small mammals like Common Mongoose, Small
Indian Mongoose, Palm Squirrel, Rufous Tailed Hare, Rhesus Monkey, etc. The area
also harbors a variety of reptiles like Common Skink, Monitor Lizard, Garden Lizard,
Fan-throated Lizard, Yellow bellied House Gecko, Spectacled Cobra, Common Krait,
Wolf Snake, Rat Snake, Common Sandboa, Saw-scaled Viper, etc. Spill over
populations of wildlife primarily get involved in man- animal interface situations,
most commonly with snakes, nilgal, etc. Wildlife also gets injured when they are in
touch with man-made structure in settlements through incidents like electrocution,
etc, especially species like monkeys and raptor birds. The forest department does
not have a professional animal handling unit in the form of rapid response teams.
Presently, the department takes help of NGOs in managing conflict situations, which
leads to delays.

Under the above circumstances, and given the importance of responding to
man-animal conflict situations, the Department of Forest and Wildlife has proposed
establishment of response teams for attending to man animal conflict situations.

It is proposed to establish three teams in the three forest divisions; each
team consisting of five professional multi-tasking staff specialized in animal
handling especially injured/stranded animals like monkeys, nilgal, snakes etc. The
financial implications are given below:

SLName of manpower resource No. Monthly Total Annual
No. consolidated estimate (Rs.

remuneratlo in lakhs)
n(Rs.)

fli~i~ta~i~ingstaffspecia1ized in 115 25,000 145.00
animal handling

_-_ I
In view of the fact that Conflict between people and animals is one of the

main threats to the continued survival of many species in different parts of the
world, and is also a significant threat to local human populations. If solutions to
conflicts are not adequate, local support for conservation also declines, the above
proposal was approved by the Board.
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18. Agenda Item 18: Review of process for Final notification of Forest land under
Section 20 of Indian Forest Act, 1927

The Member Secretary placed the progress of final notification of Forest land
under Section 20 of Indian Forest Act, 1927 before the Board. He informed that in
compliance to the directions of Hon’ble NGT in OA No. 58/2 013 titled ‘Sonya Ghosh
& Ors. Vs. GNCTD’, an Oversight Committee has been constitutedunder the
Chairmanship of DGF, MoEF&CC, Govt. of India, to oversee the proceedings in this
matter. Regular weekly meetings are being taken by PCCF also to review the
progress. The following progress has been made:

• Convened weekly meetings on 19.02.2021 and 26.02.2021 under chairmanship of
PCCF, GNCTD where representative of District Magistrate (South Delhi), District
Magistrate (South- East Delhi), representative of District Magistrate (New-Delhi),
DCF(S), DCF (W) and DCF (N), SDM (Saket), SDM (Meherauli) and SDM (Kalkaji)
were participated. The next weekly meeting is convened on 08.03.2021.

• Status of tatima proceedings: As informed by SDM (Saket), SDM (Meherauli) and
SOM (Kalkaji) tatima proceedings are currently under process and expected to be
completed within 2 weeks.

• Status of Settlement of Rights: Under DCF (S) till date there are 50 cases among
which 17 are disposed and in 33 cases hearings are under process. There are cases
in West Division also which are under process but not yet being disposed off.

• Encroachment Removal: As per the details of Forest Department, the total
encroachment of Forest Area as on 05.04.2019 was 394.986 Ha. Till date from
Southern Ridge total 40.87 Ha area is made encroachment free and 314.03 Ha area
is left for removal. Total encroachment left for removal from entire Forest land of
the state is 354.116 Ha. Major challenge in encroachment removal is in slum areas of
South Delhi which may take considerable time as it is linked with rehabilitation of
slum dwellers. The issue has been discussed with DUSIB by SDM (Mehrauli)
however response is still awaited.

• Construction of Boundary Wall: For securing forest lands the Department of
Forest and Wildlife, GNCTD is constructing boundary wall and fencing, the progress
of which is as follows:

Boundary Boundary wall Fencing Fencing Wall Wall cum
wall Under (in m) Under cum Fencing
(in m) construction (in construction Fencing Under

m) (in m) (in m) construction
~
~__10,175 5,992 3,137 J 3,529 6,222 530
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. Declaration of Reserved Forest under Section 20: NotificationS for Asola. Rajpur
khurd, Chattarpur, Sahoorpur, Satbari and Saidulajaib villages have been drafted, and
sent to the Deputy Commissioner concerned. Draft notifications for Nebsarai, Bhati, Aya
Nagar and Jaunapur, Ghitorrii, Rangpuri and Rajokari are expected to be completed by
next week. In Northern Ridge there is no right settlement issue and the notification for
the same is expected to be drafted and shared with revenue department by next week.
A detailed report in this regard is attached as Annexure-l to the minutes.

After reviewing the progress, the Chairman directed that the work of
removal of encroachment, settlement of rights and completion of Tatima should be
completed on top priority.

The meeting ended with a vote of thanks to the Chair. 77

(lshi4ar Sangb)
PCCF & Member Secretary
Ridge Management Board

Distribution:
1. All RMB members.
2. All representatives of User agencies as per list of participants.
3. Member Secretary. Central Empowered Committee for kind information.

(Ishw~ir Singh)
PCCF & Member Secretary
Ridge Management Board
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GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE

A-BLOCK, 2NnI FLOOR, VIKAS BHAWAN, if ESTATE, NEW DELifi 110002

ATTENDANCE SHEET

Meeting of the Ridge Management Board under the Chairmanship of Chief Secretary, GNCTD
Venue: NIC VC Conference Room
Date:05.03.2021
Time: 3:00 PM

S.No. Name, Department & Designation
1. Sh. Sanjeev Khirwar, Pr. Secretary (E&F)
2. Sh. Ishwar Singh, PCCF
3. Sh. Sandeep Kumar, Secretary (Finance)
4. Sh. NisheethSaxena, Chief Conservator of Forests & Chief

Wildlife Warden
5. Pr. Commissioner, DDA
6. Sb. Vipul Pandey, Dy. Conservator of Forests (P&M)
7. Sh. Gaurav Gulati, Deputy Registrar, lIFT
8. Sb. R.K. Gupta, Engineer, lIFT
9. Ms. Nalini Meshram, Assistant Registrar, lIFT
10. Sh. Srikant Anguru, DGM NBCC For lIFT
1 1. Sb. Sunil, Architect For lIFT
12. Sh. Azimul Haque, Director, Department of Training &

Technical Education
13. Commissioner, SDMC
14. Prof. A.C. Pandey, Director, IUAC
15. Dr. S. Chopra, Scientist H
16. Dr. Subendu Ghosh, Scientist H, IUAC
17. Er. A.J. Malyadri, IUAC
18. Er. Harshwardhan, TUAC
19. Prof. P.S.N. Rao, Director, SPA
20. Sh. Umakant Agarwal, Registrar, SPA
21. Dr. Marisha Sharma, Consultant, SPA
22. Sh. Surinder Kumar Dogra, Asst. Engineer (Civil)
23. Col. Sanjit Singh, AGIF
24. Dr. H.R. Yadav, Executive Director, NCRTC
25. Sh. Rajiv Dhanker, Chief Project Manager, NCRTC
26. Sh. A.S. Bisht, CPM 5, DMRC
27. Sh. S.K. Roy, Sr. DGM, DMRC
28. Sh. Ankush Seth, Advisor, Raghu Rai Foundation
29. Sh. Amit Chauhan, Coordinator, Raghu Rai Foundation
30. Sh. R.K. Singh, CE, South Zone, DDA
31. Ms. SmitaSaxena, Sr. Architect, UP & DURF, DDA
32. Sh. Tanzil Ahmed, Asst. Director (Arch.), UP & DU}{F, DDA
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI

A-BLOCK, 2ND FLOOR, VIKAS BUAWAN
I.P.ESTATE, NEW DELHI-110002

TELEPHONE NO-01123370679, EMAIL-pccf-gnctd~deIhi.nic.in

Status Report regardina the Hon’ble NGT Order dated 15.01.2021 in O.A. No. 58/2013 in
the matter of Sonya Ghosh Vs GNCTD:

First meeting of the Oversight Committee was convened on 12.02.2021. After this
meeting the Department of Forest and Wildlife, GNCTD in coordination with Revenue
Department have taken the following steps to comply the directions ofHon’ble NGT:

• Convened weekly meetings on 19.02.2021 and 26.02.2021 under chairmanship of
PCCF, GNCTD where representative of District Magistrate (South Delhi), District
Magistrate (South- East Delhi), representative of District Magistrate (New-Dethi),
DCF(S), DCF (W) and DCF (N), SDM (Saket), SDM (Meherauli) and SDM (Kalkaji)
were participated. The minutes are annexed as Annexure-I. The next weekly meeting is
convened on 08.03 .2021.

• Status of tatima proceedings: As informed by SDM (Saket), SDM (Meherauli) and
SDM (Kalkaji) tatima proceedings are currently under process and expected to be
completed within 2 weeks (pL refer Annexure-I).

• Status of Settlement of Rights: Under DCF (S) till date there are 50 cases among which
17 are disposed and in 33 hearings are under process. There are cases in West Division
also which are under process but not yet being disposed off (p1. referAnnexure-I).

• Encroachment Removal: As per the details of Forest Department, the total
encroachment of Forest Area as on 05.04.2019 was 394.986 Ha. Till date from Southern
Ridge total 40.87 Ha area is made encroachment free and 314.03 Ha area is left for
removal (kindly refer Annexure-Il). Total encroachment left for removal from entire
Forest land of the state is 354.116 Ha. Major challenge in encroachment removal is in
slum areas of South Delhi which may take considerable time as it is linked with
rehabilitation of slum dwellers. The issue has been discussed with DUSIB by SDM
(Meherauli) however response is still awaited.

Construction of Boundary Wall: For securing forest lands the Department ofForest and
Wildlife, GNCTD is constructing boundary wall and fencing, the progress of which is as
follows:

Boundary Boundary wall Fencing Fencing Wall cum Wall cum
wall Under (in m) Under Fencing Fencing Under
( in m) construction (in m) construction (in m) construction

(in m) (in m)
10,175 5,992 3,137 3,529 6,222 530

(For details p1. refer Annexure-III~)
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• Declaration of Reserved Forest under Section 20: Notifications for Asola, Rajpur
khurd, Chattarpur, Sahoorpur, Satbari and Saidulajaib villages have been drafted, and
sent to the Deputy Commissioner concerned. Draft notifications for Nebsaral, Bhati, Aya
Nagar and Jaunapur, Ghitorni, Rangpuri and Rajokari are expected to be completed by
next week. In Northern Ridge there is no right settlement issue and the notification for the
same is expected to be drafted and shared with revenue department by next week. (For
detailed status ofNotifications of Southern Ridge areas kindly refer Annexure-IV).

* * *
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Annexure-I

DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI

A-BLOCK, 2~D FLOOR, VIKAS BJ4AWAN
I.P.ESTATE, NEW DELHI-110002

TELEPHONE NO-01123370679, EMA1L~pccf~gnctd~delhi.g0V.1fl

~ ~ Date: o,j /03/202 1

MiNUTES OF THE SECOND WEEKLY MEETING OF PCCF. GN~TD HEL!≥J~≥~
2~O2.2O21 AT 11:30 AM REGARDING THE HON’BLE NGT ORDER DAI~i≥
15.01.2021 IN O.A. NO. 58/2013 IN THE MATTER OF SONYA GHOSH VS GNCTII

A meeting under chairmanship of PCCF & HOD, Department of Forest and Wildlife.
GNCTD was held on 26.02.2021 regarding the Hon’ble NOT Order dated 15.01.2021 in O.A.
No. 58/20 13 in the matter of Sonya Ghosh Vs. GNCTD. PCCF, GNCTD welcomed everyone
and initiated the meeting:

Issues Discussed and Decisions taken in the meeting are as follows:

1. Status of Draft Notification: PCCF, GNCTD shared the status of draft notification as given
by DCF (S) according to which notifications for Asola. Rajpur khurd, Chattarpur, Sahoorpur.
Satbari and Saidulajaib villages have been drafted, and send to the Deputy Commissioner
concerned. Hence given the above, PCCF further requested all the Revenue Authorities
concerned to share the status on the same so that process for issuance of notification under
Section 20 of Indian Forest Act, 1927 can be initiated within next one week.

SDM (Saket) conveyed that they have verified the village wise Khasra No.s which were
earlier provided by DCF (S) and actions on the same is under process. However, among
the newly drafted notification only for Saidulajab they have to re-verify it.

DCF (S) conveyed that the drafting of notification for Jaunapur village is completed and
only the map is remaining, that shall also be completed shortly and draft notification for
Nebsarai, Bhati, Aya Nagar and Jaunapur will be completed within next week as
comments of Revenue Department on these villages have already been received by the
division.

• SDM (Meherauli) conveyed that the details of Dera Mandi and Jaunapur villages were
sent to the concerned DCF, however their major issue is the existing slums of ~ei•a
Mandi mainly. She also informed that till now there is no~ response from DUS1B even
after several correspondences. PCCF suggested to keep him in the loop and to give him
an official copy of correspondences with DUSIB so that he can pursue the issues fron’~ his
end as well.

DCF (W) conveyed that there are three villages, i.e., Ghitorni, Rangpuri and Rajok~~
among which, draft notification for Ghitorni is finalized along with all the details and
verified by revenue department as well. The preparation of draft notification for Rangpurj
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and Rajokari is under process WhiCh will also be completed by 02.03.2021. He also
mentioned that there are issues regarding encroachment and settlement of rights in 6
khasras of Ghitorni and 4 caseS regarding this are pending in High Court.

PCCF mentioned that an affidavit was filed by Divisional Commissioner in April 2019
before NGT regarding the handing-Over taking-Over of the lands so he asked DCF (W) to
enquire the current status of the same. lie also informed that a separate meeting with
DDA will also be convened shortly.

2.. Tatima Proceedings:

• SDM (Meherauli) conveyed that, as their maximum revenue staff are deputed for
Vande Bharat Mission till 28th February, 2021, they will start the proceedings from
01.03.2021 onwards. PCCF requested to complete these proceedings within next two
weeks, before the next meeting of Oversight Committee.

• SDM (Kalkaji) also conveyed that the Tatima proceedings will start soon as the team
deputed for Vande Bharat Mission wilL be made free.

• Representative from New Delhi district conveyed that Tatima proceeding is under
process and they are trying to complete it soon.

3. Status of Settlement of Rights:

• DCF (South) conveyed that, till date there are 50 cases among which 17 are disposed
and in 33 hearing is under process.

• PCCF said that the details of settled case may be sent to him and remaining shall be
managed at the level of DCF (S) in coordination with Forest Settlement Officers.

DCF (W) conveyed that hearings of cases are under process however no one is
disposed off yet.

• PCCF told ~CF (W) to prepare a list of all FSO cases and pursue those with FSO at
individual level.

4. Encroachment Removal: PCCF conveyed that as per earlier discussion it was decided to
take the status of encroachment removal on weekly basis, hence he asked all the attendees to
share the same.

SDM (Saket) conveyed that letters to DUSIB from their end also been Sent regarding
encroachment removal for the slum areas. Else, the other areas ~hith are de~oid of
such complications will be made encroachment free b~ preparing ~veckl> ~chedulC
soon after completion of the Vande-Bharat Mission. This process ~ ill he in
coordination with DCF (S).
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SDM (Kalkaji) conveyed that Tughiaqabad and Pul Pehladpur villages are under their
subdivision. In Tughiaqabad there are many khasras which are encroachment free and
details of the same shall be provided to DCF (S).

5. Construction of Boundary Wall: PCCF directed DCF (S) and DCF (W) to share the
progress report of boundary wall before next meeting.

This issues with the approval of the Competent AuthoritY.

Vipul ~‘~e~lFS)
D ~P&M)

opv to:

1. PS to Pr. Secretary (E&F), Govt. ofNCT of Delhi, C-Wing, Delhi Secretariat.
2. PS to PCCF, Department of Forests and Wildlife, Govt. of NCT of Delhi.
3. CCF, Department of Forests and Wildlife, Govt. ofNCT of Delhi.
4. DCF(S), Department of Forests and Wildlife, Govt. of NCT of Delhi
5. DistriCt Magistrate, New-Delhi, District Magistrate Office New Dethi, 1211. Jam Nagar

House, Sahajahan Road, New Delhi 110011.
6. District Magistrate, South Delhi, M.B. Road, Saket, New Delhi-I 10068.
7. DistriCt Magistrate, South- East Delhi, Old Gargi College Building. Lajpat Nagar -IV New

Delhi -110024.
8. District Magistrate, South-West Delhi, Old Terminal Tax Building Kapashera. New Delhi-

37.
9. DCF (W), Department of Forests and Wildlife, Govt. of NCT of Delhi.
10. DCF (N), Department of Forests and Wildlife, Govt. of NCT of Delhi.
ii. Additional District Magistrate (South), M.B. Road, Saket, New Delhi-I 10068.
12. Additional District Magistrate (New Delhi), New-Delhi, 12/1, Jam Nagar House. Sahajahan

Road, New Delhi 110011.

13. Sub DiviSiOflai Magistrate (Saket), M. B Road, Saket, New Delhi-i 10068.
14. Sub Divisional Magistrate (Mehrauli), Old Tehsil Building, Mehrauli, New Delhi- 110030.

SD/

(Vipul Pandey IFS)
DCF (P&M)
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DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI

A-BLOCK, 2’~ FLOOR, VIKAS BHAWAN
I.P.ESTATE, NEW DELHI-i 10002

TELEPHONE NO-MI 123370679, EMAIL-pccf-gnctd~,deIhj.govJn

F.I(2497)flicgal/HQ/20-21/ t) J ~3 7~ Date: )~/02/2O2l

MINUTES OF THE FIRST WEEKLY MEETING OF PCCF, GNCTD HELD ON
19.02.2021 AT 11:30 AM REGARDIN(; THE HON’BLE NGT ORDER DATED
15.01.2021 IN O.A. NO. 58/2013 IN THE MATTER OF SONVA GHOSH VS GNCTD

A meeting under chairmanship of PCCF & HOD. Department of Forest and Wildlife,
GNC’ID was held on 19.02.2021 regarding the Hon’ble NOT Order dated 15.01.2021 in ().A.
No. 58 ‘2013 in the matter of Sonya Ghosh Vs. GNCTD. PCCF, GNCTD welcomed e~eryone
and initiated the meeting:

Issues Discussed and Decisions taken in the meeting are as follows:

1. Tatima Proceedings: In reference to the meeting of Divisional Commissioner. wherein the
timeline for Tatima proceedings was fixed to be completed within one month, PCCF asked
about the current status of the same.

SDM, Saket conveyed that, as their maximum revenue staff are deputed for Airport
Duty till ~ February, 2021, they are not able to conduct the Tatima proceedings as
per the decided schedule. However, she ensured that the Tatima proceedings of
relatively simpler cases will be completed within next 15 days and for complicate
cases it will take time.

• DC (South-East) conveyed that, for Tatima proceedings, SDM (Kalkaji) has been
directed to take up the issues on priority and as soon as the proceedings are
completed. the process for preparation of draft Notification will be commenced.

• PCCF asked all the DCs and SDMs to convey details to all DCFs concerned to start
the process of notification of those khasras for which the proceedings ‘~ill he
completed so that in the next meeting of Oversight Committee, progress can be
shown.

2. Status of Settlement of Rights: PCCF conveyed that, the next meeting of O~ersight
Committee will be before I 5~’ March, 2021, and therefore the issues related to Forest
Settlement rights shall be completed.

DCF (South) conveyed that, hearing are being conducted for 3-4 days in a week and
cases are expeditiously taken and it appears that disposal will be adhered within given
timeline.
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3. Encroachment Removal: PCCF asked all the Deputy Commissioner concerned to
coordinate with concerned DCFs and effectively remove the encroachments of smaller or
simpler areas at the earliest so that notification for those parts may be processed. He also
cmphasi7ed that as the major issues are in Southern Ridge and the Sonya Ghosh vs GNCTD
is also mainly regarding the Southern Ridge. effective actions on ground need to be shown.
Given above, PCCF asked about the current status regarding this.

DCF (South) conve3ed that, draft notification for 5 villages, which covers 15-20% of
total encroachments, has been prepared and will be shared with revenue Department
lhr their comments and by next week, it will be sent for final approval.

• DCF (South) also conveyed that as there are many patches which are not contiguous
therefore, they are planning for conducting village wise notification to eliminate the
chances of overlapping. PCCF also emphasized that special attention should be taken
to eliminate any possibilities of duplication in any area.

• DCF (North) conveyed that for Northern Ridge, the division is waiting for the
encroachment removal plan from DDA and MCD. Given the urgency of notification
under Section 20. PCCF asked to initiate the process of notification beside the
encroachment removal process.

• For Central Ridge, as there are few other agencies involved, it has been decided to
convene a meeting of all and then start the procedure of issuing notification.

PCCF conveyed that, South Central Ridge is entirely with DDA, hence a separate
meeting with them will be convened.

Regarding construction of boundary wall it was found that funding is the major issue.
therefore. PCCF agreed to discuss this issue with Finance Department and resolve the
matter at Head Quarter level.

4. Other Issues:

PCCF also emphasized that all the DCFs need to ensure that minimal number of
notifications be issued to avoid any future complications. As Southern Ridge has a
vast area it may require more than one notification but for Northern. Central Ridge
and South Central one notification may do.

• DC (South-East) conveyed that he has issued directions to SDM (Kalkaji) ~~ith
definite schedule and timeline to make all the necessary actions in all three abo~~e
mentioned aspects in coordination with DCF concerned if required and to complete
the procedure at the earliest. He also assured that, at district level all cooperation will
be extended to Forest Department.

SDM (Meherauli) has conveyed that, they asked DUSIB to assess the population
existing in different camps present in these disputed area so that in next meeting they
also can be involved to discuss this matter. PCCF also agreed to this and ensure that
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~b S DUSIB will he invited in the next meeting which will he con~ened at the le~el of

Divisional Commissioner or DGF. MoEF&CC.
ar With the above note, the meeting ended with vote of thanks to the chair and it was

decided that the next meeting ~~ill be con~ened in the next week.

This issues with the approval of the Competent Authority.

,1
Vipul Pan~~

Copy to:

1. PS to Pr. Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi Secretariat.
2. PS to PCCF, Department of Forests and Wildlife. Govt. of NCT of Delhi.
a
.. CCF. Department of Forests and Wildlife, Govt. of NCT of Delhi.
4. DCF(S). Department of Forests and Wildlife. Govt. of NCT of Delhi
5. District Magistrate, New-Delhi, District Magistrate Office New Delhi, 12/1. Jam Nagar

House, Sahajahan Road, New Delhi 110011.
6. District Magistrate, South Delhi, M.B. Road, Saket, New Delhi-I 10068.
7. District Magistrate, South- East Delhi, Old Gargi College Buildingiajpat Nagar -IV New

Delhi -110024.
8. District Magistrate, South-West Delhi, Old Terminal Tax Building Kapashera,New Delhi-3 7.
9. DCF (W), Department of Forests and Wildlife, Govt. ofNCT of Delhi.
10. DCF (N), Department of Forests and Wildlife, Govt. of NCT of Delhi.
11. Additional District Magistrate (South), M.B. Road. Saket, New Delhi-I 10068.
12. Additional District Magistrate (New Delhi), New-Delhi~ 12/1. Jam Nagar House, Sahajahan

Road. New Delhi 110011.
13. Sub Divisional Magistrate (Saket), M. B Road, Saket, New Delhi-I 10068.
14. Sub Divisional Magistrate (Mebrauli), Old Tehsil Building.. Mehrauli, Ne~~ Delhi- 110030.

SD!
(Vipul Pandey, IFS)

DCF (P&M)
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Annexure-Il

DETAILED REPORT OF ENCROACHMENT REMOVED FROM SOUTHERN RIDGE AFTER 05.04.2019

SI. Name of Total area under Total encroachment Total encroachment
No. Village encroachment (in Removed in Financial Removed in Financial

Bigha-Biswa) as on year 2019-2020 year 2020-2021
05.04.2019 (in Bigha.Biswa) (in Bigha-Biswa)

1. Aaya Nagar 172 Bigha-00 Biswa 4 Bigha-00 Biswa 4 Bigha- 00 Biswa
removed

2. Chhattarpu 253 Bigha-08 Biswa Nil Nil
r

3. Nebsarai 264 Bigha-09 Biswa Nil 1 Bigha 10 biswa

4. Sahoorpur 238 Bigha-03 Biswa 53 Bigha-19 Biswa

5. Devli 452 Bigha-14 Biswa Nil 1 Biswa

6. Asola 675 Bigha-00 Biswa 13 Bigha-13 Biswa 48 Bigha- 12 Bigha

7. Bhatti 477 Bigha-14 Biswa Nil Nil

8. Maidangar 79 Bigha-05 Biswa 28 Bigha-08 Biswa 2 Bigha-00 Biswa
hi removed in year 2020-

21
9. Saidulajab 109 Bigha - 04 Biswa 03 Bigha-00 Biswa 2 Bigha-00 Biswa

removed in year 2020-
21

10. Satbari 183 Bigha- 17 Biswa 60 Bigha- 00 Biswa Nil

11. Jaunapur 287 Bigha - 05 Biswa 113 Bigha-13 Biswa 2 Bigha- 15 Biswa
removed in year 2020-
21

12. Deramandi 399 Bigha - 8.5 Biswa 127 Bigha -09 Biswa Nil

13. Tughlakaba 403 Bigha —07 Biswa Nil 20 Bigha — 17 Biswa
d

14. Pulpehladp 246 Bigha —03 Biswa 1 Bigha- 7 Biswa 1 Bigha- 7 Biswa
ur removed in year 2020-

21
Total 4241 Bigha- 17.5 405 Bigha —09 Biswa 83 Bigha —02 Biswa

Biswa (883.72 Acre or (84.46 Acre or 33.92 (17.31 Acre or 6.95
354.90 Ha) Ha) Ha)

IN SOUTHERN RIDGE
• Total encroachment as on 05.04.2019 —4241 Bigha — 17.5 Biswa (883.72 Acre or 354.90 Ha)

Total encroachment removed after 05.04.2019 —488 Bigha — 11 Biswa (101.78 Acres or 40.87 Ha)

• Total encroachment left for removal - 3,753 Bigha —6.5 Biswa (781.94 Acres or 314.03 Ha)
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Annexure-Ill

Details of Boundary wall and Fencing constructed for securing forest land in the

Financial year 2020-21 under South Forest Division.

SI. Village Boundary Boundary wall Under Fencing Fencing Wall Wall cum
No. wall (in Construction (in m) Under cum Fencing

m) (in m) construction Fencing Under
(in m) (in m) construction

(mm)
1. Asola 1248 Nil Nil 2729 2930 Nil
2. Sahoorpur Nil Nil Nil Nil Nil Nil
3. Pulpehladpur 940 1130 Nil Nil Nil Nil
4. Deramandi 2068 2750 Nil Nil 800 Nil
5. Jonapur 1,913 Nil 988 800 Nil Nil
6. Tughlakabad 250 Nil Nil Nil Nil Nil
7. Ayanagar 548 1350 Nil Nil 2096 530
8. Maidangarhi 1705 533 Nil Nil 396 Nil
9. Chhattarpur 450 Nil Nil Nil Nil Nil
10. Nebsarai 743 229 Nil Nil Nil Nil
11. Saidulajaib 310 Nil Nil Nil Nil Nil
12. Satbari Nil Nil 2149 Nil Nil Nil

Total 10,175 5,992 3,137 3,529 6,222 530
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Annexure-IV

Status of Notification Process for l~ phase under Section 20, Indian Forest Act, 1927.

SI. Village Status of Notification
No.

1. Asola Final and Sent to Revenue Department
2. Rajpur khurd Final and Sent to Revenue Department
3. Chattarpur Final and Sent to Revenue Department
4. Sahoorpur Final and Sent to Revenue Department
5. Satbari Final and Sent to Revenue Department
6. Saidulajaib Final and Sent to Revenue Department
7. Bhati Schedule I completed
8. Nebsaral Schedule I completed
9. Jaunapur Schedule I completed
10. Maidangarhi In Process
11. Dera Mandi In Process
12. Ayanagar Not Started
13. DevIl Not Started
14. Tughlakabad Not Started
15. Pul Pehladpur Not Started
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ANNEXURE R-2

BEFORE THE HON’BLE CENTRAL EMPOWERED COMMITTEE,

NEW DELHI

APPLICATION NO. 1WOF 2025

IN

APPLICATiON NO. 1587 OF 2024

IN THE MATTER OF:

RR TEXKNIT LLP .... Applicant

APPLICATION ON BEHALF OF RR TEXKNIT LLP SEEKING APPROVAL FOR
DEVELOPMENT PLAN OF THE PROJECT SITE TO CONSTRUCT GROUP
HOUSING PROJECT AT KHASRA NO. 123012, SECTOR B, POCKET-I, VASANT
KUNJ, NEW DELHI.

That the Applicant M/s RR Texknit LLP is owner in possession of the land

bearing Khasra No. 123012, Sector B-i, Vasant Kunj, New Delhi, which is part

of Revenue Estate of Village Mehrauli, New Delhi admeasuring 5353.61 sq.

metre. The applicant had purchased the aforesaid Land by way of registered

Sale Deeds on 18.04.2024 etc. Earlier, the land was owned and possessed by

the then owner, who purchased the said land by way of registered sale deeds

dated 05.04.1995 etc.

The aforesaid land in question was recorded as Agriculture land and was

being governed by the Delhi Land Reforms Act, 1954. The land owners were in

cultivator possession as Bhumidars over the said land before changing the use

of land for the purpose of Layout Plan for SFS Group Housing Scheme of DDA

before 1987. Since, the land was agriculture land, therefore the said land neither

ever fell within the area of Ridge/Extended part of Ridge nor has any

morphological features.

~77
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That the Applicant submits that the said land is a privately owned land and the

said land had already been~ approved under the layout plan of SFS Housing at

Sector 8-1, Vasant Kunj. The DDA prepared a scheme in the year 1987 in the

name of “SFS Housing Scheme” at Sector B-i, Vasant Kunj for planned

development of the area including the plot under reference, wherein the

proposal for DDA Multi-Storied Walk-Up Housing was approved. Thus, the site

in question forms a part of Integrated Layout Plan of Sector B-i, Vasant Kunj.

It is further submitted that the land use of the plot is residential and the

plot is surrounded by roads on 3 sides, It is further submitted that the land in

question is situated in the already approved Layout Plan of SFS Housing.

Therefore, as per Master Plan of Delhi (MPD), 2001 and 2021, the plot in

question is categorised as a Residential Area. Moreover, the entire piece of land

comprising of the DDA Group Housing Society including the plot in question

(which is surrounded by DDA residential flats) has been notified for residential

purposes.

That the total area of the plot is 5353.61 sq. mtr. and the Net Development Area

after deducting the area for road widening comes to 5277.12 sq. mir. It is also

stated that though the Ground Permissible Coverage area is 33.3% of the plot

area, i.e., 1782.75 sq. mtr., whereas the applicant has proposed the Ground

Coverage Area to be 28.35% of the plot area, i.e., 1517.99 sq. mtr. as referred

also in the Environment Clearance dated 13.01.2025. In this manner, the

applicant would utilise the ground coverage area 1517.99 sq. mtr. only for

construction purposes out of the total plot area 5353.61 sq. mtr and the

remaining area would be left out for Green Cover and Landscaping.
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BACKGROUND OF THE PROPOSED PROJECT ON PROPOSED LAND:

That the Delhi Development Authority (DDA) as a part of large-scale acquisition,

planning, development and disposal, prepared a scheme on 21.12.1987 in the

name of “SFS Housing Vasant Kunj Residential Scheme” for Planned

Development of the area including the land in question. The DDA initiated steps

to acquire the large chunk of land for the purpose of constructing four storied

walk-up housing. The proposal of the DDA was approved. The layout plan of

the whole Sector-B, Pocket-i, Vasant Kunj for SFS Housing Scheme, 1987 was

approved by the competent authorities, including the approval of DDA Housing

Project on the land in question.

During the process of acquisition of land for the said Housing Project of DDA,

the land in question could not be acquired by the DDA.

The DDA constructed the SFS Housing Project all around the land in question

as per the Layout Plan by leaving out the land in question as the said land could

not be acquired. As on today, the land is surrounded with multi-storied

residential houses.

7. The predecessor owner Rakesh Mahajan and Others purchased the land vide

Registered Sale Deeds on 05.04.1995. On 23.08.2007, the then owner applied

for Sanction of Layout Plan for constructing! erecting Group Housing Complex

on the proposed land. The Standing Committee of the MCD rejected the request

of Sanction of Layout Plan on 17.11.2008 on the ground that DDA has refused

to give NOC for construction of Group Housing Complex on the said land to the

owners of the land as the DDA was itself in the process to acquire the said land
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for construction of multi-storied group housing under its “SFS Group Housing

Scheme, 1987”.

The owners of the land filed an Appeal No. 24/ATMCD/2009 dated 27.01.2009

before Appellate Tribunal, MCD against rejection of their request for Sanction

of Layout Plan by MCD. The Tribunal vide order dated 06.05.2010 allowed the

appeal of the land owners and directed the Standing Committee of MCD to

consider the sanctioning of Layout Plan for proposed Group Housing Society.

On appeal to this order before the Ld. District Judge, the matter was remanded

back to Tribunal on the basis of affidavit of Vice-Chairman, DDA, wherein it was

submitted that notification U/s 4 of the Land Acquisition Act shall be issued qua

the subject property within two months and the DDA would acquire the said land

for planned development of Residential colony on the said land.

The Tribunal (ATMCD) vide order dated 07.12.2012 allowed the appeal of the

then owners and directed MCD to start reconsidering afresh the Residential

Layout Plan after expiry of two months i.e., Up to January, 2013. Significantly,

the DDA could not acquirethe said land despite its effort for acquisition of the

same.

Later on, DDA submitted an affidavit in the court that it is not possible to

acquire the land in question and further stated that the MCD can consider the

Layout Plan submitted by the owners of the land for their Group Housing Project

subject to compliance with MPD-2021. The Ld. District Judge accordingly, vide

order dated 16.07.2016, directed the MCD to reconsider the Layout Plan as per

MPD-2021, Development Control Norms and Zonal Development Plan.
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Thus, due to non-acquisition of the said land for the last about 30 years,

the DDA could not implement their own scheme for SFS Housing Project on the

proposed land, though the DDA constructed flats on adjoining land as per the

Scheme of 1987.

10. Since, the proposed land could not be acquired by DDA, the land remains as

the Privately owned Land of the owners. Moreover, as per MPD-2001, this land

was classified as Residential and subsequently in MPD-2021, this land was

again classified as Residential.

The proposed site forms a part of the integrated Layout Plan of Sector-

B, Pocket-I, Vasant Kunj, New Delhi and the land use of the plot is residential.

The plot is surrounded by three sides with residential houses constructed by

DDA. Thus, the proposed plot forms an integral part of already approved

Housing Project of Pocket-i. Therefore, as per MPD-2001 and 2021, the entire

pocket along with proposed plot under reference qualified for Group Housing.

11 The DDA issued a Notification dated 04.07.2018 titled Regulation for Enabling

the Planned Development of Privately Owned Land’. These regulations were to

be read alongwith the prevailing Master Plan of Delhi and Unified Building Bye-

laws.

The DDA reconsidered the proposed Group Housing Project in view of

the aforesaid Notification for Planned Development of Privately Owned Land.

Accordingly, the proposal was considered in the Screening Committee Meeting

No. 368 dated 22.04.2019 and Meeting No. 370 dated 17.06~2019 by DDA. The

DDA in its 3681h Screening Committee Meeting approved the proposed Layout

Plan of Group Housing on Privately owned land at Khasra No. 1230/2 of Sector-
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B, Pocket-i, Vasant Kunj, New Delhi vide [tern No. 44:2019. The said approval

was further affirmed in its 370th Meeting.

12. Further, the proposal for applicability of development norms on the said Private

land was placed before I ii” Technical Committee Meeting held on 23.12.2019

vide Item No. 47/TC12019, wherein the said proposal was approved with the

following observations: -

1 The issues raised by SDMC were deliberated point wise and

the following was clarified.

1. The said pocket under consideration is part of integrated layout plan
of housing pocket and the access to the pocket is already defined as
existing LOP. Therefore, circulation pattern of the existing layout has to
be followed. Similarly, the owner of private land will also provide all the
access as per the existing LOP.

2. The said plot u/r is part of existing integrated layout plan.

3. The same has already been clarified in point no.1.

4. As informed, the incorporation of private land (Kh. 1230/2), Village
Mehrauli in the already approved layout plan of existing housing pocket
is approved and has been forwarded to SDMC, along with approved
minutes and agenda.

5. As per MPD-2021, in controls prescribed for group Housing, there is
no restriction on height subject to clearance from AAI/ Fire Department
and other statutory bodies.

6. It has already been mentioned in SOP for private land policy that
location, configuration, dimensions shall be verified by the concerned
ULB’s from Revenue Deptt. GNCTD.

It was decided that the guidelines, SOP be forwarded to Ministry and LG
Office. These guidelines may updated from time to time as and when
cases are put up in SCM and Technical Committee. The above points
emerging fivm the aid clarifications may also be included in the
SOPs/Guidelines. Further, it was deliberated and directed that .SDMC
may start the process for verification of Khasra and other documents
simultaneously while examining the matter in detail.

13. The Applicant submits that the Group Housing Project at the aforesaid privately

owned land has been approved by various competent authorities and the
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applicant has obtained the necessary permissions and sanctions from the

following statutory authorities:

a. Delhi Development Authority (DDA):

Approval by 368th Screening Committee in its meeting dated

22.04.2019 of the proposal for incorporation of Privately owned

land, Khasra No. 1230/2 in the approved layout plan of area for

SFS Housing at Sector-B, Pocket-i, Vasant Kunj, New Delhi in

view of ‘The Regulations for enabling Planned Development of

Privately Owned Land’.

ii. Approval by the I 1th Technical Committee in its meeting dated

23.12.2019 of the proposal for applicability of development norms.

The said Technical Committee further clarified that the said pocket

under consideration is part of integrated layout plan of Housing

and the plot under reference forms an integral part of the pocket.

b. MCD Sanction Plan:

The Municipal Corporation of Delhi (MCD) vide Sanction Letter bearing

File No. 10118122 dated 13.05.2024 granted sanction on 22.032024 to

erect’de-erect/add to/alteration in the building to carry out the

development relating to Plot No. 1230/2, Sector-B. Pocket-i, Vasant

Kunj, New Delhi, part of Revenue Estate of Village Mehrauli, New Delhi.

The MCD has granted sanction for the proposed layout plan of the said

Group Housing Project.

c. Environmental Clearance (EC):

Environmental Clearance has been granted for Construction of Group

Housing at Khasra No. 1230/2, Sector-B, Pocket-i, Vasnat kunj, Part of

Revenue Estate of Village Mehrauli, New Delhi by M/s RR Texknit LLP.

The MoEFCC, Govt. of India vide Letter dated 13.01.2025 granted

Environmental Clearance to the proposed project of M/s RR TEXKNIT

LLP. A copy of the Environmental Clearance (EC) granted for the said

project is enclosed herewith as ANNEXURE A-I.
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Delhi Pollution Control Committee (DPCC):

The proposal for grant of Environmental Clearance (EC) for ‘Group

housing’ at Khasra No. 1230/2, Sector-B, Pocket-i, Vasant Kunj, Delhi

by M/s RR Texknit LLP was approved and recommended by the State

Level Expert Appraisal Committee (SEAC) vide File No. DPCC/SEIAA

IVIP2IC-4891DL12024.

Delhi Urban Art Commission (DUAC):

The Delhi Urban Art Commission (DUAC) has approved the Building

Plans proposal in respect of Residential Group Housing vide Letter No.

55(78)/2024-DUAC dated 19.02.2024.

Airports Authority of India (AAI):

The Airports Authority of India has approved the said project and granted

it’s No Objection Certificate (NOC) for Height Clearance dated

25.10.2023. The AAI has no objection to the construction of proposed

structures at the proposed site.

Directorate of Delhi Fire Service:

The Directorate of Delhi Fire Service has approved and has given its

NOC bearing No. F/6DFS/MS/BP/2024/41 dated 15.02.2024 regarding

construction of the proposed buildings and project from fire safety point

of view in the said Residential Group Housing Project.

Delhi Jal Board (DJB):

The competent authority of the Delhi Jal Board has approved NOC

bearing No. DJB/EE(M)-45/2024/520 dated 01.02.2024 for Water and

Sewer Connection for Construction of the said Residential Group

Housing.

BSES Rajdhani Power Limited:

The BSES Rajdhani Power Limited has granted the technical feasibility

for assurance of power supply for Residential Purpose at Khasra No.

1230/2, Sector-B, Pocket-i, Vasant Kunj, Delhi.

Land Acquisition Collector (South):
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With respect to Khasra No. 1230/2, Sector-B, Pocket-i, Vasant Kunj,

Delhi, the Land Acquisition Collector (South) vide Letter dated

22.02.2024 has confirmed the fact that the said land is free from any kind

of acquisition.

14. The Applicant M/s RR Texknit LLP submits that the project site is a Privately

Owned Land and had already been approved for SFS Housing Scheme in

Sector B, Pocket-I, Vasant Kunj in the year,1987. This land and the surrounded

land were approved for Group Housing Schemes by DDA and the houses were

constructed all around the Project Site. Thus) the project site is around 1.33-

hectare land and completely surrounded with residential developed colony. This

site has not been notified as a Ridge Land nor recorded as a Forest Land.

Since the proposed project is a part of already developed residential

colony and falls outside the hotspot area, hence there is no specific impact on

the ridge stability. The project site is a flat & levelled land and does not require

any levelling by cutting any hills or filling any area for the said project.

15. That the objector has relied upon the E-Vanlekh Map available on the E-Vanlekh

portal of Forest Department of GNCTD by stating that the proposed area is lying

within the area of morphological ridge. However, the said portal itself carries a

disclaimer that The Map Layers are tentative and not to be used as a base for

initiating legal action or litigation in an issue. The accuracy and authenticity of

this map will have to be confirmed from concerned Land owning/Managing

agencies.’ Hence, the said E-Vanlekh map cannot be used for legal purposes,

and the same cannot be relied upon for consideration of the land in question to

be lying in morphological ridge. Moreover, the proposed land is not entirely lying

within the area of E-Vanlekh map as well and, it is stated that about 15% of the
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total land area is outside the area marked in E-Vanlekh map, and on the rest

area of the land, there are no morphological features and the land may not be

considered as a part of morphological ridge.

16. That the Applicant M/s RR Texknit LLP further submits that the project site may

not be deemed to be situated in Morphological Ridge Area. Since, the project

site is not notified as a Ridge Area, therefore the project would be considered,

as to whether it is a part of Morphological Ridge or not, on the basis of its nature

and features on spot. No Diversion or Conversion of land from Forest!

Profected Forest or Ridge Area is required for the proposed project.

The following features are relevant for classification of any area as

Morphological Ridge:

i. Area notified as Forest/Protected Forest or Ridge Area.

ii. Land recorded as ‘Gair Mumkin Pahar’ in Revenue Record.

ii. Area included in the “Regional Park’ in existing Land Use Plan contained
in MPD 2021.

iv. Area consist or recorded as Pond, Lake, Reservoir or Government Land.

v. Area having features like Rocky Terrain, requiring Levelling of Land, Place
of Wild Animal and Biodiversity etc.

Since, the project site does not fall in any of the above category of land or

nature of land, thus, the project site does not qualify the essential requirements

to be declared under Morphological Ridge area.

i. Not a Notified Forest! Protected Forest! Reserved Forest Or Ridge
Area

That the project site does not fall in any Notified Forest/Protected

Forest/Reserved Forest or Ridge Area and is already a part of develciped

area, where in vicinity, there are number of residential multi-storied

buildings, school, hospitals, other infrastructures etc. of different heights.
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The said project site is a part of an authorised colony; whereby similar

construction has already taken place in the said Pocket. Moreover, as

per MCD, after taking into consideration the observation of Town

planning Department, DDA and as per Zonal Development Plan, Division

‘F’, South Delhi, the said plot under reference does not fall in Protected

Forest/Reserved Forest.

Not a Gair Mumkln Pahar

That the said plot of land bearing Khasra 1230/2, Sector-B, Pocket-I,

Vasant Kunj, Delhi is not recorded as ‘Gair Mumkin Pahar’ in the

Revenue Record. The nature of the Land is recorded as ‘Residential’and

therefore, the said land is permissible plot for Residential Housing

Project. Moreover, as approved by the committee of DDA, the site under

reference has been approved as part of Integrated Layout Plan of Sector-

B, Pocket-I, Vasant Kun] and its land use has been affirmed as

Residential’ in nature.

Not a Regional Park
That MCD has stated that as per the Zonal Development Plan of Zone F,

prepared by DDA and approved under MPD-2021, the said project site

is not a ‘Regional Park’. After perusing Zonal Plans, MPD-2021 and other

records, it has been found that ‘Regional Park’ is far away from Sector-

B, Pocket-i, Vasant Kunj, wherein the said plot is situated. Thus, it is

amply clear that the said plot of land is not a ‘Regional Park’ and the said

plot is at a significant distance from the notified ‘Regional Park’, thereby

having no impact on the notified Regional Park.

iv. Not a Pond! Lake! Water Reservoir nor It is a Government Land:

That the said plot of land has been verified by DDA, MCD and other

significant authorities, which have approved the said plot for the

proposed Group Housing Project. The said project site neither has a

Pond/Lake/Water Reservoir nor it is a Government Land. Moreover, the

said project site is a levelled land and there are no traces of Rocky or

Undulated Surface.
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Additionally, since the project is completely surrounded by other

residential colony, schools and other infrastructures, thus it is not a place

for Wild Animals and does not harm the Ecosystem and Biodiversity of

the said area. The said project site does not have any morphological

feature and has been approved by various statutory authorities for the

proposed Group Housing project.

Therefore, the project site is neither situated in the Morphological Ridge

Area nor qualify to be- considered in the said area as it does not have any

morphological ridge features. It is also apparent that the site is not a part of any

Green Zone! Green Belt Area, however as per approved Layout Plan of Vasant

Kunj Group Housing Residential Scheme, the land use of the above land is

recorded as Group Housing’ and as per the Zonal Development Plan under

Master Plan of Delhi-2021, the prescribed use of the land is recorded as

‘Residential’. Hence, the proposal for construction of the Group Housing Project

of the Applicant may be approved.

17. That the proposed Multi-Storied Group Housing Project within the existing

developed residential colony is envisioned as a State-Of-The-Art Development

that aligns with contemporary Urban Planning Norms, Sustainable Development

Principles, and the broader objective of Optimal Land Utilization.

18. That the development shall incorporate green building features and extensive

landscaping to ensure resource efficiency, in conformity with the Environmental

Protection Act, 1986 & the guidelines stipulated by the Ministry of Environment,

Forest and Climate Change.

From a Socio-Economic standpoint, the project will address the growing

urban housing demand by providing weLl-planned and accessible residential
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units. The proposed project shall generate direct or indirect employment during

construction and thereafter in operational phase.

Furtherrrjore, the project has been conceptualized in accordance with the

applicable Delhi Development Control Regulations, Building By-Laws, and

Master Plan provisions of the area, thereby ensuring legal compliance. In light

of the above, the proposed housing project not only adheres to all requisite legal

and environmental standards but also stands to serve the public interest by

fostering sustainable living and contributing to the orderly urban growth of the

city.

In view of the aforesaid facts and circumstances, the Applicant prays before this

Honble Committee that the development plan of the project site for construction of

Group Housing Project on Khasra No. 1230/2, Sector-B, Pocket-I, Vasant Kunj, New

Delhi may be approved by this Hon’ble Committee and may be recommended to the

Hon’ble Supreme Court for its kind approval.

For RR Texknit LLP

Place: New Delhi
Filed On: 15.01.2025

VIVEK GUPTA
Advocate for RR Texknit LLP,

Oh. No.221, Additional Building,
D-Block, Supreme Court of India,

New Delhi-110001
M.No.9871065420

officevivekQu~ta(~amaiI .com
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BEFORE THE HON’BLE CENTRAL EMPOWERED COMMITTEE,
NEW DELHI

APPLICATION NO. OF 2025

IN THE MATTER OF:

IN
APPLICATION NO. 1587 OF 2024

RR TEXKNIT LLP Applicant

APPLICATION ON BEHALF OF RR TEXKNIT LLP FOR APPROVAL TO
CONSTRUCT GROUP HOUSING PROJECT AT KHASRA NO. 1230/2, SECTOR B,
POCKET-i, VASANT KUNJ~ NEW I~ELHI.

AFFIDAVIT

I Rakesh Kumar Sharma Sb. Late Shri Han Shankar Sharma, Rio. 137, Jor
Bagh, Lodi Road, New Delhi-i 10003, do hereby solemnly affirm and state as under:

1. That I am the Partner of RR Texknit LLP in the above-mentioned matter and as
such fully acquainted with the facts of the case, hence competent to swear this affidavit

2. That I have read the accompanying application filed before this Hon’ble
Committee and I say that the facts stated therein are true to my knowledge and belief,
derived from the records and the submissions are based on legal advice received from
counsel believed by me to be true.

3. That the Annexures of the application are true copies of their respective
originals.

4. That the facts stated in the above paragraphs of my affidavit are true to my
~nowledge and nothing material has been concealed therefrom.

~- ‘~

DEPONENT
Verified at New Delhi on thiI(a~of January, 2025 that the contents of this

affidavit are true to the best of my knowledge and belief, no part of it is false and nothing

has been concealed there from.

ThL/1)

EPONENTT E D

‘1 I
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Dated 13/01/2025

File No: F. No. 21-458/2024-IA.llI
Government of India

Ministry of Environment, Forest and Climate Change
IA Division

qj

(1) EC Identiicati~n-~No.
(li) File No.
ciii) Clearance T~ :
(iv) Category
(v) Project/ActM~y incI$ed Sthedule N&.
(vi) Sector
(vii) Name of Project
(viii) Name of CompanyiOrganiZatiofl
(ix) Location of Project (District, State)
(x) Issuing Authority
(xii) Applicability of General Conditions
(xiii) Applicability of Specific Conditions

EC24C380 1DLS556057N
F. No. i-45812024-1A.ffl
EC
B2
8 a) Building I Construction
1NERA-2
Gfoup Housing by R R Texknit LLP.
R R Texknit LLP
SOUTH WEST, DELHI
MoEF&CC
no
no

3. The project / activity is covered under category ‘B’ of item 8(a) ‘Building Construction Projects’ of the Schedule to the
EIA Notification, 2006 as amended and requires appraisal at the State level. However, due to the temporary absence of
SEL&A / SEAC in Delhi, the proposal was forwarded to Ministry for fl~rther necessary action as per the above mentioned
Notification and the proposal has been appraised at the Central level by sectoral EAC.

To,

Subject:

Sir/Madam,

Sh. Rakesh Kumr:Shatiila
MIs R R Texknit LLP
E-5, 3rd Floor, South Exte~sion ~art-2., New Delhi, SOUTH WEST, DELHI, 110049
Mohindrapatyali967@yah00.c0.In

Construction of Group Rousing at Khasra No. 1230/2, Sector-B, Pocket-i, Vasant Kunj Part of
Revenue Estate of Village Mehrauli, T~ew Delhi by M/s R R Texkiilt LUP. — For Grant of
Environmental Clearance - reg.

This is in reference to yo~t ap~piicatio àtO~ant of EC under the provision of the E1A Notification
2006-regarding in respect of projeq~Group Housttt~ by R R Texknit LLP submitted to M~nistry ‘.‘ide
proposal number IAJDL~NF~4 4~1 3Q9/ii~4 4~ed24/09/2024.

2. The particulars of the proposal are as below:
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4. Accordingly, the above-mentioned proposal for Environmental Clearance has been examined by the Expert Appraisal
Committee (Infra-2) in its 132nd meeting held during 23-24th October, 2024 and 134th meeting held on 29th November,
2024.

5. The details of the project, as per the application form, documents submitted by the project proponent, and also as
informed during the aforesaid meeting of EAC, are provided below for reference;
i. The proposal is regarding Fresh Environmental clearance.
ii. The project is proposed to be located at Khasra No. 1230/2, Sector-B, Pocket-i, Vasant Kunj, Part of Revenue Estate of
Village Mehrauli, New Delhi, and the Latitude of the project is 28~31’17.09”N & Longitude is 77° 9’34.98”E.
iii. It is a Greenfield project and no construction activity has been undertaken at site yet.
iv. Earlier, the proposal was considered during the 146th SEAC meeting held on 12.07.2024 & in the 147th SEAC meeting
held on 25.07.2024 and it was recommended by SEAC fo~,~nt of EC to SE1~&. However, due to the temporary absence
of the SEIAA, Delhi, this proposal was trai1~fWed’fo th~ ~vfinistry for further necessary actions. Based on the above, this
proposal is considered by the EAC.

The total plot aiea of the project will be 5,3~ &li sq ni and net plot area after deducting the ari..a of road widening is
5 277 12 sq m, FAR area ~il1 be 12,168 16 sq ~ia~~the total binit~up area of 25 650 sq m (including the free from FAR
area for community of 400 sq in ba~etnent a~e~i. of 7~SO~2 sq in and other Non-FAR area of 5,701 12 sq m) The
project will comprise of 3 towers. Tp~ai I~4~tlii~iEunits (including~inaiflui1itS 74 no., EWS unit 32 no. & CSP unit 32
no.) will be developed. Maximum height~d’ the building is 33.25 mwith 3B+S+9 floors.
vi. The details of the building are as follows:

?articuiars (Unit) Proposed Details
Total Plot Area (sq. in) 5,353.61

Area unde.~ read widening (st~. in) 76.49
Net developineilt A1-ea~ (sq. ni) 5,277.12

~Gr~ui~d~Coverage Area

Ground Coverage (Permissible) ~333 % of~1ot arØa) ~sq~ m) 1,782.75
Ground Coverage (Proposed3 (28.~3 % o~1ot area3 ~sq.m~ 1,517.99

~ RA
FAR Pen -.sibtc(sq~~q~) 10,707.22

FAR Permissible fo?E~j~S(~q n~) 1 606 083
Total FAR Permiss~b1e ~sq n~) 12,313 303

FAR Area Proposed (sq. ni) 10,562.28
FAR Area Proposed for EWS (sq. in) 1,605.88

Toiai~FARprpO$ed~A(sq.m) 1.2,168.16

‘~ ~‘reeSromR.M~A
Area fo~ ~~iI~JI~’ — B (sq. m) . . [ 400.00

NqI~A~ A~EA
Tower Ni~ ~q~ni~ ~ 509337
EWS No ~I~$q ni) 60775

Tota1N~nF~f~ ~~q.\~i) 5,701.12
B~e~an~n A~r~a

Basement ~ (sq~~ffi) 2,460.24
Basement 2 (sq. in) 2,460.24
Basement 3 (sq. rn) 2,460.24

Total Basement area- D (sq. in) 7,380.72
Built-up Area (A+B+C+D) 25,650.00

Green area (39.7 % of net plot area) (sq. in) 2,094.84
Area under Swachh fleihi Block (sq. m) 15.34

Road & Open Areas (sq. in) 1,664.29
Towers (Nos.) 3
Floors (Nos.) 3B+S+9
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Max. height of the building (up to terrace level) (m) 33.25
Basement (Nos.) 3

Activities in Complex DU, EWS, CSP —

Mail Dwelling Units including 4 BIlK & 3BHK (Nos.) 74
CSP Units (Nos.) 32
EWS Units (Nos.) 32

vii. During Construction Phase the total water requirement will be 25 KLD, out of which water required for the
construction phase will be approx. 05 KLD which will be taken from treated water from Vasant Kunj STP. The Remaining
20 KLD will be taken from the tanker supply out of which 12 KLD will be used for domestic purposes & 08 KLD water
will be used for Anti-smog Gun. Waste water of 6 KLD will be generated which will be treated in mobile STP. During the
operational phase, total water requirement is expected to be 95 KLD and the same will be met by Delhi Jal Board. 57 KLD
fresh water from Delhi Jal Board and 38 KLD R~c~yded Water from in-house STP will be reused. Wastewater generated
of 74 KLD will be treated in STP of 11 CLD~~a~i~y 67 T~LD ~f treated ~aste~ater will be generated out of which 38
KLD will be reused (28 KLD for fljtshng:~and~ ~~~!ardennig~. About 29 KLD will be reused in adjoining DDA
park.
viii. About 0.348 TPD solid wastes will be g~nerated in the project. The biodegradable waste (0.209 TPD) will be
processed in OWC and the non-biodeg able ~~te ..generat~d (0~ 13.9 TPD) will be handed over to authorized local
vendors.
ix. The total power requirement during the constr~action phese is 250 kVA and will be met from temporary connection &
for the backup DG set of 1 x 125 kVA will be kept and total power requirement during operation phase will be 1022 KW,
which will be sourced by BSES Rajdhani Power Limited. For power back up~ GG sets of 2 x 500 kVA will be installed that
will be used during power failure only.
x. Rainwater harvesting is proposed to rechargr the groundwater through 5 no. of rain~ ater harvesting pits of 168 KID
capacity.
xi. Parking facility ~br 290 ECS is proposed to be provided against the requirement of 227 ECS. (According to local
norms).
xii. Proposed energy saving measures would save abont 1830% of power and provision of Solar Panels of 102.2 KW i.e.
10% of Electrical load will be provided.
xiii. Comparative analysis of existing/envision peflution lo~d(i~i case of expansion) - Not Applicable, as it is a Greenfield
project.
xiv. Impact on air, water, noise, ecology of ~ue.to th~pr~jec~ tIyity will be minimized by proposed mitigation measures.
xv. The project is not proposed to be located in a Critically Polluted area.
xvi. The said project is not proposed to be located within 10 lamof -the Eco Sensitive Zone.
xvii. No NBWL Clearance is reqtdted for the said project.
xviii. No Forest Clearance is require4-for the said~rojeut. -.

xix. A petition was filed by(Wi.(~ ~ 11283/2024) by the RWA of B-i, Vasant i<unj for seeking revocation of the
layout plan and sanction plan only oti ~4.b2~2024. The said petition. is pending before the Hon’ble Delhi High Court,
however stay against construction of lh~ pio$t ~t abe~e ~nd ‘~ya~ x~øjectedJ declined vide Order dated 11 09 2024 with the
ob~erv ations that the Cowl is not uic.linethtt~ ~tl ty~mteiit~4~±~ ~nd iii ease the Court finds the construction of the
project ha~ been raised illegally or ~mau~o~1~d, then the~anin i~all 1* subjected to demolition
xx Green belt development and Deta~]~o çL~rsplantaj~on - Total green area of 2 094 84 sq ni (39 7% of the
plot area) will be provided. Approximatc~ Z :•~ ~~e~ent’at the boundary of the site which will be retained.
Additionally, 56 nos. of trees will be planted. No t ~cehg i~ irn~ol~ed in the project.
xxi. No Construction work has been done at the project site & the same is stated in the Affidavit.
xxii. The total cost of the project involved is Rs. 145 Crores.
xxiii. Employment potential - Directly and indirectly total 170 no. of people will be engaged out of which 150 no. of
laborers will be hired during construction phase and 20 no. of staff during operation phase.
xxiv. Benefits of the project are given below:

Social benefit:
a) The project will provide good quality, ceo-friendly, safe and secured stay.
b) Generation of employment to approximately 150 no. of labor during the construction & approx. 20 no. in operation
phase.

Environment benefits:
a) Energy efficient measures to reduce the requirement during the operation stage will be maintained which ultimately
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leads to lesser demands and reducing carbon footprints of the project making it eco-friendlier.
xxv. A well-designed waste management approach such as the different collection unit for wet & dry waste respectively
and ceo-friendly treatment approach i.e. organic waste converter.

6. The committee has noted that total plot area of the project will be 5,353.61 sq. m and total built-up area will be 25,650
sq. rn with green area of 2,094.84 sq. rn (39.7 % of total plot area). The PP has submitted that, the land ownership is with
M/s R R Texknit LLP through a Sale Deed. Further, Building Approval sanction letter issued by the Municipal
Corporation of Delhi (MCD) vide dated 13.05.2024. This project was considered by the State Level Expert Appraisal
Committee (SEAC), Delhi in its 146th SEAC meeting held on 12.07.2024 & subsequently during the 147th SEAC
meeting held on 25.07.2024. The committee thereafter recommended this project for granting BC with specific conditions
and general conditions and forwarded it to SEIAA, Delhi. However, due to the temporary absence of the SEIAA, Delhi,
this proposal was further transferred to the Ministry for necessary actions.

7. Thereafter, the Expert Appraisal Coinniittee ~BAc~ it~fta-2 considered the aforesaid proposal during its 132~ meeting
held on 23 24th October, 2024 and ei~tailed deli t~tion, deferred the proposal on certain observations. Based on
the observations, ADS was raised through ‘P*~ S~ ~Qrta1. Sub~uently, the project proponent submitted the reply of
the observation of the EAC. Acc.ordingi~y, thjs p~po~ai was re-cons~dered by EAC during 134th meeting held on
29.11.2024. PP has submitted that reply c~f crn~piain ai~e&by RWA ofVasant Kunj regarding various points.

8. The Commi(tee observed that instaat pioject is already located in developed area wherein residents are residing in
Vaant Kunj, Delhi. There are a number of residehtial buildin~, sch~ol, hospitals, other infrastructures etc. of different
heights near the project area. It wa~ observed from the drone video shown by PP that no construction activity has been
done or initiated at site and thus can be ascertaine4 that there is no violation of ETA Notifications, 2006 as amended. The
committee opined that court case in Hon’ble High Court in the matter are. related to approval of Building Plan granted by
Delhi De~e1opment Authority (DDA) and Municipal Corporation of Delhi (MCD) The concerned agencies has made their
subnus~ion as per the information provided by project propopent Further, the matter of Hon’ble NGT is pending and any
order/directions in compliance of Hon’ble Tribuá~i shall ~c6ii~lied by project proponent.

9. With regard to tree cutting, PP has submitted the undertaking that no~ true cutting has been done in the project area and
further as per inspection report of forest depattment~ there aw total 19 trees which are green and healthy standing and one
fallen tree ~ as raised straight and 3 trees were f~~&to be dried.

10. Also as per the submissions of PP, it was observed that the projectsite at a distance of 2.48 -km from the Southern
ridge and 2.9 km from Aravafli biodiversity park. Hence the- project will not create any impact on the Aravalli ridge
stability. The project site is at ~ distance of 2,9 1cm from the Aravalli biodiversity park. Since,, the proposed development is
part of an already developed res1d~ntial colony ~and falls outside the hotspot area, hence, there is no specific impact.
However, for further clarity of’ project area being in ñiorphalogical ridge, it is desired. that PP may seek clarification from
Delhi’s Ridge Management Bean Based~n the~clarification, PP may obtain NOC (if applicable~.

11 Further it v~ as observed that mstant~~ i n~I~&(~by SEAC Delhi for granting BC with specific
coodition~ and general conditions ~d~ t~4~4~ ~lhi ~It was desired that the construction actr~ity shall
follow very stnrgent measures to avoi4~4’i~ii~ the ~aj tidi~~ffic Impact Assessment ~. as conducted by PP for
adequacy of transportation of vehic1e~~4j?~~ ~red that the distance from main road to the site is
about 150 m. A mechanical sweeper shall be d~I~ed~ ~ö *iti~at& the road dust pollution all along this road and
water sprinkler and mist cannon/sprayer shall be fixed. -

12. The EAC, based on the information submitted and clarifications provided by the Project Proponent and detailed
discu~sion held on all the issues, recommended granting Environmental Clearance to this proposed project, under the
provisions of ETA Notifications, 2006 and its amendments therein, subject to the following specific conditions and other
Standard BC Conditions as specified by the Ministry vide OM dated 04.0 1.2019 for the said project/activity.

13. Based on recommendations of EAC, the Ministry of Environment, Forest and Climate Change hereby accords
Environmental Clearance to the Proposed Construction of Group Housing at Khasra No. 1230/2, Sector-B, Pocket-I,
Vasant Kuaj Part of Revenue Estate of Village Mehrauli, New Delhi promoted by M/s R R Texknit LLP., under the
provisions of EIA Notifications, 2006 and its amendrnen~s therein, subject to the following specific conditions and other
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Standard (General) EC Conditions as specified by the Ministry vide OM dated 04.01.2019 for the said projectiactivity are
enclosed as Annexure 1.

14. This issues with the approval of the Competent Authority.

Copy To
1. The Principal Secretary, Environment Department, Government of Delhi, 6th Level, C-Wing, IP Estate, Delhi
Secretariat, Delhi — 110 002.
2. Deputy Director General of Forests (C), Ministry of Environment, Forest and Climate Change, Regional Office,
Kendriya Bhawan, 5th Floor, Sector ‘H’, Aliganj. Lucknow — 226 020.
3. The Member Secretary, Central Pollution Control Board, Parivesh Bbavan, CBD-curn-Office Complex, East Arjun
Nagar, New Delhi — 110 032.
4. The Member Secretary, Delhi Pollution conh4si, Coni~ttee, Building, 6th floor, C wing, Delhi Secretariat, I P Estate,
Delhi— 110002.
5. Monitoring Cell, MoEF&CC, Indira Pa ~New Delhi.
6. Guard File? Record Fuel Notice Boards B~CC ~rebsite~

Annexure I

Specific EC Conditions for (Building I Construction)

1. Specific Conditions

S. No ~EC Conditions

This recommendation is subj~ect tGthe ~,utcos1~e of court case-s in Hon’ble High Court, Hon’ble NGT

1 ~ and Central Empowered Committee~ Furthet~ PP may seek clarification from Delhi’s Ridge~ Management Board :~R~yi~) .reg~rdiflg appiicabii~ty •of clearance from RMB. Based on the
clarification, PP shafl obtaitiNOC from. ~elhi~s-Ridge Managernent Board (if applicable-).

PP shall comply with the budget of the Environment Management Plan for construction phase
1.2 (Capital Cost Rs. 55.50 Laths, Recurring Cost = 8.0 Lakhs?Yr.) and Operation Phase (Capital

Cost = Ks. 200.OQ Lakhs, Recurring Cost — 26.9 Laths/Yr.).

1.3 A mechanical sweeper~e dep)~yeçI l~y PP 1 mitigate the- road dust pollution all along from
main road to the1~3ec~i~% r~k}e~an~I mist carnioaisprayer shall be fixed on this road

- . -~~i~W .. -.
—~ -‘ ~ 7

No construction~bf rn~teriaI ~aU be allowed outside the project boundary PP

1 4 shall noL conduct aê~ r~ti~u~aetWity’at rught and transportation of material shall not be done
. during peak working ~&~7~chooI -t~mimgs. ~nrther~ no vehicles related to the project shall be kept

outside the project area.

1 5 Tyre ‘. ashing facilities shall be installed at entry and exit gates and tyres of each vehicle shall be
. washed prior to leaving the project site.

1.6 All internal roads in the project area shall be constructed/paved prior to actual construction of the
planned building to avoid any re-entrainment of dust from vehicles on unpaved road.

1.7 PP should make provisions for dual plumbing so that the treated wastewate.r could be used to
L~
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Area for greenery shall ~ 4s~pert~e &tails provided in the project document i.e., area
under plan tion/gree ry~1l~sq m ~i.it of net plot area of 5353 61 sq m, i e equivalent
to 39 13 % The land ~ p mg~houl44nclude plantatiorL of 67 numbers of native tiee species
as proposed A mm3i~w~ o~ t~1 tree for eve~ry 80 sq m of total land area of the project should be
maintanied t-iking the e~dsti~ tree~ into ~ccoimt. Species with heavy foliage broad leaves and wide
canopy cover may be prefetre~1~vespeoics thou~d not be used for landscaping.

The PP shall comply with all the provisions of The Delhi Preservation of Trees Act, 1994, if
applicable.

Project Proponent shall strive to enhance the Green Belt beyond 39.13% and that the trees planted
in this regard would be planted under the campaign ~ ~ ~ 9~” and the details of the trees
planted would be uploaded on the portal h~s:iimerilife.r~ic.in.

9≤
S. No EC Conditions

compensate against the freshwater requirements for non-pc.table uses,

PP shall be responsible for establishment, operation and maintenance of all common facilities like
STP, OWC, Green belt development, Solar, Rainwater Harvesting, and other such amenities
provided within the project site for a period of 5 years after handed over to the bonafide Residential

1 8 Welfare Association or any other such association and also for compliance of EC conditions during~ operation stage. Responsibility of comply EC conditions shall be with Project Proponent only till
the EC is transferred to Residents Welfare A.ssociationlSociety!COmmittee. Agreement between
Project Proponent and boua fide Residents Welfare AssociationlSociety,’Cornluittee during
handover of assets/in*~~Etet~lte sbaii clearly mentioned the responsibility of complying BC
Condition

1 9 CAQM Guidelines sh~uk~.’b~ ~trictLy adhered to and all construction activity should be stopped at
. the site during th~ G.RA~IV,~per~od..as~er th~directions issued by Authorities.

1 10 PP shall construct .10 in barricading..all along the site and fixed water Sprinklers should be installed~ at these barricading to suppress~the dust.

1.11 PP should construct 2 water fountains in the green area to suppress the dust emissions during the
operation phase.

The freshwater requiremenr’shall not. exceed 57 KLD during operational phase.

1.13 As proposed, wastewater a ibee ted onsitein ~TPof 110 KLD capacity.
,~
~

~ The project proponents would~wt.hird-party study on the implementation of conditions

1 14 related to quality and quantity of recycle and reuse of treated water, efficiency of treatment systems,
. quality of treated water being supplied for flushing (specially the bacterial counts). comparative

bucte.rioiogieaLs~udies from toilet seats using recycled treated waters and fresh waters for flushing,
and quality of water being supplied through spray faucets attached to toilet seats.

1.12

1.15

The local bye-law provisions on rainwater harvesting should be follo~ed. If local bylaws provis~
is not available, adequate provision for storage and recharge should be followed as per the Mimis~J
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S.No EC Conditions

of Housing and Urban Affairs (erstwhile Ministry of Urban Development), Model Building
Byclaws, 2016. As proposed, 4 Rainwater recharge pits for rooftop nmoff shall be provided by PP
for rainwater harvesting after filtration.

1 19 The solid waste shall be duly segregated into biodegradable and non-biodegradable components and
. handled in separate areas earmarked for segregation of solid waste, as per SWM Rules, 2016.

1 20 As committed, biodegradable waste shall be utilized through the OWC to be installed within the~ site. Inert waste shall be disposed of as per norms at the authorized site.

1.21 The recyclable ~aste:≤ba~b~Soid to ~authorized vendors/recyclers.

1 22 Construction & Deniàiitiøn ~C&D) v~aste shall be segregated and managed as per C&D Waste
. Management Rules., 20~,6~

1 23 Proponent shall ensure the installation of solar lights and LEDs to meet 20 % of the total power
‘ requirement.

1.24 As committed 290 ECS are to be provided azid out of which 30% should be for electric vehicle
along with charging points aft to beprev.iddd.

1 25 The Environmental Clcaram..e ‘to the prpj~ct is primarily under provisions of EIA Notification, 2006.~ The Project Proponent is -under obligation to obtain approvals/clearances under any other
Acts/Regulations or StatutaS ks applicable to th~ project.

1.26 Project-proponent shall e entiafl~~ corni4y with’~Il~parking norms and standards as applicable.

Proponent shall ensure that requirements of accessibility particularly universal accessibility and

1 27 more particulady pedestrian requirements are provided. Street and road- section should have~ mandatory prc~vision of ci~oss~ section elements and footpath so. as to minimise the shift of walk
mode to vehicular made to have least impact on energy and environment.

1 28 The project propo~nt S i~ti~~itheft .nt~ft than one entry - exit ‘from different directionshowever it should be ê~h~~i~’does n~t ‘~re~ite road safety hazard

Standard EC Condftions for (Building I Consflhxc

EC Conditions

The project proponent shall obtain all necessary clearance! permission from all relevant agencies
including town planning authority before commencement of work. All the construction shall be
done in accordance with the local building byela~ a.

1. Statutory Compliance

The approval of the Competent Authority shall be obtained for structural safety of buildings due to
earthquakes, adequacy of firefighting equipment etc. as per National Building Code including
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S. No EC Conditions

protection measures from lightening etc.

1 3 The project proponent shall obtain fore-st clearance under the provisions of Forest (Conservation)
. Act, 1980, in case of the diversion of forest land for non-forest purpose involved in the project.

1.4 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
1.5 (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)

Act, 1974 from the concerned State.Pollution Control Board! Committee.

1 6 The project propon~ s~.ia~1l ~l~tain ihe necessary perniission for drawl of ground water / surface~ater required forthe projeet~fro~n tile competent anthority

1 7 A certificate of~power from the agency supplying power to the project along
. with the load allowed fd~the project should be obtained.

All other statu~ry cleai~nces, such as the approvals for storage of diesel from Chief Controller of
1.8 Explosives, Fire Departihent, Civil Aviation Department shall be obtained, as applicable, by project

proponents from the respective. comp~tent authoritie~.

9 The provisions of the~kules, 2016, c-Waste (Management) Rules, 2016,1 and the Plastics Waste M~n~g~ ht~l1es~ 2016, shall be followed

1 10 The project proponent shall follow the ECBCI:SCBC-R prescribed by Bureau of Energy Efficiency,
. Ministry of Power strictly.

2. Air Quality Monitoring And Preservation

S. No EC Conditions

Notification GSR 94(E) dated 25.0 l.2Q1 8 ofrMOEF&CC regarding Mandatory Implementation of
2.1 Dust Mitigation M~asure~ for Construction and Demolition Activities for projects requiring

Environmental Cieaian~’a~

2 2 A management iented to contain the current exceedance in~ ambient air qu~slity

The project proponent shall l~iisiall ~eni~ tb cartyout Ambient Air Quality monitoring for
2.3 commonicriterion parameters relevant to the main pollutants released (e.g. PM1O and PM2.5)

covering upwind and downwind directions during the construction period.

Diesel power generating sets proposed as source of backup power should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of stack of DG

2.4 sets should be equal to the height needed for the combined capacity of all proposed DG sets. Use of
low sulphur diesel. The location of the DG sets may be decided with in consultation with State
Pollution Control Board.

2.5 Construction site shall be adequately barricaded before the construction begins. Dust, smoke &
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S. No EC Conditions

other air pollution prevention measures shall be provided for the building as well as the site. These
measures shall include screens for the building under construction, continuous dust! wind breaking
walls all around the site (at 1~ast 3-meter height). Plastic/tarpaulin sheet covers shall be provided for
vehicles bringing in sand, cement, murram and other construction materials prone to causing dust
pollution at the site as well as taking out debris from the site.

2 6 Sand, muirarn, loose soil, cement, stored on site shall be covered adequately so as to prevent dust
. pollution.

2.7 Wet jet shall be provided f~r~griiiding-at~d stone cutting.

2.8 Unpaved surfaces attd iøö~e soll.shall be adequateiy sprinkled with water to suppress dust.

All construction and m~litioz~ debus shall be stored at the site (and not dumped on the roads or

2 9 open spaces outside~ before th~r ?reproperly disposed. All demolition and construction waste shall
. be managed as per the ~vislons of the Construction and Demolition Waste Management Rules

2016.

2 10 The diesel generator sets4o be used during construction phase shall be low sulphur diesel type and
. shall conform to Environmental (Protection) prescribed for air and noise emission standards.

The gaseous emissions from DO ~et~sliall be dispersed through adequate stack height as per CPCB

2 11 standards. Acoustic enclosure shall be provided to the DO sets to mitigate the noise pollution. Low
. sulphur diesel shall be used. The locatioii~of the DO set and exhaust pipe height shall be as per the

provisions of the Central Pollution C~ntrol Board (CPCB) norms.

2.12 For indoor air quality the veiitil~tion proVisioi*as~erNatioflal Building Code of India.

3. Water Quality Monitoring And Preservation

S. No EC Conditions

The natural di’aia ~stern ~hould be maintained for ensuring unrestricted flow of water. No

3 1 construction shall be alI6~ ~ ic natural drainage through the site, on wetland and waterlx dies Check darns, ~ i~~j~4e ~n4~9t1~er sustainable urban drainage sy stems (SUDS)
are allowed ~r n ~rai~r~iatteE1i and o harvest tam ~ater

~
Buildings shall be d~i ~e tu~altopography as much as possible. Minimum cutting

3.2 . ~ ~ ~ ~‘and filling should be done.

3.3 Total fresh ~ ater use shall not exceed the proposed requirement as provided in the project details.

The quantity of flesh water usage, water recycling and rainwater han’esting shall be measured and
3.4 recorded to monitor the water balance as projected by the project proponent. The record shall be

submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports.

A certificate shall be obtained from the local body supplying water, speci~’ing the total annual
3.5 waler availability with the local authority, the quantity of water already committed, the quantity of

water allotted to the project under consideration and the balance water available. This should be
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S.No EC Conditions

(00

specified separately for ground water and surface water sources, ensuring that there is no impact on
other users.

At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of
3.6 Grass payers, paver blocks with at least 50% opening, landscape etc. would be considered as

perviouS surface.

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc

3.7 and other for supply of recycled water for flushing, landscape irrigation, car washing, thermal
cooling, conditioning etc. s1~all b$or~e.

3 8 Use of water savin~ ~d&fcó~fiktures (viz, low flow flushing systems; use of low flow faucets tap~ aerators etc) for water c v~tlon~haIibe incorporated in the building plan.

Separation of grey and b~k watet sh~u1d be done by the use of dual plumbing system. In case of
3.9 single stack systcni s~~p~~te recirculation lines for flushing by giving dual plumbing system be

done.

3 10 Water demand during construction should be reduced by use of pre-mixed concrete, curing agents~ and other best praetices~referred~

The local bye-law provisions on. raln water harvesting should be followed. If local bye-law

3 J~ provision is not available, adequate prov~iOn for storage and recharge should be followed as per the~ Ministry of Urban Deve~opzneiit ~ôdei Building Byelaws, 2016. Rain water harvesting recharge
pits/storage tanks shall be provided forground Water recharging as per the CGWB nonns.

A rain water harvesting plan .p~ed~ to The desi~iied where the recharge bores of minimum one
recharge bore per 5,000 sq ar~~çters of built up- area arid storage capacity of minimum one day of

3.12 total fresh water requirement sbaIl ~e L~tO~~ ided. In areas where ground water recharge is not
feasible, the rain water should be harve~te4 and d for reuse. The ground water shall not be
withdrawn i~Ithout approval from the Competent Authority.

3.13 All recharge should be limited to shallow aquifer.

3.14 No ground waterthall he~j 41ag con~stmctionpba≤e of the project~
~ .~

r ~ ~

Any ground water de g~slou~d~be p~’qperly maIiaged and shall conform to the appro~als and
3 15 the gtudelmes of fhe~ ~apprn~ al shall be taken from the CGWA for any

ground wate~

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and
3.16 re~.orded to monitor the water balance as projected by the project proponcnt. The record shall be

submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports.

Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP shall be
3.17 recycled/re-used for flushing, AC make up water and gardening. As proposed, no treated water shall

be disposed in to municipal drain.

3.18 No sewage or untreated effluent water would be discharged through storm water drains.
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S. No EC Conditions

Orisite sewage treatment of capacity of treating 100% waste water to be installed. The installation of
the Sewage Treatment Plant (STP) shall be certified by an independent expert and a report in this

3 19 regard shall be submitted to the Ministry before the project is commissioned for operation. Treated~ waste water shall be reused on site for landscape, flushing, cooling tower, and other end-uses.
Excess treated water shall be discharged as per statutory norms notified by Ministry of
Environment, Forest and Climate Change. Natural treatment systems shall be promoted.

3 20 Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures
. should be made to mitigate the odour problem from STP.

Sludge from the onsite sewage tze~tmel1t, including septic tanks, shall be collected, conveyed and
3.21 disposed as per th~ ~c~fni$~y of Ut~b~n. Development, Central Public Health and Environmental

Engineering Organiz~ti0’n. (c~11EEO~ M~nua1 on Sewerage and Sewage Treatment Systems, 2013.

4. Noise Monitoring And Prevention

S. No EC Conditions

Ambient noise levels sl~all conform to residential area’commercial areaiindustrial area/silence zone
both during day and night as per Noise Pollution (Control and Regulation) Rules, 2000. Incremental

4.1 pollution loads on the ambient air and. noi~ quality shall be closely monitored during construction
phase. Adequate measures shall~b~ made to reduce ambient air and noise level during construction
phase, so as to conform to the.~st~pulaiad standards by CPCB / SPCB.

Noise level suney shall b~ carried as~er the prescribed guidelines and report in this regard shall be
4.2 submitted to Regional Ot 4~ø~~:è $tryas a part of six-monthly compliance report.

4 3 Acoustic enclosures for DC sets~t~se barriers for ground-mn bays, ear plugs for operating
. personnel shall be implemented as rniti’gation measures for noise impact due to ground sources.

5. Energy Conservation Measures

S. No EC ConditionS
. ,.

- ~.. ~

Compliance with the E~4. :~n ioi1~iidi4g Code (ECBC~ of Bureau of Energy Efficiency
5.1 shall be ensured. Bu~d~s in the~taf~s w~i~h4iavenotified their own ECBC, shall comply with the

State ECBC.

5.2 Outdoor arid common area lighting sT~a1i beL~D.

Concept of passive solar design that minimize energy consumption in buildings by using design

ç 3 elements, such as building orientation, landscaping, efficient building envelope, appropriate
~ fenestration, increased day lighting design and thermal mass etc. shall be incorporated in the

building design. Wall, window, and roof u-values shall be as per ECBC specifications.

Energy conservation measures like installation of CFLs/ LED for the lighting the area outside the
5.4 building should be integral part of the project design and should be in place before project

~ commissioning.
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S.No EC Conditions

(02—

Solar, wind or other Renewable Energy shall be installed to meet electricity generation equivalent to
5.5 1% of the deniand load or as per the state level! local building bye-laws requirement, whichever is

higher.

Solar power shall be used for lighting in the apartment to reduce the power load on grid. Separate
electric meter shall be installed for solar power. Solar water heating shall be provided to meet 20%

5.6 of the hot water demand of the commercial and institutional building or as per the requirement of
the local building bye-laws, whichever is higher. Residential buildings are also recommended to
meet its hot ~~ater demand from solar water heaters, as far as possible.

6. Waste Management

S. No EC Coi~didons

A certiflcate from the ~o~petent authority handi~ng municipal solid wastes, indicating the existing
6.1 civic capacities ofhandling and their adequacy to cater to the M.S.W. generated from project shall

be obtained.

Disposal of muck during construction phase shall not create any adverse effect on the neighbouring
6.2 communities and be disposed4aldug the necessary precautions for general safety and health aspects

of people, only in approv~4 sites With th~ approval of competent authority.

6 3 Separate wet and dry bins~must be~rovlded in each unit and at the ground level for facilitating
‘ segregation of waste. Said waste ~i~a1l ~e segregated into wet garbage and inert materials.

6 4 Organic waste c.ompost!Vennini~lture pWOrg~mnie Waste Converter within the premises with a
. minimum capacity of 03 kg Jpe~ dayunist~be installed.

6 5 All non-biodegradable waste shall be handed over to authorized recyclers for which a written tie upmust be done with the authorized recyclers.

:;~i!~,

6 6 Any haza.rdotis~ ~i~s~e generated ~dnrm~ construction phase shall be disposed off as per applicable~ rules and~~&~sary approvals of the State Pollution Control Board.

Tjse of environinen~t frt ty~~t~$Isith b~1~fcs~ blocks and ether construction maLerlals shall be

6 7 required for at1~ast ~O tb~ n~t taoiinfatenal quantity These include Fly Ash bncks hollow~ bricks, AACs, Fly~ Q~yrpsu1rI ~bR.cks~ Compressed earth blocks, and other environment
friendly materiaIs~

~

Fly ash should be used as building material in the construction as per the provision of Fly Ash
6.8 Notification of September, 1999 and amended as on 27th August, 2003 and 25th January, 2016.

Ready mixed concrete must be used in building construction.

6 9 Any wastes from construction and demolition activities related thereto shall be managed so as to~ strictly conform to the Construction and Demolition Waste Management Rules, 2016.

6 10 Used CFLs and TFLs should be properly collected and disposed offfsent for recycling as per the
. prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination.
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7. Green Cover

S. No EC Conditions

No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree felling

7 ~ shall be with prior permission from the concerned regulatory authority. Old trees should be retained
. based on girth and age regulations as may be prescribed by the Forest Department. Plantations to be

ensured species (cut) to species (planted).

A minimum of 1 tree for every 80 sqm of land should be planted and maintained. The existing trees

7 2 will be counted for this purpose. The landscape planning should include plantation of native species.
. The species with heavy~broad leaves and wide canopy cover are desirable. Water intensive

andlor invasive spe~s~h’be-~UJed for 1a~dscaping.

Where the trees need to ~be ~ut with prior permission from the concerned local Authority

7 3 compensatOry plan in ~tii f~t’~e ra~id ~ 1:10 çLe. ~planting of 10 trees for every I tree that is cut)
. shall be done and mainta~qpd. Pi~ntatibns to be en~iired species (cut) to species (planted). Area for

green belt developmcnWhail be provided as per the details provided in the project document.

Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, roads, paved
7.4 areas, and external services. It should be stockpiled appropriately in designated areas and reapplied

during plantation of the proposed vegetation on Site.

8. Transport

S. No EC Conditions

A cornprehensi~e mdbility~ pla~n~ as ~p~r MoUD best practices guidelines (tJRDPFI) shall be
prepared to include rnotd~~4~ noa~~tonzed,~ public, and private networks. Road should be

8 1 designed with due consideration for ~nVi~onn~ent, and safety of users. The road system can be~ designed with these basic criteria, a. Hierarchy of roads with proper segregation of vehicular and
pedestrian traffic. b. Traffic calming measures. c. Proper design of entry ancL.exit ppints. d. Parking
norms as per local reguiiati~n.

Vehicles hired f~ b~ia~ing construction material to the site should be in-good condition and should
8.2 have a pollution check~ ~ ~h~uld conform t~ applicable air and noise emission standards

be operated oaly n~k~hon~

9.

S. No Conditions

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the
current level of service of the roads within a 05 krns radius of the project is maintained and
improved upon after the implementation of the project. This plan should be based on cumulative
impact of all development and increased habitation being carried out or proposed to be carried out

9.1 by the project or other agencies in this 05 Kms radius of the site in different scenarios of space and
time and the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authority for road augmentation and shall also
have their consent to the implementation of components of the plan which involve the participation
of these departments.
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10. Human Health Issues

S. No BC Conditions

All workers working at the construction site arid involved in loading, unloading, carriage of
10.1 construction material and construction debris or working in any area with dust pollution shall be

provided with dust mask.

10.2 For indoor air quality the ventilation provisions as per National Building Code of India.

10 3 Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and~ Disaster Management PIa~ishib~n~ieitieflted.

Provision shall be i~de far thethou~ing of cOnstruGtiOfl labour within the site with all necessary

10 4 infrastructure an~ facilities ~trth as fuel for cooking, mobile toilets, mobile STP, safe drinking~ water, medical health car~ c~~che etc. ~rhe housing may be in the fonn of temporary structures to be
removed after the compietip~ ~f the project.

10.5 Occupational health surveillance of the workers shall be done on a regular basis.

10 6 A First Aid Room shall be provided in the project both during construction and operations of theproject.

11. MisceLlaneous

S. No EC Conditions

The project proponent shall ~prornihently adve~tise it at least in two local newspapers of the District

11 1 or State, of which one shall be in ~tl~ ~ethacular language within seven days indicating that the~ project has been accorded environment clearance and the details of MoEFCC/SEIA~A website where
it is displayed.

ii. envfronment~i’~ciearanee shau be submitted by ~the project proponents to the Heads of local
11.2 bodies. Panchayats ~d,Municipal Bodies in addition to the relevant offices of the Government who

in turn has to display the ~me!or 30 days from the date of receipt.

The project propojien~ l’up[~3àd the~s~a~ ~f compliance of the stipulated environment clearance
11.3 conditions, ineiudin~ n~p~of nItored data-on their website and update the same on half-yearly

basis.
~

The project proponent shall s~b ~-m~nthly reports on the status of the compliance of the
11.4 stipulated environmental conditions on the website of the ministry of Environment, Forest and

Climate Change at environment clearance portal.

The company shall have a well laid down environmental policy duly approved by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/Violation of the

11.5 environmental/forest/wildlife norms/conditions. The company shall have defined sy stem of
reporting ir1fringemnntsideviationiViolatiofl of the environxneiitaliforcst/wildlife norms/conditions
and/or shareholders/stake holders. The copy of the board resolution in this regard shall be submitted
to the MoEF&CC as a part of six-monthly report.
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S. No EC Conditions

A separate Environmental Cell both at the project and company head quarter level, with qualified
11.6 personnel shall be setup under the control of senior Executive, who will directly report to the head

of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility matrix
of the company shall be prepared and shall be duly approved by competent authority. The year wise

11.7 funds earmarked for environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report

The project proponent shai~ ~ubmit tii~ environmentAl statement for each financial year in Form-V
11.8 to the concerned state~ ~ontt~l Board as prescribed under the Environment (Protection)

Rules, l986~ as amende4 ~ii1~se iieht~i and put on the website of the company.

The project proponent shall h±tbmi the~.Regiona1 Office as well ~s the Ministry, the date of fmancial
11.9 closure and final app.ro~l of the project by the concerned authorities, commencing the land

development work a~1d start of proddction operation by the project.

11 10 The project authorities must strictly adhere to the stipulations made by the State Pollution Control
. Board and the State Government

11 Ii The project proponent shill abide by afl tire commitments and recommendations made in the
. EIAIEMP reportand also that during their presentation to the Expert Appraisal Committee,

11 12 No further expansion or modifications~4fl the plant. shall be carried out without prior approval of the• Ministry of Environment~QreSt and ~Dluinate Change (MoEF&CC).

Concealing factual data or submissioti of ~a1se1fabricated data may result in revocation of this
11.13 environmental clearance and attra~t aeti~n under the provisions of Environment (Protection) Act,

~ 1986.

11 14 The Ministry rn~y revoke o~ suspend the clearance, if implementation of any of the above~ conditions is not s~tis~ctory.

~ The Ministry reser*s t~~r1~ to~i~ulnte additional conditions if found nececsary The Companyin a tin’ie bound mann~~ i.~p1ç~ient these conditions

. ~ ~ ~

The Regional Oft~e ~ ~i~Mthistry shal monitor compliance of the stipulated conditions The
11.16 project auth’rities ~ho~M~ ~4~dii cdoperatrQn to the officer (s) of the Regional Office by

furnishing the requisite data )f&tma1i~ui/tAGmtoriflg reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air ~Pre~ention & Control of Pollution) Act, 1981, the

11 17 Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and~ Transboundary Movement) Rules, 2016, and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon’ble Supreme Court of India I
High Courts and any other Court of Law relating to the subject matter.

11 18 Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period~ of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
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10~
Additional EC Conditions
N/A

(~L)e Ccrf~j

Signed by
Munna Kumar Shah
Date: 13-01-2025 12:10:07
Reason: Verified and
signed
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ANNEXU~ER~

~-* ~C.bLLY~
LiL;’ 2.~

$R~~NR’~ COMMrrTEE MEETING

Screening Cornrnltte~:M~ting No~ cS≤’~
kern No.________

~ i~3:~

~~ei ~tL;:~: ir~-4~Cfl O~ D(iV~t&y c~~.necl land in the approved L~yoit Plan of
~ Hong ~st, ~eo~or—8, Pc~cke~-1, Vasan~ Kunj N~w Ddll~i in view of

f& enah~ng the Pl~nne~~ Dev&opn’eni of Privai&y
Q~.nesi Lend.

~I~nd~ Rhasra..Np.1?3012 inth~âpp~ovcd
Plan of. SFS Housing ~t~B, Pocket~1, Vasan~Kunj. New Delhi,. in view o’f the case

~referred by Chief Engineer ~HQ~ th DMC and I~otiflpa ton No. S.O.3249.(E) dated: 4th July 2018
~of Prtvately. Owned Land.

~) ~;ACKG~Ot~rJ:

7.1 ~s a p~r~ of thu~lar~e sce~e accui~iton, plannIng. ~v~lo~ment and d~posai DDA
~ ~ oi SF3 lot~inç~ ~t. ~tor E3, Pcok.*i

Kuhj ~~ g~f ~ ~p~’occ~ ircm th~ ~ompe’et~t ~u~N~rity ~ 2i.i~ 1~37,
ULe ~o .‘fl~~s1 Of Kh~sra No.1230/2, in th~ revenue e~ate of ~
Mehr~u!i, as~W ~$4 sq. rn.1 DDA coLid not k~y mpk~meni the sch~i.~e.

1.2 Since the land und~r reference reni~ined unacquired and th~ area was dertotified
vide noti ~the :o.wner of the unacqvired.property applied
to MCD on 2~ .2~:~f~r~idrt of•pl~ns of group housing.

1.3 The St~ndin~j C~p~ttee of MCD rejected the request of the ap~cant on
23.12. 2C0~. cn the grøunds that ODA has riot issued NOC.

1 .~ App~ant &ppr~ hedvarioua .cou~a~ per the details mentioned below: -

(i)Th~ A~CL~co~icWide Judgarne~t dated 6.5 2010 ~rd:7i2.2fli7 s~ra.~Pi.~ the
.;ri.j(~,j ~) ~ th 17111/2009 ~f~ c~7;t~

Ie Hcj~ L~ :A~t. Se~e end Dratn:~t Ju~go in the matte~ ~f iX)~ ‘is a~ce~h
r1~f) & CJ~rs ~~Appe& No104J13 ID Nci.02406C006139201 dcr~id.~d tfl~i n~
~JOC is recj~ied ~r~/~e ri~v pi~wnt of prt~a~e!y ov~ed d~c~iiYed I~)!:.d. {R~fer
Annexure-!~} .

( ~,JiJi4
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1.5 The re~ulatlons for n~the Planned Development of Pdvate~y ~,

were notified vide N~ffl~tlon No. S,O.3249(E) dated 4 JTi~y 2O~

AnnexUre-Ul).

1.6 The applicant submitted plans to South DMC~ South DM0 after ver~cat~c~
documents referred th~ matter to DDA for incorporation of the said and n t~e
approved layout plan.

1.7 The case was put up in the 367~’ Screening Committed Meeting vide Item No.23:
2019 dated 26.02.2019. The Agenda was .W!thdraWn v~th the fo~cz~
observations :-(Refer Annexure..1V)

1. it was pointed out thatwhiie.prepadng•tfte layout plan for the privately C~d
land in case-of areas wher~qayo~it plan.~are aVailable or to be prepared a~’!
these cases have. .certain unkue i~s~e~ vis a ~ variable plot sizes/shapes,
unplanned developrn~nt around such .pf~F~ accessibility for such plots
l~nduse~ either the toad network already eo’~b, shed is too narrow or in S~ a
ces~es if has an access buity for the e - ~ p’a’ ~sd d~velop~ien~

2 It was a’so p5inted out that in case of tte f~ iy c~’~ór no det~ s’~”a-s a-c
“ie~di1y ai’aiIablê of the ~lready developed plots with the Planning Department
l’sanctioned b~i-coñcerned agencies,l. ln addilion, there are certain ir.d
parcels falling in the designated Green/ Recreational Areas ~is per the F~PD.
2021, which may also have s~~if;c iss~jes, end reqthrec) to be d-3~i~ ~t
conditions.

- 3: The iSSue~rdgarding U e.~emLrIatjon of prc~~osaF by the concerned ULBs w.
the- step i-as per the SOP (La. veriiica~ion from iho Revenue iacords, i~s

:~pp~~jy etc.,~h~ al~o;nQt bèeh provided. -

-~4. After defaiIed~di ions~ar1d deliberations, it was decided that DDA’
•~~y ~xan7ine’ ~hd’ Iin-11 its roles to external p!annL-ig in case of a!rean’y
prepared Layout Pi~ans. In case cf.pcckets and land parcels, wh~re no Lay;ut
Plan is a ‘a iable~a set of so~ie §.erier,c p- ~cq-las need to be ft ~~~1aea o~
Planning, Arc’~4ec’jre and Le,,tjsr~.-e DeTar~mer~s These G,~ J~ ~es s~’
b~ put up an~ b~ placedih th~r,extTechnjoaI Ccmthittee Meeting.

1 8 In v1ew ~f the dec slop at I 7(s) abc~e a meeting as h~’~ tn the charber of VO
DDA and itWas decldédto pUt up all the cases for approval of Layout Flan whee
an approved Layout plan .aireed~’. av~llnbiejexists, in the next Scieer~:g
Commfttee All other compliance of statutory reguaUons notified with SO 3249 (2)
dated 04.07.201 8alongwith fulfilment of all the req’.’irements as laid d~n fri l”~

standard operating proceciura for grant of permission for planned dCl~t o~
privately o~ned. land Issued by DDA and other charges shall be seen b~ t~D

concerned MCD before the sanctioning of Building Plans.

1252188



• ~2L

•.•q~~ ~ - .:

2~0 L.OCATION~ ~ ~.: ./ ~ -‘

The plot Under ~r~ce fort~ paF~ of~the ivi~egrated F~ousrig Scheme of Seo~or-a,
Pocket~1 VaSa~t KU~j ~t1~is ~1rce~u1ar~ ~ha~e ThePjpt~ ~~rrounded
by bUi’t up DDA~a~sb~r~ --s..-.

3.0 EXAIVHNATION. . ..

3 1 DDA preparnd a~j~me i~i the year 1987 in ~he name of SF8 Housing at SeCtor
B, Pocket~1, Vasa~it Kw~j New ~lhi or~p}anned~de~-e1opmen~ of’are~ includ~ng.

the p1ot i.~rioer tefere ce wh~rern ráps~l for DDA 4 Stoned waIkuphous~r~g is
appjoied Beihg~a~p~j~ hame,,fJ,~ deta~s orapprov~j of the~.scheme frorrr
SCM are r~t a~a4abI~ i~ the othce recor~is
~ ~ .:

3.2 The case of the applicant for apprô~a f~UIId~ s:being~rocessed~ SDMCas~
per n~tsicat~ ated’4111 Ju’y 2Q1 8~m Jie’~i of the s~a’ndarcf O~erat?ng Procedure
Issued by DDA, Chie~~iigine~ ~B~dg) HQ South DMC vjde Ietter n~ South
DMC/D-.61.8 date~f2~ ~1 ~ has fpr~’arded aP th~ files peitainiqg ~o the cas~to
DDA :~ ~ -

The Law O~riSDMC:yjde~ hi~ note d~td 12.~8 . FiI~
No O2ILPIB/ iS~MG72~t& dated28~10/2Qi 6 at pane 10/ N has ~t.ated tl~at ‘the
ownership on the basis of?M~tat1oni~i~jfca~ad in The Khasra Oiidhan dated2g 12 16
may be t~e~ fri i~f~ui”, The Iatesf report In- thIs behalf shourd aI~o be ob~ain~d
from the Reveni~ ~t rdy/Daptt., GNCD (Refer Annexure.Vl)

• -.L .~ ..~.~ - . ..‘ -s - - .. •:~‘~•:~•. -

3 4 Dire ~r(Pig )IHP ‘,~de PNDir(Plg) N~relaf2018/24 dated 15 Dl 201~9 & v’d~ rio
F1~(12)2O17-MP1pt -JtD-38 dared 1822019 has iss~eci the’ Minutes of meeting
rega J~ng I ipieme~tat on of reguia~oq~ to enable the pianneçj deveiQpmept of
pr,~i~jy o~ed Lac~ i’~øfif~ on 4-7 ~OI8 (~efer Annexure-Vfl)

3.~ p~s per sian~ard
fQr pi~r,reo van~jit of privately owried Iar,d is +0 be examined in t~o stages
In the fi et stage * e a~plIca~t Is to subrni~ ~ll the~docjrr~,’5 as 1is~ed in th~ S 0 p
and the same has t~ be r9inedby I~DNLQC bo~y.w~th r~spectkdTIar~~d details,
land use a~ per Mesfer PlariiZon~I Plan and use premises of trie lanc’ with
setereno~ to the Lay~ui Par~/Sc1i~mes of respeCtive area, applc’abii~ty c~ pr’va~e
lanc~ Poticy,~of owr’~r~h~p ol dCo~~arierits NOC Is to be cori~eyed ~o the
applt~~t after the ~ppl~caton Is foi.irjd in order sub~eot to fulfillment of aH statuary
requir~ri~rts Arer~x~v}natton the local bQc~y will forward the applicat,on t~DDA
for preparation of Layout ptan. The owner submitted thedocuments in South •DM~
Chtef ErgIne~ri~idg) HO. Sou’h DMC has Torwarded the applicajio~ to DDA

• .-.. •

L
0- S~.

)~ 0
~

..0

North West
South
East
~Nest

- Pa n~, -D O~Lawn ~‘~‘

- I~.M.wid~yw-~08~ .; •.

- i~3;O M wide -road-and Pñrnai~ S.ghoc~J
- t~OMwkfeRjWroad

• I ——— —

4
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3.6 The~ apart of the integrated layout pi~n of ~
Pocket-l1Vasarit Kurij. ~e.t~Landuge of the plot is Residenhal. The p --~

130 MRIW road on three sides.

3 7 Due to non-acqu’s~t~on of the Plot under refe er~e 60 no of DDA flats, acne part
bf~gFeën area) part of 13:0 M RAf~ road on the western side of primary school &
part of paricing could not be deve’oped at s~e by DDA as per the approved layDJ
plan. .

3.8 Dy. Director (LM) south ês~ zone ~id~lettei~ dated 19.2.201.9 has forwarded a
copy of the part’Layout Plan superimpo&ng kbasra no. 123012 village Mehrau~
(Refer Annexure~.VIl1).

4.0 . ~PROPOSAL, .. . ‘ .f: .

4 ‘1 The approach ef th~ Group Housing at Sector~B Poc ~et~1 is from 24~V1 road R)’~ i
in the North and Western side, 45M road RIW on the Eastern Side and 75M Road
RIW in theSouthern Side: the plot under reference forms an integral part of 1h~
pocke~ Therefore,~ps~per MPD the. ~ntire pocicet along With. plQt under reference
q~ualifiés.for. ~roup 9s~:

wi ‘4 2 on the baa s of the above report sLihrmtted by Dy Director (LM) south west zo-ie
KhssraN~.i2.30t-~Vjl~a~e Mehrauli has been ii~corporated in the layout plan of
SFSl-~ousing at:Sect~r=.B, Pácket~1, VasantKunj for Group Housing.

4.3 The p~op~sal iC subject t6 com~piiance of all the statutory regulations notified
&O.324~(~) dated 4.~1S r~garding~ ‘The regulations for enabling the pian:~eo
Developruentof Privatejy..Owned;i nd~and.fuIfillmerjt of all the. requirement as l~d
down in ‘Standard Operating Procedure for grant of permission for plan-ied
development of p~ivately owned la~d’ issued b~ DDA and relevant prc is ~-s
Master PlanfUBBL~2Q16b~cr~the ser~ctioning of the Building Plan by ScLth
DMC.. . .. ..~... . ..

4.4 South DMC shall v~dfy fhe.area of the Khasra No.1230/2, village Mehrau!i, ~
location, configuration, dimensions etc. from the concen~ed Revenue Department
of Govt. NCT of Delhi.J I~elhi Municipal Corporation.

4.~ South DMC shall Lèyy alt applicable charges.

5.0 FLNANCIAL LIABILITY AND:SQC~AL GAIN:

•The proposal will generate Housing fcc the people.

6.0 RECOMMENDATIONS.

Since the present case is the first ease being put up after notification of private land po~cy.
therefore, the principles adopted in this case shall ~iSo b~appliedin other similar cases.

The. proposal is put upheforethe screening comm~tae for its.deliberations and approval.

7.0 FOLLOW UP ACTiQN:~ ~. . . .. . V V

After approval ~f the froposal the own~r shall deposit the processing fee and o~r
charges as decided by DDA, thereafter~ a Copy of the authenticated Agenda, Miflutes of
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3(~:t~2o1c)

of .notifioaUoflS, SOP and Minutes of Technical

notmed ~ ~p3 49.(~)~ d~t~d~
4.718 for The~
planae~l DevelPprflBflt qf privat~IY Owned land~
and ~Standard Operating Pro.cedU@~ Js~ued by

for uploading the approVea plan in the w~b portal of
~DA.
Fpr.sUbmI~iPG ~ Affic4~ ?cicl lnçlemflity Bond to
DDA ~t~ting .~thà.t DD~ sh~iI not;: be party; .to;.?pY

~ng ~at any st~ge with, regard .Io.th~
d.owncrshiP..0f the. p10t

ykVern~)’ (Mchan C~ an ~a)
I~D.(Ar~h)~SZ ACA~l~SPUth:~0~)

HUPW~CO~OR0~Jl~ L~iT

~
V~c~ item

Dy ~ ~cftf~f ~)(o~rdn

DELHI DEVEL ME NT AUTHOR rr~’
HUPW-CO-ORDIF’4ATION U’NIT

sa~pnr ~~Scr~g

~e ~~eting D~tf.,lZ.~..~L’1
v~ i~.j-i

h.) Co-ordn~

/
H

Cr
•0

Fm

A

Me~t~ng~ approved P1~ ~k~g With copy
Committee shall be fo~rd~ ta:

1.

“3

DDA..

(Meeflu Mehrol)
A.D. (Arch.)ISZ

~RfII DEVELOPMENT AIJTHO PITY
CER1IFIED

z /~C4I CS2)

u1~)
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1J9
~4PROVED MINUTE~Op ~68~ SCM HELD ON 22.O4~2O1g AT 12~Qo

- / NOON
/~ owned The propc.s~; WaS prcsen~e~ by AC’flON;

m the api~y~ layout plan of AcA(SZ~ 1 .ACAJ(sz~ ~

/ SFS Nou~ji~ at Secto P~~k~t ~, ~ de~ajj~ deliberation the 2.CE~ldg.) 1:~ I ~Yasa~ KunI~ ~Mhi in view of proposal as reflected in the agenda UQ south
I “The Regulati~ for o~abling the was Approved with the DMC
P1~~ Devel~pi~j~11~ ~f P~vate1y obse~a~~5 that the private land 2.Cornrnr~1g~ ~

I Ov.~lC~ Land,~ in que~~ shall not be bounded 3.LM Depet ~:

File no. by pe~anenj physical ba~er, 4.Land
I ACA~S~~0f9(1)f Costing Deptt L
SCM 5.Syste~

DepttL45.2019 Iuc?2rat~on of~ o~ed The propos~ was presented by AC~ON~
land in the appr~v~~ Iay~ plan of ACA(SZ) After detailed I .ACA-J(SZ)
SFS Housing at S~t~D,Pooketl deliberation the proposal as 2.CE(B]dg.)
Vasant Kunj Ne~1~j hi view of reflect~j in the agenda vyas HQ south
“The Re~ati~ ~r e~abihig the Deferred and it was directed to DMC
Plan~~d Dev~iop~~t of Privately put up the item In the next SCM. 2.Cozrimr(plg)
QwnedLanj~’ 3.LMDeptt
File no 4.Land
ACA~SZ/~JPW~D~OI9(1)/ Costing Deptt
SCM S.Systems

~~2Q19 odi~~ utUiz&ti~~~ ofvacant Due to paucity of time the propos~
land near AU ~iö~ç Pitarnpux~ could not be deliberated upon and it
along the propo~j 40.40 m. was. directed that the item will be
Master Plan road ~RbW, discussed in the next SCMI File no. F.3(83)j~~~

10, Due to paucity of time the proposal
could not be deliberated upon and it[Ic ~. was directed that the item ~l1 be

.3~ discussed in the next SCM
) 17/

arka.

La

1

J~LA(~l) ON TABLE ITEMS
ftiiizaji~ plan of

w.r.t. fl~tj~ of could not be deliberated upon and it
of ~ -Group was directed that the item will be

v~canr land ‘~~s•urfng discussed in the next SCM

Vil1age c]m a1pro~ aL

36S~scm
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Proposed part layout plan foi
wholesale aM warehousing plots at
Integrated Freight After detailed
deliberation, The proposal was
presented by Dir.Plg.NP. the
proposal as reflected in the agenda
~was Approved. Complex, Narela sub-
city for utilization of vacant land.
Fileno.F.3(0ly2o12Mp,yoljl

Modification in the Layout plan of
Sector- ~9(J) due to Sub Division of
PS? plot measunng 25162
sq.m.approx.. for carving out plots.
for State Bhawan]gtate Guest House.
FIleflQ.F4( l9)20O6/Plg./flwkjp~_
IlIPt.~W

~“

- C’ ~ ~,.,•,

.~

The Minutes of J68’~M held on
22.04.2019 and 369th SCM held on
06.05.2019 wcr’ confirmed and
approved.

In 368.” SCM, vide Item no:44:2~I9
in place of
file no: ACA-l/SZ’HUPW/DDA/201 ~
(1)/SCM
it may be read as:
SAISZ~HuPW/pDAI2O 14/SCM

The proposal was presented by
Dir.(PIg.)NP. After detailed
deliberation the proposal as reflected in
the agenda was Approved.

REMARKS

-~-~

I .Dir.PIgc~
2.CE(NZ)
3.SE Elec.NZ
4.LM, NZ
5.L.D deptt
6.LS Deptt
7.Hort. wing I
ACTION:
1 .Engg wing
civil
2 Engg. wing
elect.
3.LD wing
4D.IB
5.Hort.Deptt

ACTION:
1.Dir.Plg.NP
2.Engg wing
3.LD wing
4.Electricál
wing

H-i

//LED MINUTESOF 370” SCM HELD ON 17.06.2019 AT 11.OGAM In

-----

ISSUES RECOMMENDATIONS
DJSCUSSIONS/

61~ Sand36~~M.

1 4~/.

ljtjlisation plan of DDA land at The proposal was presented by
62.2019 Dheerpur Phase-I opposite Gandhi Dir.(PIg)C&O. After detailed

Vihar resettlement colony AIling in deliberation the proposal as reflected in
Planning Zone-C, for proposed theagendawas Approved.
“Sewage Pumping station”(300
sq.m.) for Delhi 3a1 Board.
File no.F.3(69)99.MP

63:2019 Part layout plan for providing 200
sq.m. plot for installation of online
bo~sier pump at IFC, Narek
File no.F.20(7y96.MP)pt.1

The proposat was presented by
Dir.(Plg.)NP. After detailed
deliberation, the proposal as reflected in
the agenda was Approved.

64:2019

65:2019 The proposal was presented by
Dir.(Plg)Dwk. After detailed
deliberation, the proposal as reflected in
the agenda was Approved.

370”' SCM

ACTION:
I .Dir.Plg. Dwk
2.CE Dwk
3.SE Elect.
4.1.0 Wing

J HUPW.CO..O~D?NATION UNIT
I in 3~7

Co~J
h.) Co-ordn
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ANNEXURE R-5

to BACKGROuNp,’
11 ‘The Regu~t~~ for enablq~ the p’ai ned de~lopnient of pnvate: C ~

tend were ~~ti4 Juiy 2048

1.2 In pursuance t~4~e rlotiflcatjon proposal of If~corpora~on of privateiy c.v~e.J
land ~n the ~ay~ Ø~i~ ~f SFS Ho~is~ng at Sector B Pkt -1 Vasant Kinj ‘~ ~s
approved by the~ Screening Cotnmfttee Meeting held on 22.04.2019.
The propo~j ~ in the agenda was approved with observaUons that
privately a ia~c~d In question ~ha1! not be bounded by permanent physical
barrier. The~by the Screen~ng Committee was as fc~ows:

The ~p~;e~h ~)Hhe Group Housing at Sector-B Pocket-I is from 24 ‘~Z
road ~ iti th~ Norti~ and Western Sld&, 45 M. road R/W on the
Eastepft ~i~e ~nd M. road p~A4’in the Southern Side. The plot under
reference r~rm.~an integral part of This pocket. Th&refore, as per MPD
the enVi~ p~eke~ alongwffti plot L(flder reference qua’i~ies for Group
Housfrtg.

(jii,) On th~ b~i~ of the above report submilteci by Dy. Director ~L~) so~:.,
west z~n~ ~asi~ No, 1230/2, village Mehrauii has been incorporated
in the l~y~ plan of SF8 I-lousing a4 Sectoy-B, Pocket-i, Vesant Kurij
for Gi~ip H~~in0.

(711,1 The prop~~a1 is subject to cc’rnpftance of all the statutory reguia.’!crs
notified via. S.D.. 3249(E) dated 04.07.2018 regardiri ‘The regui~:.
for enabling the planned development of Privately Owned Lend ‘and
fuiffflm ~f all the requirement as laid down in ‘Standard Operat.~
Proced~’re for grant of perrnissior for planned development of priv~’?.’”
owned .ie~d’ issued by DDA and relevant provisions of Master
PlenJU~L~ 2016. before the sanctioning of the ~uiIdThg Plan by South
DM0.

(iv) South DM~ shall veiii~y the a,~a of the Khasre No. 1230/2, v~7!age
Mehra* ~.fs locetion, configuration, ctimensions etc. from t~-~
concerned Revenue Department of Govt. of NCT of DeTh.~De-;
Municipal C~iporetion.

~ Soulh~shell I~y all applicable charges.

2.0 EXAMINATIGN~
2 ‘1 After the approval of the Screening Committee as a follow up act~cn the

owner was to st~rnit an Affidavit and Indemnity Bond to DDA stating that
ODA shad not ~e p to any dispute arising at any stage with regard to
location, shape, ~lze and ownership of the plot. The owner subsequ~rt~,~
submitted Eflde~t:~y ~ond vide letter dated 05.09.2019 and deposited e:
amount of Re, 2Ø~ .1- (Twenty Thousand Only> as processing fees @ Rs.
10,000/- (Ten The~rsand Only) per Acre subject to approval by the M~rastry’ oF
Housing and Uth~m A. airs. The payment has been verified by Dy. CAD (PE),
DDA dated o~o~2G19.

i..i~weiop~~~ Controj Norms with reteren~e to
privately ~ ~ar~d In the approvoci layout plan of SF8 Hou~l~g at
Sector —~, ~M~-t~ Vasapt Ku~j in view of the regulations For enabling
the PIanflo4 ~l~ment of privately owned land notified on 4~” July
2018. V
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2.2 The decision of the &~e~ing Committee was conveyed to Chief Engineer
(Bldg.) HQ vid~ letter No. F,No,ACA
USZfHUP’~~i/DDA/20.i;tWSDMGiD~O2 dated 16.09.2019 for taking
further necessary ac~n b~r ~oUth Delhi Municipal Corporation.

2.3 The Chief Engineer. (~dg.J SDMC fo~varded the file on the subject seeking
clarifloation regardir~g de~i~1on taken in the Screening Committee. The
clarifications sought ~y~ is as fellows;

~ It has been men~i~t~d in The letter dated 16.09.2019 of DDA that the
privately land u rrefr%’~ence shall not be bounded by physfcal barrier,
Being group~the Ek1~ .& Community Services may also
be part of Group J~f~U*~ therefore. it may be clarified by ODA that how
this carr be ashi~v~d without permanent physical barrier with the
surrounding DDA ~Jats~

2). In the letter cf D~ff~s been mentioned that the entire pocket 84
qua~’fies for the ~j~p I-Iousng However, it has not been clarified
whether this in~ *i.~ibt under reference qualifies for Group Housing
or not and whether it~n be treated as an independent plot bf Group

v’l-lousing or no.
3,) The p!ot under i~fer~ce abuts the mad which is 10.66 meter wide while

as per MPD~2O2.~th~mfnimi,m road width requirement for group
housing is IS •An.~te~ This needs cIarificat~an/re!axatfon from DDA.
Moreover, the de~isifr~ Group Housing may be taken as per MPD
2021 or MPD-2001~ has not been mentioned in the letter of DDA.

4,) The plot under~T~. pail of the approved comprehensive scheme
of ODA for pGøk~t ~- i~, haw~evor, ODA has not provided the modifled
layout plan of the ~ As per PrIvate Land Policy dated 04.07.2018,
the agency who ~.~øt~p~red the Layout Plan sh~lI emend its existing
layout plan. As such~. D~A may be requested to provide a copy of the
modified Layout plan of the area showing the boundaries and
dimensions etc. Of~a ~iøt under reference.

6) As far as height ~f t~• ~htlldThg is concerned, in this regard pare 5.5 of
the Developm~n~Ønfn~lNoims ofprivate Lend Policy read as Under:

~‘La::d p~rc~is fr~ITh~g within the already approved or developed scI~emes
of DDA/ULBs/ather g~e,mnenl bathes shall b~e in conformity with the
sairro~mding deveio~pi~wU, irrespective of applicable developed control norms.
The development ~f ~~tch la~nd will governed by the use/activity and the
development cont-i~oi norms of the surrounding development (subject to
availability of req~tr~d ii!frastructure services~~, maintaining the piai~n~d
development around the lwtdparcel”.
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in the vicinity of (he p/Of under refere,ic~ fhere exists 3 stories fl~:s
constructed b~ ODA I7av.~i;g height less (han 15 meters, Whether the
height more then 15 meters can be considercrJ in the present ca~e, may
be clarified by the DDA.

6) In the letter of DDA, it has been mentioned (hat location, configuration,
dimension etc. may be taken up from Revenue Dopit. In this regard, ilis
pertinent to mention here that the said land was shown by the DDA 1 -

development of DDA fIsts of Pocket B-I. Being the lend for development
of DDA flats, the Layout Plan of which was also approved by the DDA.
Hence, the requisite clarification w, r. t. location, configuration,
dimensions etc. be done by the DDA with the Revenue Department. As
such, location, configuration, dfrnensions etc. be super-imposed along
with the Khasras in the modified layout plan which may be do~~a by the
ODA.

2.4 Sr; Archjtec~ (Sooth Zone) vide letter No. F,PA/~ir(Plg.)/Naretal2O18/319
dated 09.12.2019 was requested to provide the clarifications on the issues
raised by South Delhi Municipal Corporation as per Integrated Housirg
Scheme of DDA, Vasant Kunj, Pkt. 8-I.. Sr. Architect (South Zone) v~dc note
No. SAJSZIHUPW/DDA)2014/SCM/D-36, dated 17.12.2019 provided the
following comments
(‘0 The private land under reference shell not be bounded by permanent

physical barrier is the observation of SCM, referred in the letter. The
EWS and community services may be prcvided as par the prc~isIc.:s
MPD.

~‘ii,) In pare 4.1 under ‘Propose!’ it is mentioned that ~the p!ot under
reference forms an integral part of the pocket. Therefore, as per MPD
the entire pocket along with plot under reference qua lL~es for Gb! ~
Housing”~ Therefore, it cannot be treated as an independent p~’ot of
Group Housing.

~‘iii~ The entire pOcket at Sector-B, Pocket-I is a Group Housing Plot which i~’
bounded by 24 M. road P~’V/ in the ,“Jorth and Western side, 45 M. road
RAN on the Eastern side and 75 M. road R/W on the Southern s!de. The
development controls norms shall be as per Clause 5.5 of the
‘Regulations for enabling the Planned Development of privately owned
lands’ dated 4~ July, 2018.

(iv,) The copy of the approved agenda, minutes along with the Layout plan of
Sector-B, Pocket4, Vasant Kunj incorporailng, KH. No. 1230/2, VIllage
MehraUI! were forwarded to Commissioner (Pig.). In the Layout Plan,
tentative location of K!-!. No, 1230/2, is marked. As per Para-’3 of
Minutes of Meeting dated 15.01.2019 issued by Director (Pig.) t~-’,
documents pertaining to ownership etc. may be got verified by the local
body from Revenue Depit., GNCTO.

(v~ The issue is regarding permissible Height of building. The stalutoty
provisions of para 5.5 of ‘the regulation for enabling the planned
development of privately owned /~nd’ shall he compiled. This issue is
clarified in pare 4.3 of the agenda.
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(~‘) The issue is ~~ding loc~Uon, configuration, d!men.sion.ez4c. to be t~k~n
up li-cm ~~eptt. to this context it Is clarified that as per Pera~3 of
t~~utes of ‘4fØ~ting dated 15.01.2019 issued by Director ~Plg,)Np
docLJtne~.ts. p~iWn~ig to ownership etc. may be got verified by the local
bod/ ftum ven~ Deptt, GNCTO After e~am,nation the same she?’
be forwa ~d t~ DI~4 for further necesse,’y action for preparation of
layout pia, à~e,~ttib,i and addition etc.

3.0 E~POSAL:
3.1 The ISSUe r~ai~t~: ~atbn,. configuration, dimension etc. to be dealt by the

DDA. The v~~jf~ ~g ~f owner&-~p documents from The Revenue DepIt. is to
be dealt by i~e~ ~c&s.

3.2 The matter r~ d~.eppiicabj{ity ~f Developrnen~ Control Norms and Height
in this matter as~ the Para 5.& of the Regulations for enabling planned
development of th~ ~i.v~tely cwned land is placed before the Technical
Conirni~tee for ft~ deiibera~ion

4.0 RECOMMEND~flØN.~
The proposal cont~r~e~J fri P~r~-a above is placed for cons~deratIon of Technical
Committee.

D~. ~4r~cl~r {PIg.)
Zo~-F&[l (part)

AcIdi. Cornrnisslonar (PIg.) AsstL Dir. (Pig.)
Zone-F&~1/par~
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Ap.plicabllity of Oevc-iopmo~
control norms with
reference t~p~lvately owned
land in the appriwal layout
plan of S1~ Housing at Sector
— ~, PhE — ~. Vasent Kurijiri
~‘iew of the regulations for
enabling the planned
development of privately
owned land notified on 4th
luty— 2Ui~

The proposal w~s presented by Addl. Co~m1ss~criiil
(Pig.). [‘he members were lnforn~cI that [nrc ra~i~_’n ~f
the saId .nrlvate land In the already appr~vad ta’~’o~t O~fl
was approved In the 36B~’ Scree~ifi~ Comfnitta’e held c:~
2a04.2019.
•FurtheCh.1ef*Englr.eerUild1h~.SDM~ has.’forwarded
the file seeking ciar~ficatlon regarding decisions taken in
the .Sc~eening Committee, The issues raised by SDMC
were deliberated pz~int•.. ise a.~d t~e f~.’.;ir.6
clarified,
1. The said poclet under consideration is part o~

integrated layout plan of housing p~cket an~ the
access to the pocket is. already defined as existing
LOP. Therefore, circulet~on pattern of the e~[stir.g
layout has to be foilcv;e~. SimilOrly, the owner of
private land ~ill also provide all the access as per the
existing LOP.

2. TM said plot u/r is part of existing integrated la,
plan.

3. The same has already been clarified in point nO.1.
4, As informed, the incorporation of private land (Kh.

1230/23, Village Mchrauii i~ the already ~pprovad
layout plan of e~ust[ng housing pucket is
and, has . been fcrwarded to SD~4C, alarig v~ith
approved minutes ard agenda.

5. A~ per MPD~2021, in coatruis prescribed for gro~jJ
Housig, ther2 is.no restriction on he[~ht sub~act t.. i
clearance from AAI/ Fire Department and otbeY I
statutory bodies.

6. It has already been mentioned in SOP f~r private land
policy that location, configuration. dImensions shall.
be verified by the. concerned ULB’s from
fleveriue Deptt. GNC’ID.

]t v;as decided that tho~g~ideIinaS, SOP he for..ardLj
to Ministry and LC Qffke. These guidrhnes mn~y b~
updated From time to tim.e as and when cases are put
up in SCM and Technical Committee. The abo;.~
points emerging from the aid clarifications may also
be included in the SOPs/Guidelines.

Further, it was delib~rated and directed that 5D
n~uy start the process for V [[‘iCat[On of l<has~a ~r.
other documen~S TultaneouSly while ezai:~i~i’~ th~
matter in detaiL,_._. -~ _- -.

/
I

47/2019

—

‘I)

‘.~

~ ~ SECTiQi~

-
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ANNEXURE R-6

~~IE OF TI-fE SANCTiONING AU1 IORITY N1IJNICIPAL CORPORATION OF DELHI

Building Department (HQ) / HQ Zonc

File No. 10118122 Dated: 13/05/2024

To,

Mr. Lalit Jam and La~t Jam HUF through its Karta Mr Lalit Jam ,Mr. Pradeep Jam HLJF through its Karta Mr
Pradeep Jain,Mrs. Pramukhta Jam Pradeep Jam Neelam Jam Kunal Mahajan ,Mr. Rakesh Mahajan H~F
through its K~rta Mr Kunal Mahajan .~4rs. Nalini Mahajan Through Its GEA Mr Kunal Mahajan all through
their SPA Mr Rohit Sejwal
Kb. No. 123012 Sector -B pocket -1 Vasant kunj New Delhi Kh. N~. 1230/2 Sector -B Pocket -1 Vasant kunj
New Delhi.,Kh.no. 1230/2 Sector -b Pocket -1 Vasant Kunj New Delhi ,Kh. No. 1230/2 Sector -B Pocket-i
Vasant ~unj New De!hi,Kh. No. 1230/2 Sector -B Pocket-i Vasantkunj New Delhi
New Delhi

(fl?.1,VrOfrS.iVCT1OV

Sub: Sanction Under Cjause 336 of Delhi Municipal Corporation Act, 1957

Dear Sir/Madam,

With referenc~ to your application dated 09102/2024 for the grant of sanction to erectIrc-erect/add t~!aiteration in
the building to carry out the developmønt specified in the said application relating to Plot no. 12~0I2 Pocket no.
________ Btpck no. Sector B,Sectçr no. ________ Situated in! at Kh.No.123012 Sec - B Pkt- I Vasant kunj
New Qelhi Part of Revenue Estate of Viii Mëhrauli New Delhi.. I have to state ~hat the same has been
sanctioned on 2210$12024 by the MCD subject to the following conditions and corrections made on the plans:-

1. The plans are valid up to 12 day of month May year 2Q29.

2. The constructmon will be undertaken as per sanctioned plan only and no deviation from the bye-laws will be
permitted without prior sanction. Any deviation done against the bye-laws is liable to be demolished and the
supervising Architect, engaged ~n the jOb will run the risk of having his license cancelled.

3. Violation of buildir~g bye-laws will not be compounded.

4. It will be duty of the owner of the plot and the Architect preparing the plan to ensure that the sanctioned plans are
as per prevalent building bye-laws. if any infringehient of the bye-laws remains unnoticed the SOUTH DELHI
MUNICIPAL CORPORATION reserves the right to amend the plans as and when the infringement comes to its
notice and SOUTH DELHI MUNICIPAL CORPORATION will stand indemnified against any claim ~n this account.

~. The party shall not occupy or permit ii tq occupy the ~uitding or use permit the building or part there of affected by
any such work until occupancy certificate is issued by the sanctioning Authority.

6. SOUTH DELHI MUNICIPAL CORPORATION will stand indemnified and kept harmless frpm all proceedings in
courts and b~fore other a~ithorities of all expenses/losses/claims which the SOUTH DELHI MUNICIPAL
CORPORATION may incur o~ become Iia~ie to pay as a rbsult Or in consequences of the sanction accorded by it to
these building pians.
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7. The doOr arid window leaves shall be~ fixed ri such a waythät they shall not when open project on any strCet.

8. The party will convert the hOuse into dwefling units of each floor as per the approved parameters of the ~Qject
and shall use the premises only for residential purpose.

9. The building shall riot be constructed within minimum mandatory distance as specified inilndiah Electricity Rules
and as per the requirement of Delhi Vidut Board from the voltage lines running on any side of the site.

10. The land left open on consequences of their enforcement of the set back rule shall form part of the public
street.

11. The thickness of outer walls will be maintained at least 0.23 mt. (9”).

12. The basic levels should be got ascertained from the concerned at the site.of the construction.

13. The owner will display boards of minimum size of 3 ft. X 4ft. indicating the following

I. Plot No. and Location .

ii. Name of lessee/owner

iii. Use of the property as per lease deed

iv. Date of sanction of Building Plan with N

v. SanOtion valid up to

vi. Use of different floors and areas sanctioned

vii. Name Of the Architect & his address

viii. Name of the contractor and his address

14. The provision of the display board on the construction site is a mandatory requirement and non-compliance of
the same will invite a penalty of Rs. 5000/-.

15. It will be ensured that the construction / demolition work shall be carried out in such a rnann9r that no
disturbance/nuisance is caused to residents of the neighborhood.

16. It will be ensured by the ov~ner and the Architect that during th~ construction the building plans sanctioned shall
satisfy all the Environmental Coi~ditions for Buildings and Constructions of Chapter 3, Annexure XIV of these Bye
laws and as amended from time to time or any specific orders issued by the Govt.

17. Intimation of Completion of work up to Plinth Level, Plinth Level in~pection and the issue of Plinth level
Inspection shall be done as per procedures laid down ri the Chapter 2 of these bye-laws

18. The building shall be constructed strictly in accordance with the sanction plan as well as in accordance with the

1392202



Bye-Laws, and the structura L~esign including safety from an natural hazards duly incorporated in the design of the
h~diding as per the ~overnrnent Of India Notification issued ti e t~ time and Annexure VII of theses Bye Laws.~1

19. The mulba during the cc~nstruction will be removed ~n weekly basis. If the same is not done, in that case the
local body shall remove the mulba and the cgst shall be borne by the owner of the plot.

20. During construction, it is mandatory on the part of the owner to propeily screen the construction site Qf the main
road by means of erecting a screen wall nat less than 8 ft. in height from ground level which is to be painted to
avot~ unpleasant look from the road side. in addition to this a net or some Other protective material shall be hoisted
at the facades or the building to ensure that any falling material remains within the protected area.

21. Noise related activities will not be ta1~en up for constrvotion at night after 10.00 PM,

22 (I) Every builder or owner shall put tarpaulin ~n scaffolding around the area of construction and the building. No
person including builder, owner can be permitted to store any construction material particularly sand on any part
of the str~e1, roads in any colony.

(ii) The construction material of arty kind that is stored in the site will be fully covered in all respects so that it
does not disperse in the air in any form.

(w) The cp~struction material and debris shall be carried in the trucks or other vehicles which are fully covered
and protected so as to ensure that the cOnstruction debris pr the construction material does not get dispersed
into the airor atmosphere, in an.y form whatsoever.

(iv) The dust emissions from the construction site should be completely controlled and all precautions taken in
that hehalf~

(v) The vehicles carrying construction material and constru~tiori debris of any kind shQuld be cleared before it is
permitted to ply on the rpad after unloading of such material:

(vi) Every w~rker working on the construction site and involved in loading, unloading and carriage of
construction material and construction debris shall be provided with mask to prevent inhalation of dust ~articies.

(vii) Every owner and or builder shall be under obligation to provide all medical help, igvestigation and treatment
to the work~irs involved in the construction of building and carry of construction mater~aI and construction debris
relatable to dust emission..

(viii) It shall be the responsibility of every builder to transport construction material and debris waste t~
construction s’te, dump ng site or any other place in ac~ordance with rules and in terms of this order.

(ix) All to take appropriate measures and to ensure that the terms and conditions of the earlier order and these
orders should strictly comply with b~ fixin~ sprinklers, creations of green air barriers.

(x) Compulsory use of wet jet in grinding and stone cutting.

(xi) Wind breaking walls around construction site:

(xli) All efforts to be made to increase the tree cover area by planting large number of trees of variçus species
depending upon the quality content of soil and other natural attendant circumstances.

(xiii) All the builders who are building commercial, residential complexes which are covered under the EtA
Notification of 2006 shall provide green belt around the building that they construct.

23. The sanctioniflg authority approves Architectural ~rawings/Development Control norms with respect to the
Bu’iding Bye Laws and Master Plan provisions only The technical drawings/documents submitted by the
cv. neric.onsuTtant,Archttect/~ngIneer/StruchJral engineer/Landscape Architect fUrban ~esigner/Engineer for Utility
Serices are considered as part of the records/information supporting the building permit only The responsibility of
the corr?ctness of informaton/apptioati~n of technical provisions fully vests with the owner/consultant/
Architect/Engineer/Structural ~ngineer/~andscape Architect /t,Jrban Designer/Engineer for Utility Services and shall
be liable as per laws.

24 No puncture, perforation, cutting, chiseling, trimming ~f any kind for any purpose are permitted in the structural
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structural codes.

25. The sanction will be void ab initio if any material fact has been suppressed or mis.represented of if a~~ary
cOnditiOnS mentioned above are not complied.

Plot No. 1230/2 Pkt No
Block No. Sector B Sector No
Situated in/at. Kh.No.1230/2 Sec - B Pkt- 1 Vasant kunj New Delhi Part of Revenue estate of VIII Mehrauli New

Delhi.
Delhi.

- ~t~(en betowisihe ~ernark pro~i1ded by concern sanctiOning authority:

“This O~tiineshncd6~t ofbuilding j)Ian hus beeii accorded based on
uploaded by theArehkeCt/OWflr~~ md Nt!?Cla protaal~ lscuedby all o,herAgencies The.genuineflaY~C0rftet~~ ofthe
uploaded docmtmeflS.Ii~~W~th the ow,zer/architec(. The MCD will not be held responsiblefor any dispute that arises in
fuiztre. 1j~ 0fl~~ screpatyfmlsr ~ conLravfntiolt of IJBBL-2016. MPD-2021,
,JDF/A~BCCóde andNOC/Apptovat ofOtherAgencies arefoundinotked at any stage, in that case, the MCD shall be at
Iib’erlyiO Wke.OdiQ rasper law against the (~~r/A~chlteL.i/Engi1lee1~
.1. NOC h4s been tmed by 1)FS1’ide letter No. F6/DFS!MS/B1’/2024Ml D,4 TED 15,02,2024.
2: NOChaS been ts~ued by at/AC vide letter No. OL43022455O?.~ DATED 19.02.2024.
3~ NOCimas beeii1~sue4 by AAI pide letter No. ~4Ai/R1IQ/NRJA ~~/NOt/2023/7441 Q56-.59D14 TED 25.10.2023 VALiD
1JPTO 24.10,2031.’
4. NOC has been Issued by DELHI J.4L BOARD VIDE DJB/EE(’MH5/2024/52° dated 01.02.2024.
5. TheAppliCQht wijidepIoyA11t2~~~0~ Gun~as per office order No. South
~.M.cdAddLcn~(EnggY2O2W25 dated 20/02/2020~ in compliance ofdirections issued by the Thu ‘ble Supreme Court of
J,idui uI WP (~1 Nj) 1302~/l 985 (Al C Mettle V/s (Jn&ir of India & Others)
t~ AlL cOhditiizfl ed.~teab0 Appioi’als ofother agencies ~h.al1 be adhered to duringtindaft~~

7 eV,hfiedJJ4dln~BYe~uJ~ to dale) and Green Building Norms asj3er Chapter-I 0 of (JBBL
2l#.~(iis aj~plicoblC),~ be a~iheted’to dua’iltgWtttlrU~ltOi~
& Th aildill qpãtJ~ Will,giLi his projei~1 registered on LWCC (iJeThi Pollution CMtroI Comfl4nittee) portal.
9.’lfany Tretis rW4uIretUo be cWfell dowlu tkepr QPprÔ ofCompeWJ*t Authotity ist~ be obtained.
th The En~fr~j)mêPtt clearance sisal! be~ dh4at~Uiid~tftth~1ig the cimstructhfl wor*~
ii. Vieapp1itaflt/atthiI~t has availed the FAR;oñ~oà4rea ofplot, he will hand-os’et the land ro road widening agency
dutbig~ht course ~feansiruthOfl and beforeappêifl0cCUP ~iftM0fl1pktl013 cert~jkate
12. Thea na’ ~viI~gbtahs cC’b~fore occupying the building.
.13. (1) ~he ,ppIIcr4u11vWiWt.Pr0W~k wiyphy.~1caI barrier/md remove the boundamy wall us per the conditiOn imposed l~y
th~ jechn~cal CoM~$tke of1)1)4
i~4 I t~’!he,~untdIU0fl oJscreeltfli,g Corn te~helà-’Ofl 22 lid 2019 an~1dahJkafloflh’Ob.~~er1)a(b0ut of11th TechniUui
t,us4êteP~’ t1 eaOOl9 1,eiiim.wt 2312 2019 chat Etulihered to In trUe leOer athi spirit
U~ Alflhe cOtldiIiOn~ ihenhxoited at the 51unctioneti n~at~ shall bej)mihered to during and after c~flstraS~tiOfl
iS. lYre no ~ct~’mpliahe m~[•~e~t tathe ra’~weahiOfl of~the P,aildingPIc~’~

*~ , V.
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End: One set on sanctioned plan
Yours Faithfully

Assistant Engineer (Building)

HQ /HQ Zone(digital signature)

For Commisioner MCD

Qopy to: (1) E.E. (B)South Zone

(2) AA & C (HQIHQ Zone)

Sig natu rejI~t.~Ver~fi?d
Digitally signed b~?RAMESH
CHANOER SH~RMA
Date: 2Q24.Q54~3 14:58:57 1ST
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File No: F. No. 21-458/2024-IA.III

Government of India

Ministry of Environment, Forest and Climate Change

IA Division

***

ANNEXURE R-7

Dated 13/01/2025

Sh. Rakesh Kumar Sharma
M/sRRTexknitLLP
E-5, 3rd Floor, South Extension Part-2, New Delhi, SOUTH WEST, DELHI, 110049
Mohindrapatya1l967@yahoo.co.in

d~.: ~‘~:•

Subject: Construction of Group Housing at Khasra No. 1230/2, Sector-B, Pocket-i, Vasant Kunj Part of
Revenue Estate of Village Mehrauli, New Delhi by MIs R R Texknit LLP. — For Grant of
Environmental Clearance - reg.

Sir/Madam,
This is in reference to your application for Grant of EC under the provision of the ETA Notification
2006-regarding in respect of project Group Housing by R R Texknit LLP. submitted to Ministry vide
proposal number IA/DL 1NFRA2 481309 2024 dated 24/09/2024.

2. The particulars of the proposal are as below:

(iii) Clearance Type EC

(iv) Category B2

3. The project activity is covered under category ‘B’ of item 8(a) ‘Building Construction Projects’ of the Schedule to the
EIA Notification, 2006 as amended and requires appraisal at the State level. However, due to the temporary absence of
SEIAA SEAC in Dethi, the proposal was forwarded to Ministry for further necessary action as per the above mentioned
Notification and the proposal has been appraised at the Central level by sectoral EAC.

(I) EC Identification No.
(ii) File No.

(v) Project/Activity Included Schedule No.
(vi) Sector

(vii) Name of Project

(viii) Name of Company/Organization
(ix) Location of Project (District, State)

EC24C3 801 DL5556057N
F. No. 21-458/2024-IA.T11

8(a) Building / Construction
INFRA-2

Group Housing by R R Texknit LLP.

R R Texknit LLP
SOUTH WEST, DELHI

(x) Issuing Authority MoEF&CC
(xii) Applicability of General Conditions no

(xiii) Applicability of Specific Conditions no

IA/DL/INFRA2/481 309/2024 Address: IA Division, ~ilinistry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi -110003

Page 1 of 16
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4. Accordingly, the above-mentioned proposal for Environmental Clearance has been examined by the Expert Appraisal
t. —~ Committee (Infra-2) in its 132nd meeting held during 23-24th October, 2024 and 134th meeting held on 29th November,

2024.

5. The details of the project, as per the application form, documents submitted by the project proponent, and also as
informed during the aforesaid meeting of EAC, are provided below for reference:
i. The proposal is regarding Fresh Environmental Clearance.
ii. The project is proposed to be located at Khasra No. 1230 2, Sector-B, Pocket-i, Vasant Kunj, Part of Revenue Estate of
Village Mehrauli, New Delhi, and the Latitude of the project is 28 3 l’l7.09”N & Longitude is 77 934.98’E.
iii. It is a Greenfield project and no construction activity has been undertaken at site yet.
iv. Earlier, the proposal was considered during the 146th SEAC meeting held on 12.07.2024 & in the 147th SEAC meeting
held on 25.07.2024 and it was recommended by SEAC for grant of EC to SEL&A. However, due to the temporary absence
of the SEIAA, Dethi, this proposal was transferred to the Ministry for further necessary actions. Based on the above, this
proposal is considered by the EAC.
v. The total plot area of the project will be 5,353.61 sq. m and net plot area after deducting the area of road widening is
5,277.12 sq. m, FAR area will be 12,168.16 sq. m and the total built-up area of 25,650 sq. m (including the free from FAR
area for community of 400 sq. m, basement area of 7,380.72 sq. m, and other Non-FAR area of 5,701.12 sq. m). The
project will comprise of 3 towers. Total 138 dwelling units (including main units 74 no., EWS unit 32 no. & CSP unit 32
no.) will be developed. Maximum height of the building is 33.25 m with 3B+S 9 floors.
vi. The details of the building are as follows:

Particulars (Unit) Proposed Details
Total Plot Area (sq. m) 5,353.61

Area under road widening (sq. m) 76.49
Net development Area (sq. m) 5,277.12

Ground Coverage Area
Ground Coverage (Permissible) (33.3 % of plot area) (sq. m) 1,782.75
Ground Coverage (Proposed) (28.35 % of plot area) (sq. m) 1,517.99

FAR AREA
FAR Permissible (sq. m) 10,707.22

FAR Permissible for EWS (sq. m) 1,606.083
Total FAR Permissible (sq. m) 12,313.303

FAR Area Proposed (sq. m) 10,562.28
FAR Area Proposed for EWS (sq. m) 1,605.88

Total FAR proposed- A (sq. m) 12,168.16
Free from FAR AREA

Area for community — B (sq. m) 400.00
NON-FAR AREA

Tower Non -FAR (sq. m) 5,093.37
EWS Non -FAR (sq. m) 607.75

Total Non FAR Area- C (sq. m) 5,701.12
Basement Area

Basement 1 (sq. m) 2,460.24
Basement 2 (sq. m) 2,460.24
Basement 3 (sq. m) 2,460.24

Total Basement area- D (sq. m) 7,380.72
Built-up Area (A+B+C+D) 25,650.00

Green area (39.700 of net plot area) (sq. m) 2,094.84
Area under Swachh Delhi Block (sq. m) 15.34

Road & Open Areas (sq. m) 1,664.29
Towers (Nos.) 3
Floors (Nos.) 3B+S+9
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Max. height of the building (up to terrace level) (m) 33.25
Basement (Nos.) 3

Activities in Complex DU, EWS, CSP
Mail Dwelling Units including 4 BHK & 3BHK (Nos.) 74

CSP Units (Nos.) 32
EWS Units (Nos.) 32

vii. During Construction Phase the total water requirement will be 25 KLD, out of which water required for the
construction phase will be approx. 05 KLD which will be taken from treated water from Vasant Kunj STP. The Remaining
20 KLD will be taken from the tanker supply out of which 12 KLD will be used for domestic purposes & 08 KLD water
will be used for Anti-smog Gun. Waste water of 6 KLD will be generated which will be treated in mobile STP. During the
operational phase, total water requirement is expected to be 95 KLD and the same will be met by Dethi Jal Board. 57 KLD
fresh water from Delhi Jal Board and 38 KLD Recycled Water from in-house STP will be reused. Wastewater generated
of 74 KLD will be treated in STP of 110 KLD capacity. 67 KLD of treated wastewater will be generated out of which 38
KLD will be reused (28 KLD for flushing and 10 KLD for gardening). About 29 KLD will be reused in adjoining DDA
park.
viii. About 0.348 TPD solid wastes will be generated in the project. The biodegradable waste (0.209 TPD) will be
processed in OWC and the non-biodegradable waste generated (0.139 TPD) will be handed over to authorized local
vendors.
ix. The total power requirement during the construction phase is 250 kVA and will be met from temporary connection &
for the backup DG set of I x 125 kVA will be kept and total power requirement during operation phase will be 1022 KW,
which will be sourced by BSES Rajdhani Power Limited. For power back up GG sets of 2 x 500 kVA will be installed that
will be used during power failure only.
x. Rainwater harvesting is proposed to recharge the groundwater through 5 no. of rainwater harvesting pits of 168 KLD
capacity.
xi. Parking facility for 290 ECS is proposed to be provided against the requirement of 227 ECS. (According to local
norms).
xii. Proposed energy saving measures would save about 18.3 0% of power and provision of Solar Panels of 102.2 KW i.e.
lO°o of Electrical load will be provided.
xiii. Comparative analysis of existing/envision pollution load (in case of expansion) - Not Applicable, as it is a Greenfield
project.
xiv. Impact on air, water, noise, ecology of due to the project/activity will be minimized by proposed mitigation measures.
xv. The project is not proposed to be located in a Critically Polluted area.
xvi. The said project is not proposed to be located within 10 km of the Eco Sensitive Zone.
xvii. No NBWL Clearance is required for the said project.
xviii. No Forest Clearance is required for the said project.
xix. A petition was filed by (W.P. (C) No. 11283 2024) by the RWA of B-l, Vasant Kunj for seeking revocation of the
layout plan and sanction plan only on 14.08.2024. The said petition is pending before the Hon’ble Dethi High Court,
however stay against construction of the project at above land was rejected! declined vide Order dated 11.09.2024 with the
observations that the Court is not inclined to pass any interim orders and in case the Court finds the construction of the
project has been raised illegally or unauthorized, then the same shall be subjected to demolition.
xx. Green belt development and Details of tree felling transplantation - Total green area of 2,094.84 sq. m (39.7° o of the
plot area) will be provided. Approximately 11 no. of trees are present at the boundary of the site which will be retained.
Additionally, 56 nos. of trees will be planted. No tree felling is involved in the project.
xxi. No Construction work has been done at the project site & the same is stated in the Affidavit.
xxii. The total cost of the project involved is Rs. 145 Crores.
xxiii. Employment potential - Directly and indirectly total 170 no. of people will be engaged out of which 150 no. of
laborers will be hired during construction phase and 20 no. of staff during operation phase.
xxiv. Benefits of the project are given below:
• Social benefit:
a) The project will provide good quality, eco-friendly, safe and secured stay.
b) Generation of employment to approximately 150 no. of labor during the construction & approx. 20 no. in operation
phase.
• Environment benefits:
a) Energy efficient measures to reduce the requirement during the operation stage will be maintained which ultimately
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leads to lesser demands and reducing carbon footprints of the project making it eco-friendlier.
xxv. A well-designed waste management approach such as the different collection unit for wet & dry waste respectively
and eco-friendly treatment approach i.e. organic waste converter.

6. The committee has noted that total plot area of the project will be 5,353.61 sq. m and total built-up area will be 25,650
sq. m with green area of 2,094.84 sq. m (39.7 ~o of total plot area). The PP has submitted that, the land ownership is with
MIs R R Texknit LLP through a Sale Deed. Further, Building Approval sanction letter issued by the Municipal
Corporation of Delhi (MCD) vide dated 13.05.2024. This project was considered by the State Level Expert Appraisal
Committee (SEAC), Dethi in its 146th SEAC meeting held on 12.07.2024 & subsequently during the 147th SEAC
meeting held on 25.07.2024. The committee thereafter recommended this project for granting EC with specific conditions
and general conditions and forwarded it to SEIAA, Dethi. However, due to the temporary absence of the SEIAA, Delhi,
this proposal was further transferred to the Ministry for necessary actions.

7. Thereafter, the Expert Appraisal Committee (EAC) Infra-2 considered the aforesaid proposal during its l32~ meeting
held on 23 24th October, 2024 and after detailed deliberation, deferred the proposal on certain observations. Based on
the observations, ADS was raised through PARIVESH Portal. Subsequently, the project proponent submitted the reply of
the observation of the EAC. Accordingly, this proposal was re-considered by EAC during 1 34th meeting held on
29.11.2024. PP has submitted that reply of complains raised by RWA of Vasant Kunj regarding various points.

8. The Committee observed that instant project is already located in developed area wherein residents are residing in
Vasant Kunj, Delhi. There are a number of residential buildings, school, hospitals, other infrastructures etc. of different
heights near the project area. It was observed from the drone video shown by PP that no construction activity has been
done or initiated at site and thus can be ascertained that there is no violation of EIA Notifications, 2006 as amended. The
committee opined that court case in Hon’ble High Court in the matter are related to approval of Building Plan granted by
Delhi Development Authority (DDA) and Municipal Corporation of Delhi (MCD). The concerned agencies has made their
submission as per the information provided by project proponent. Further, the matter of Hon’ble NGT is pending and any
order/directions in compliance of Hon’ble Tribunal shall be complied by project proponent.

9. With regard to tree cutting, PP has submitted the undertaking that no tree cutting has been done in the project area and
further as per inspection report of forest department, there are total 19 trees which are green and healthy standing and one
fallen tree was raised straight and 3 trees were found to be dried.

10. Also as per the submissions of PP, it was observed that the project site at a distance of 2.48 km from the Southern
ridge and 2.9 km from Aravalli biodiversity park. Hence the project will not create any impact on the Aravalli ridge
stability. The project site is at a distance of 2.9 km from the Aravalli biodiversity park. Since, the proposed development is
part of an already developed residential colony and falls outside the hotspot area, hence, there is no specific impact.
However, for further clarity of project area being in morphological ridge, it is desired that PP may seek clarification from
Delhi’s Ridge Management Board. Based on the clarification, PP may obtain NOC (if applicable).

11. Further, it was observed that instant project was recommended by SEAC Delhi for granting EC with specific
conditions and general conditions and forwarded it to SEIAA, Delhi. It was desired that the construction activity shall
follow very stringent measures to avoid any issues to the habitation. Traffic Impact Assessment was conducted by PP for
adequacy of transportation of vehicles and parking area. It was informed that the distance from main road to the site is
about 150 m. A mechanical sweeper shall be deployed by PP to mitigate the road dust pollution all along this road and
water sprinkler and mist cannon/sprayer shall be fixed.

12. The EAC, based on the information submitted and clarifications provided by the Project Proponent and detailed
discussion held on all the issues, recommended granting Environmental Clearance to this proposed project, under the
provisions of EIA Notifications, 2006 and its amendments therein, subject to the following specific conditions and other
Standard EC Conditions as specified by the Ministry vide OM dated 04.01.2019 for the said project/activity.

13. Based on recommendations of EAC, the Ministry of Environment, Forest and Climate Change hereby accords
Environmental Clearance to the Proposed Construction of Group Housing at Khasra No. 1230 2, Sector-B, Pocket-i,
Vasant Kunj Part of Revenue Estate of Village Mehrauli, New Delhi promoted by M/s R R Texknit LLP., under the
provisions of EIA Notifications, 2006 and its amendments therein, subject to the following specific conditions and other
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132.-
Standard (General) EC Conditions as specified by the Ministry vide OM dated 04.01.2019 for the said project/activity are
enclosed as Annexure 1.

14. This issues with the approval of the Competent Authority.

Copy To
1. The Principal Secretary, Environment Department, Government of Dethi, 6th Level, C-Wing, IF Estate, Dethi
Secretariat, Dethi — 110 002.
2. Deputy Director General of Forests (C), Ministry of Environment, Forest and Climate Change, Regional Office,
Kendriya Bhawan, 5th Floor, Sector ‘H’, Aliganj, Lucknow — 226 020.
3. The Member Secretary, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office Complex, East Arjun
Nagar, New Delhi 110 032.
4. The Member Secretary, Delhi Pollution Control Committee, Building, 6th floor, C wing, Delhi Secretariat, I P Estate,
Delhi 110002.
5. Monitoring Cell, MoEF&CC, Indira Paryavaran Bhawan, New Delhi.
6. Guard File Record File Notice BoardIMoEF&CC website.

Annexure 1

Specific EC Conditions for (Building? Construction)

1. Specific Conditions

S. No EC Conditions

This recommendation is subject to the outcome of court cases in Hon’ble High Court, Hon’ble NGT

1 1 and Central Empowered Committee. Further, PP may seek clarification from Delhi’s Ridge
~ Management Board (RMB) regarding applicability of clearance from RI~’IB. Based on the

clarification, PP shall obtain NOC from Delhi’s Ridge Management Board (if applicable).

PP shall comply with the budget of the Environment Management Plan for construction phase
1.2 (Capital Cost = Rs. 55.50 Lakhs, Recurring Cost 8.0 Lakhs/Yr.) and Operation Phase (Capital

Cost Rs. 200.00 Lakhs, Recurring Cost 26.9 Lakhs/Yr.).

1.3 A mechanical sweeper shall be deployed by PP to mitigate the road dust pollution all along from
main road to the project site and water sprinkler and mist cannon/sprayer shall be fixed on this road.

No construction activity or storage of material shall be allowed outside the project boundary. PP

1 4 shall not conduct any construction activity at night and transportation of material shall not be done
. during peak working hour school timings. Further, no vehicles related to the project shall be kept

outside the project area.

1 5 Tyre washing facilities shall be installed at entry and exit gates and tyres of each vehicle shall be
~ washed prior to leaving the project site.

1.6 All internal roads in the project area shall be constructed/paved prior to actual construction of the
planned building to avoid any re-entrainment of dust from vehicles on unpaved road.

1.7 PP should make provisions for dual plumbing so that the treated wastewater could be used to
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S. No EC Conditions

compensate against the freshwater requirements for non-potable uses.

PP shall be responsible for establishment, operation and maintenance of all common facilities like
STP, OWC, Green belt development, Solar, Rainwater Harvesting, and other such amenities
provided within the project site for a period of 5 years after handed over to the bonajIde Residential

1 8 Welfare Association or any other such association and also for compliance of EC conditions during
. operation stage. Responsibility of comply EC conditions shall be with Project Proponent only till

the EC is transferred to Residents Welfare Association/Society/Committee. Agreement between
Project Proponent and bona fide Residents Welfare Association/Society/Committee during
handover of assets infrastructure shall clearly mentioned the responsibility of complying EC
Condition

1 9 CAQM Guidelines should be strictly adhered to and all construction activity should be stopped at
. the site during the GRAP IV period as per the directions issued by Authorities.

1 10 PP shall construct 10 m barricading all along the site and fixed water Sprinklers should be installed
~ at these barricading to suppress the dust.

1.11 PP should construct 2 water fountains in the green area to suppress the dust emissions during the
operation phase.

1.12 The freshwater requirement shall not exceed 57 KLD during operational phase.

1.13 As proposed, wastewater shall be treated onsite in STP of 110 KLD capacity.

The project proponents would commission a third-party study on the implementation of conditions

1 14 related to quality and quantity of recycle and reuse of treated water, efficiency of treatment systems,
. quality of treated water being supplied for flushing (specially the bacterial counts), comparative

bacteriological studies from toilet seats using recycled treated waters and fresh waters for flushing,
and quality of water being supplied through spray faucets attached to toilet seats.

Area for greenery shall be provided as per the details provided in the project document i.e., area
under plantation/greenery will be 2094.84 sq. m out of net plot area of 5353.61 sq. m, i.e. equivalent

1 15 to 39.13 00. The landscape planning should include plantation of 67 numbers of native tree species
. as proposed. A minimum of 01 tree for every 80 sq. m of total land area of the project should be

maintained taking the existing trees into account. Species with heavy foliage, broad leaves and wide
canopy cover may be preferred. Invasive species should not be used for landscaping.

1 16 The PP shall comply with all the provisions of The Delhi Preservation of Trees Act, 1994, if
~ applicable.

Project Proponent shall strive to enhance the Green Belt beyond 39.13° o and that the trees planted
1.17 in this regard would be planted under the campaign “~ ~ * 11W’ and the details of the trees

planted would be uploaded on the portal https: merilife.nic.in.

1 18 The local bye-law provisions on rainwater harvesting should be followed. If local bylaws provision
. is not available, adequate provision for storage and recharge should be followed as per the Ministry
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S. No EC Conditions

of Housing and Urban Affairs (erstwhile Ministry of Urban Development), Model Building
Byelaws, 2016. As proposed, 4 Rainwater recharge pits for rooftop runoff shall be provided by PP
for rainwater harvesting after filtration.

1 19 The solid waste shall be duly segregated into biodegradable and non-biodegradable components and
. handled in separate areas earmarked for segregation of solid waste, as per SWM Rules, 2016.

1 20 As committed, biodegradable waste shall be utilized through the OWC to be installed within the
. site. Inert waste shall be disposed of as per norms at the authorized site.

1.21 The recyclable waste shall be sold to authorized vendors recyclers.

1 22 Construction & Demolition (C&D) waste shall be segregated and managed as per C&D Waste
. Management Rules, 2016.

1 23 Proponent shall ensure the installation of solar lights and LEDs to meet 20 % of the total power
. requirement.

1.24 As committed 290 ECS are to be provided and out of which 30°o should be for electric vehicle
along with charging points are to be provided.

1 25 The Environmental Clearance to the project is primarily under provisions of ETA Notification, 2006.
. The Project Proponent is under obligation to obtain approvals clearances under any other

Acts/Regulations or Statutes as applicable to the project.

1.26 Project proponent shall essentially comply with all parking norms and standards as applicable.

Proponent shall ensure that requirements of accessibility particularly universal accessibility and

1 27 more particularly pedestrian requirements are provided. Street and road section should have
~ mandatory provision of cross section elements and footpath so as to minimise the shift of walk

mode to vehicular mode to have least impact on energy and environment.

1 28 The project proponent shall ensure that there more than one entry exit from different directions
~ however it should be checked that it does not create road safety hazard.

Standard EC Conditions for (Building / Construction)

1. Statutory Compliance

S. No EC Conditions

The project proponent shall obtain all necessary clearance permission from all relevant agencies
1.1 including town planning authority before commencement of work. All the construction shall be

done in accordance with the Local building byelaws.

1 2 The approval of the Competent Authority shall be obtained for structural safety of buildings due to
. earthquakes, adequacy of firefighting equipment etc. as per National Building Code including
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S. No EC Conditions

protection measures from lightening etc.

1 3 The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
~ Act, 1980, in case of the diversion of forest land for non-forest purpose involved in the project.

1.4 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

The project proponent shall obtain Consent to Establish Operate under the provisions of Air
1.5 (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)

Act, 1974 from the concerned State Pollution Control Boardl Committee.

1 6 The project proponent shall obtain the necessary permission for drawl of ground water surface
~ water required for the project from the competent authority.

1 7 A certificate of adequacy of available power from the agency supplying power to the project along
. with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief Controller of
1.8 Explosives, Fire Department, Civil Aviation Department shall be obtained, as applicable, by project

proponents from the respective competent authorities.

1 9 The provisions of the Solid Waste Management Rules, 2016, e-Waste (Management) Rules, 2016,
~ and the Plastics Waste Management Rules, 2016, shall be followed.

1 10 The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy Efficiency,
. Ministry of Power strictly.

2. Air Quality Monitoring And Preservation

S. No EC Conditions

Notification GSR 94(E) dated 25.0 1.2018 of MoEF&CC regarding Mandatory Implementation of
2.1 Dust Mitigation Measures for Construction and Demolition Activities for projects requiring

Environmental Clearance shall be complied with.

2 2 A management plan shall be drawn up and implemented to contain the current exceedance in
~ ambient air quality at the site.

The project proponent shall install system to carryout Ambient Air Quality monitoring for
2.3 common/criterion parameters relevant to the main pollutants released (e.g. PM1O and PM2.5)

covering upwind and downwind directions during the construction period.

Diesel power generating sets proposed as source of backup power should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of stack of DG

2.4 sets should be equal to the height needed for the combined capacity of all proposed DG sets. Use of
low sulphur diesel. The location of the DC sets may be decided with in consultation with State
Pollution Control Board.

2.5 Construction site shall be adequately barricaded before the construction begins. Dust, smoke &
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S. No EC Conditions

other air pollution prevention measures shall be provided for the building as well as the site. These
measures shall include screens for the building under construction, continuous dust! wind breaking
walls all around the site (at least 3-meter height). Plastic/tarpaulin sheet covers shall be provided for
vehicles bringing in sand, cement, murram and other construction materials prone to causing dust
pollution at the site as well as taking out debris from the site.

2 6 Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent dust
. pollution.

2.7 Wet jet shall be provided for grinding and stone cutting.

2.8 Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress dust.

All construction and demolition debris shall be stored at the site (and not dumped on the roads or

2 9 open spaces outside) before they are properly disposed. All demolition and construction waste shall
. be managed as per the provisions of the Construction and Demolition Waste Management Rules

2016.

2 10 The diesel generator sets to be used during construction phase shall be low sulphur diesel type and
~ shall conform to Environmental (Protection) prescribed for air and noise emission standards.

The gaseous emissions from DG set shall be dispersed through adequate stack height as per CPCB

2 11 standards. Acoustic enclosure shall be provided to the DG sets to mitigate the noise pollution. Low
~ sulphur diesel shall be used. The location of the DG set and exhaust pipe height shall be as per the

provisions of the Central Pollution Control Board (CPCB) norms.

2.12 For indoor air quality the ventilation provisions as per National Building Code of India.

3. Water Quality Monitoring And Preservation

S. No EC Conditions

The natural drain system should be maintained for ensuring unrestricted flow of water. No

3 1 construction shall be allowed to obstruct the natural drainage through the site, on wetland and water
. bodies. Check dams, bio-swales, landscape, and other sustainable urban drainage systems (SUDS)

are allowed for maintaining the drainage pattern and to harvest rain water.

3 2 Buildings shall be designed to follow the natural topography as much as possible. Minimum cutting
~ and filling should be done.

3.3 Total fresh water use shall not exceed the proposed requirement as provided in the project details.

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and
3.4 recorded to monitor the water balance as projected by the project proponent. The record shall be

submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports.

A certificate shall be obtained from the local body supplying water, specif~iing the total annual
3.5 water availability with the local authority, the quantity of water already committed, the quantity of

water allotted to the project under consideration and the balance water available. This should be
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S. No EC Conditions

specified separately for ground water and surface water sources, ensuring that there is no impact on
other users.

At least 2O0o of the open spaces as required by the local building bye-laws shall be pervious. Use of
3.6 Grass payers, paver blocks with at least 5000 opening, landscape etc. would be considered as

pervious surface.

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc
3.7 and other for supply of recycled water for flushing, landscape irrigation, car washing, thermal

cooling, conditioning etc. shall be done.

3 8 Use of water saving devices/fixtures (viz, low flow flushing systems; use of low flow faucets tap
~ aerators etc) for water conservation shall be incorporated in the building plan.

Separation of grey and black water should be done by the use of dual plumbing system. In case of
3.9 single stack system separate recirculation lines for flushing by giving dual plumbing system be

done.

3 10 Water demand during construction should be reduced by use of pre-mixed concrete, curing agents
. and other best practices referred.

The local bye-law provisions on rain water harvesting should be followed. If local bye-law

3 ~ provision is not available, adequate provision for storage and recharge should be followed as per the
~ Ministry of Urban Development Model Building Byelaws, 2016. Rain water harvesting recharge

pits storage tanks shall be provided for ground water recharging as per the CGWB norms.

A rain water harvesting plan needs to be designed where the recharge bores of minimum one
recharge bore per 5,000 square meters of built up area and storage capacity of minimum one day of

3.12 total fresh water requirement shall be provided. In areas where ground water recharge is not
feasible, the rain water should be harvested and stored for reuse. The ground water shall not be
withdrawn without approval from the Competent Authority.

3.13 All recharge should be limited to shallow aquifer.

3.14 No ground water shall be used during construction phase of the project.

Any ground water dewatering should be properly managed and shall conform to the approvals and
3.15 the guidelines of the CGWA in the matter. Formal approval shall be taken from the CGWA for any

ground water abstraction or dewatering.

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and
3.16 recorded to monitor the water balance as projected by the project proponent. The record shall be

submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports.

Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP shall be
3.17 recycled/re-used for flushing, AC make up water and gardening. As proposed, no treated water shall

be disposed in to municipal drain.

3.18 No sewage or untreated effluent water would be discharged through storm water drains.

1522215



S. No EC Conditions

Onsite sewage treatment of capacity of treating 100% waste water to be installed. The installation of
the Sewage Treatment Plant (STP) shall be certified by an independent expert and a report in this

3 19 regard shall be submitted to the Ministry before the project is commissioned for operation. Treated
~ waste water shall be reused on site for landscape, flushing, cooling tower, and other end-uses.

Excess treated water shall be discharged as per statutory norms notified by Ministry of
Environment, Forest and Climate Change. Natural treatment systems shall be promoted.

3 20 Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures
. should be made to mitigate the odour problem from STP.

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conveyed and
3.21 disposed as per the Ministry of Urban Development, Central Public Health and Environmental

Engineering Organization (CPHEEO) Manual on Sewerage and Sewage Treatment Systems, 2013.

4. Noise Monitoring And Prevention

S. No EC Conditions

Ambient noise levels shall conform to residential area/commercial area/industrial area/silence zone
both during day and night as per Noise Pollution (Control and Regulation) Rules, 2000. Incremental

4.1 pollution loads on the ambient air and noise quality shall be closely monitored during construction
phase. Adequate measures shall be made to reduce ambient air and noise level during construction
phase, so as to conform to the stipulated standards by CPCB SPCB.

4 2 Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be
. submitted to Regional Officer of the Ministry as a part of six-monthly compliance report.

4 3 Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating
~ personnel shall be implemented as mitigation measures for noise impact due to ground sources.

5. Energy Conservation Measures

S. No EC Conditions

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy Efficiency
5.1 shall be ensured. Buildings in the States which have notified their own ECBC, shall comply with the

State ECBC.

5.2 Outdoor and common area lighting shall be LED.

Concept of passive solar design that minimize energy consumption in buildings by using design

5 3 elements, such as building orientation, landscaping, efficient building envelope, appropriate
. fenestration, increased day lighting design and thermal mass etc. shall be incorporated in the

building design. Wall, window, and roof u-values shall be as per ECBC specifications.

Energy conservation measures like installation of CFLs LED for the lighting the area outside the
5.4 building should be integral part of the project design and should be in place before project

commissioning.
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S. No EC Conditions

Solar, wind or other Renewable Energy shall be installed to meet electricity generation equivalent to
5.5 100 of the demand load or as per the state level! local building bye-laws requirement, whichever is

higher.

Solar power shall be used for lighting in the apartment to reduce the power load on grid. Separate
electric meter shall be installed for solar power. Solar water heating shall be provided to meet 2000

5.6 of the hot water demand of the commercial and institutional building or as per the requirement of
the local building bye-laws, whichever is higher. Residential buildings are also recommended to
meet its hot water demand from solar water heaters, as far as possible.

6. Waste Management

S. No EC Conditions

A certificate from the competent authority handling municipal solid wastes, indicating the existing
6.1 civic capacities of handling and their adequacy to cater to the M.S.W. generated from project shall

be obtained.

Disposal of muck during construction phase shall not create any adverse effect on the neighbouring
6.2 communities and be disposed taking the necessary precautions for general safety and health aspects

of people, only in approved sites with the approval of competent authority.

6 3 Separate wet and dry bins must be provided in each unit and at the ground level for facilitating
~ segregation of waste. Solid waste shall be segregated into wet garbage and inert materials.

6 4 Organic waste compost/Vermiculture pit/Organic Waste Converter within the premises with a
~ minimum capacity of 0.3 kg person/day must be installed.

6 5 All non-biodegradable waste shall be handed over to authorized recyclers for which a written tie up
. must be done with the authorized recyclers.

6 6 Any hazardous waste generated during construction phase, shall be disposed off as per applicable
~ rules and norms with necessary approvals of the State Pollution Control Board.

Use of environment friendly materials in bricks, blocks and other construction materials, shall be

6 7 required for at least 20% of the construction material quantity. These include Fly Ash bricks, hollow
. bricks, AACs, Fly Ash Lime Gypsum blocks, Compressed earth blocks, and other environment

friendly materials.

Fly ash should be used as building material in the construction as per the provision of Fly Ash
6.8 Notification of September, 1999 and amended as on 27th August, 2003 and 25th January, 2016.

Ready mixed concrete must be used in building construction.

6 9 Any wastes from construction and demolition activities related thereto shall be managed so as to
~ strictly conform to the Construction and Demolition Waste Management Rules, 2016.

6 10 Used CFLs and TFLs should be properly collected and disposed offlsent for recycling as per the
. prevailing guidelines rules of the regulatory authority to avoid mercury contamination.
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7. Green Cover

S. No EC Conditions

No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree felling

7 1 shall be with prior permission from the concerned regulatory authority. Old trees should be retained
. based on girth and age regulations as may be prescribed by the Forest Department. Plantations to be

ensured species (cut) to species (planted).

A minimum of 1 tree for every 80 sqm of land should be planted and maintained. The existing trees

72 will be counted for this purpose. The landscape planning should include plantation of native species.
~ The species with heavy foliage, broad leaves and wide canopy cover are desirable. Water intensive

and/or invasive species should not be used for landscaping.

Where the trees need to be cut with prior permission from the concerned local Authority,

73 compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that is cut)
~ shall be done and maintained. Plantations to be ensured species (cut) to species (planted). Area for

green belt development shall be provided as per the details provided in the project document.

Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, roads, paved
7.4 areas, and external services. It should be stockpiled appropriately in designated areas and reapplied

during plantation of the proposed vegetation on site.

8. Transport

S. No EC Conditions

A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall be
prepared to include motorized, non-motorized, public, and private networks. Road should be

8 1 designed with due consideration for environment, and safety of users. The road system can be
. designed with these basic criteria, a. Hierarchy of roads with proper segregation of vehicular and

pedestrian traffic. b. Traffic calming measures. c. Proper design of entry and exit points. d. Parking
norms as per local regulation.

Vehicles hired for bringing construction material to the site should be in good condition and should
8.2 have a pollution check certificate and should conform to applicable air and noise emission standards

be operated only during non-peak hours.

9.

S. No EC Conditions

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the
current level of service of the roads within a 05 kms radius of the project is maintained and
improved upon after the implementation of the project. This plan should be based on cumulative
impact of all development and increased habitation being carried out or proposed to be carried out

9.1 by the project or other agencies in this 05 Kms radius of the site in different scenarios of space and
time and the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D. competent authority for road augmentation and shall also
have their consent to the implementation of components of the plan which involve the participation
of these departments.
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10. Human Health Issues

S. No EC Conditions

All workers working at the construction site and involved in loading, unloading, carriage of
10.1 construction material and construction debris or working in any area with dust pollution shall be

provided with dust mask.

10.2 For indoor air quality the ventilation provisions as per National Building Code of India.

10 3 Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and
~ Disaster Management Plan shall be implemented.

Provision shall be made for the housing of construction labour within the site with all necessary

10 4 infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking
~ water, medical health care, crèche etc. The housing may be in the form of temporary structures to be

removed after the completion of the project.

10.5 Occupational health surveillance of the workers shall be done on a regular basis.

10 6 A First Aid Room shall be provided in the project both during construction and operations of the
. project.

11. Miscellaneous

S. No EC Conditions

The project proponent shall prominently advertise it at least in two local newspapers of the District

11 1 or State, of which one shall be in the vernacular language within seven days indicating that the
~ project has been accorded environment clearance and the details of MoEFCC/SELAA website where

it is displayed.

ii. environmental clearance shall be submitted by the project proponents to the Heads of local
11.2 bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who

in turn has to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment clearance
11.3 conditions, including results of monitored data on their website and update the same on half-yearly

basis.

The project proponent shall submit six-monthly reports on the status of the compliance of the
11.4 stipulated environmental conditions on the website of the ministry of Environment, Forest and

Climate Change at environment clearance portal.

The company shall have a well laid down environmental policy duly approved by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviationlviolation of the

11.5 environmental/forest/wildlife norms conditions. The company shall have defined system of
reporting infringements deviation/violation of the environmental/forest/wildlife norms conditions
and/or shareholders stake holders. The copy of the board resolution in this regard shall be submitted
to the MoEF&CC as a part of six-monthly report.
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S. No EC Conditions

A separate Environmental Cell both at the project and company head quarter level, with qualified
11.6 personnel shall be set up under the control of senior Executive, who will directly report to the head

of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility matrix
of the company shall be prepared and shall be duly approved by competent authority. The year wise

11.7 funds earmarked for environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report

The project proponent shall submit the environmental statement for each fmancial year in Form-V
11.8 to the concerned State Pollution Control Board as prescribed under the Environment (Protection)

Rules, 1986, as amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial
11.9 closure and final approval of the project by the concerned authorities, commencing the land

development work and start of production operation by the project.

11 10 The project authorities must strictly adhere to the stipulations made by the State Pollution Control
~ Board and the State Government.

11 Ii The project proponent shall abide by all the commitments and recommendations made in the
. EIA]EMP reportand also that during their presentation to the Expert Appraisal Committee.

11 12 No further expansion or modifications in the plant shall be carried out without prior approval of the
~ Ministry of Environment, Forest and Climate Change (MoEF&CC).

Concealing factual data or submission of false fabricated data may result in revocation of this
11.13 environmental clearance and attract action under the provisions of Environment (Protection) Act,

1986.

11 14 The Ministry may revoke or suspend the clearance, if implementation of any of the above
~ conditions is not satisfactory.

11 15 The Ministry reserves the right to stipulate additional conditions if found necessary. The Company
~ in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
11.16 project authorities should extend full cooperation to the officer (s) of the Regional Office by

furnishing the requisite data information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the

11 17 Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and
~ Transboundary Movement) Rules, 2016, and the Public Liability Insurance Act, 1991 along with

their amendments and Rules and any other orders passed by the Hon’ble Supreme Court of India
High Courts and any other Court of Law relating to the subject matter.

11 18 Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period
~ of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
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Additional EC Conditions I q 3

IA/DL/INFRA2/481 309/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 16 of 16
Indira Paryavaran Bhawan, Jor Bagh New Delhi -110003
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ANNEXURER-8

-, l9~
The abovc conditions shaH be enforced. inter-alia under the provisions of the Water (Prevention & Contro1~
pollution) Act. 1974, the Air (Prevention & Control of Pollution) Act, l9~L, the Environme:~t (Protection) Act,

7 1)86. Hazardous.and Other Wastes (Management and Transboundaty Movement) Rule~, 2016, and the PublicLiability Insurance Act, 199l along with i1~eir amçndmcnts and Rules and any other orders passed by the Hon’ble
Supreme Court of india / HØ Courts and any other Courç of L~w relating to the subject m~atter.

1 An appeal against this EC shall li~ with the National Green Tribunal. if preferred, within a period of 30 days as
8. prescribed under Section 16 of the National Green Tribunal Act. 2010.

3.4. Agenda Iteni No 4:

3.4.1. Dt~tails of the proposal

Group Housing hy R R Tcxknit LLP. by R R Tcxknit LLP located at SOUTh ~VEST,DEL11J

Proposal For Fresh EC

-. . Submission Do Activity
Propo’al No hle No to . (Schedule Etem)

SIA/DL/INFRA2/48 1309/21) DPCC/SEIAA-lV/P2/C-489/DL/2 2ii0(/~024 Building / Construction (g(
24 024 a))

3.4.2. Project Salient Features

I. The Proposal is for grant of EC for ~‘Group Housing” at Khasra No. 1230/2, Sector-B, Pocket 1,
Vasant Kunj, Part of Revenue Estate of Village Mehrauli. New Delhi by M/s R R TexknitLLP.

2. The Project is located at Latitude: 28°3 I 17.1 3’~N; Longitude: 770 9’34.96”E.

3. Area Details: .

The total plQt area of the project is 5353.61 sqm. The proposed total built-up area is 25650 sqm.
Proposed ground coverage is 1517.99 sqm. The Proposed FAR Area is 12,168.16 sqm and Proposed
Total Non-FAR Area is 5,701.12 sqm. Total basement area will be 7,380.72 sqm. The total no. of
Basements will be 3 nos. Total no. of expected population will be 792 persons. Total nos. of Units
will he 74 (EWS DU’s: 32 & CSPs: 32) Total no. of towers will be 3 nos (3B+S+9, 3B+S+9,
3B+S+9). Max, building height wi:ll be 33.25 in

4. Water Details:

During Construction Phase: Total water requirement ~vi1l be 25 KLD, out ot’which fresh water will
be 20 KLD and treated ~ater will be 5 KLD which wi I be taken from nearby DJB STP. Fresh water
requirement for domestic purposes will be 12 KLD an br Anti-smog guns will be 8 KLD.

During Operational Phase: Total ~~ater requirement of the project will be 95 KLD which will be
met by 57 KLD of fresh water from DJB and 38 KLD treated water from in house STP Total waste
water generated from the project will be 74 KLD which will be treated in house STP of 110 KLD
capacity. Treated water from STP will be 67 KLD out of which 38 KLD will be recycled and reused
For~lushing (28 KLD) and Gardening (10 KLD). Rest of the treated water i.e. 29 KLD will be
discharged into the sewer line.

5 RWH pits have been proposed f& raiii~ater harvesting.

5. Solid Waste Details:

During Construction Phase, about 38 Kg/day of municipal solid waste will be generated which will
he disposed ~iat the solid waste site.
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During the Operation Phase, Total solid waste generated from proje~t will be 348 Kg/day. Out~
which 209 kg/day will be Biodegradable waste, 111 kg/day will be recyclable waste and 28 kg/day
will be plastic waste. The biodegiadable wastes will be composted in an onsite OWC The recyclable
will be given to authorized recyclers.

14 lithrionth of used oil will be generated fronl the Generator sets which will be given to authorized
recyolers.

6. Power Details

During Operation Phase, Total power reclurrement will be 1022 KW whieh will be. met by the
BSES ~ajdhani Power Limited. For power back up, 2 no. of GO sets of total capacity 1000 KVA
(2x500 KVA) will be installed.

Solar photovoltaic power panels of minimum 102.2 KVA (10% of total power load)~wilI be provided.

7. Parking Facility Details: Total proposed parking is 290 ECS.

8. Eco—Sensitive Areas Details: Distance of Okhla Wildlife Sanctuary from project site is 13.93 Km and
from Asola Wildlife Sanctuary is 5.79 Km.

9. Plantation Details: The proposed green area is 2094.840 sqm (39 7 % of plot arta). Total no. of
proposed trees is 56 nOs. within project site. Currently. there are II trees present at the boundary of
the site. .

10. Cost Details: Total cost of the project is approx. Rs 145 Crutes

Based on the information furnished, documents shown & submitted, presentatwn made by the
project proponent the SEAC sought the following information:

i. pp to explore the pos~ibi1itv of discharging excess treated ~~ater into ncarb~ water bodics/gi~e~n land with due
permission from comp~tcnt au thoritv.

2. Proposal for installing STP and OWC on the same floor.
3. Proposal for utilising tiltrate from filter press of’ STP into hblding tank and revised schem~mtic/line diagram

of STP to be submitted showing twe details including flow meters installation O&M cost of STP &
OWC be mentioned in the EMP cost.

4. Revised solar energy utilization to achieve atleast 10 % of power load requirement or submit maximum
permissibility.

5. Revised parking proposal to achieve atleast 30 % of’ the ECS ftr electric vehicle, in addjtion, provision
should be made to allow extension of’ electric charging facility to all parking slots~in the future.

6. Revised E~v~ (Environment Management Plan) for including cost of’ Environment Management cell and
dust mitigation measures during construction as per MoEF Notification No. GSR 94 (E) dated
25.01.2018/ Hon’ble National Green Tribunal order in O.A, 1\o..2l of 2014 and 0 A: No 95 of 2014 in
the matter of Vardhaman Kaushik \‘s. Union of india & others and Sanjay Kulshreshtha Vs Union of’
india & others! CAQIVI Directions issued time to time including registration on Dust Pollution

7. Control Self-Assessment Portal with provision 1’ video fencing ~nd sensors for monitoring PM2.5, PM 10.
8. Revised traffic management plan incorporatin the requisite entry/Cxit infrastructure improvements tp be

provided! undertaken by the project proponen to ease the vehicle movement within the project premise~.
9. Revised proposal with mitigation measures in ci tail regarding heat island effect such as realistic Shaded tree

planLation etc

Information sought by SEAC d
S.No uring SEAC meeting dated 12. Reply submitted on 15.07.2024

07.2024

PP to explore the possibility oi~.1 Excess treated water will be reused in adjoining DDA
ischarging excess treated water i park.
nto nearby water bodies/green Ia
ad with due permission from the
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Revised EMP (Environment Ma
nagoment..Plan) for including the
cost of Environment M anagerne
nt Cell and dust mitigation meas
ures during construction as per
MoEF Notification No. GSR 94
(E) dated 25.01.2018/ L-lon’ble N
ational Green Tribunal order in
O.A. No.2! of 2014 and CA. N
o. ~5 of2Ol4in;hematterofVa
rdharnan Kaushil~ Vs. Union of I
ndia & others and Sanjay Kulshr
eshtha Vs Union of India & othe
rs/ CAQM Directions iss~ied. t~m
e to time including registration o
n Dust Pollution Control Sell-As
sessment Portal with the provisio
ii of v~d~o Fencing and sensors fo
r nionitoi~ng PM2.5, PM 10.

At least 04 Anti-Smog Gun shall
be installed before starting the Co
nstructiOn and ~~.ater demand nee
ds to he revised accordingly.

Re~ised Environment Management Plan cost includin
g the cost of dust mitigation measures during construc
iion as per MoEF Notification No. GSR 94
(R) dated 25.01.2018/ Hon’ble National Green Tribun
al order in O.A. No.21 of 2014 and O.A. N~. 95 of 20
14 in’the matter of Vardhaman Kaushik Vs. Union of I
ndia & others and Sanjay Kulshreshtha Vs Union of in
dia & others! CAQM Directions issued time to time in
cludirig registration on Dust Pollution Control Self-As
sessment Portal with the provision of video fencing an
d sensors for monitoring PM2.5, PM1O and cost of En
vironment Management Cell during operation phase is
given as annexure.

04 Antismog Guns will be installed before starting the
construction. 08 KLD water will be used by 04 no. of
Antinmog Guns &.the water demand calculation is giv
en as annexure.

S.—

~..

competent authority.
Proposal for installing STP and An organic waste composter (OWC) & STP will be in
OWC in the same floor, stalled in the 3rd Basement. Plan showing the location

. of OWC & STP is attached as annexure.

Prt~posal For utilizing filtrate fro Revised Schematic of STP considering the following i
in filter press of STP into holdin s attached as annexure
g tank and revised schematic/line I. utilization of filtrate from filter press of STP into ho
diagram of STP to be submitted Iding tank and
showing true details including fl 2. installation offlow meters at inlet & outlet
ow i~eters installation. O&M cos Revised EMP cost including Operation & maintenanc
t of STP & OWC he mentioned i e cost of STP & OWC is given as annexure.
ii the EMP cost.

Revised solar energy utilization t 10% i.e. 102.2 KW of the total power load (1022 KW)
o achieve at least 10 %of power will he provided as solar energy.
load requirement or submit mwd
mum permissibility

Re~’~sed parking proposal to achi We will provide the provision of 30 % of the total par
eve at least 30 % of the ECS for king for electric vehicles. Also provision will be made
electric vehicles. In addition, pro to allow extension of electric charging facility to all pa
~isi~n should he made to allow t rking slots in the future.
he e~tension of electric charging Revised parking calculations are given as annexure.
facilities to all parking slots in th
e futUre.
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Revised proposal with mitigation
measures in detail regarding heat
island effect such as realistic sha
ded tree plantation etc.

Following nhitig~tion measures will be taken for maim
ai ni rig the temperature:
Native shaded trees all along the drive ways within th

e site.
All the building terraces must be topj~ed with either v

egetation or with high Solar Reflective Index (SR
1) >78 finishes to mitigate UHIE.

Minimizing the hard paved areas and maximizing the
landscape areas including native trees plantation w
ith big canopy.

Revised tree species are given below:
• List of Proposed Trees

S.No. Common Name Botanic No. o
al f tree
Na1i~e. s

I . l<.achnaar Runhini 4
(1

/)l(I7)l1i~’

~ U

• 2. Mexictn Silk (‘ho~isiu 6
Cotton Speeiw~ci

3. Indian Redwood (‘hukrcis 6
‘a

7’cthii/ari

4. Indian Coral Tree &yelirin 4
a Vau/eg

ala
5. Pride of India Lagersir 5

. oeinia

. Jhore//i

6. Maulsa4 Auinni.sv 2
ps 2

Elengi
7. White Champa P/amen 9

ciA/ba
Total 5

6

Revised traffic management plan The revised traffic circulation plan incorporating the r
incorporating the requisite entry! equisite entry/exit is attached as annexure.
exit infrastructure improvement~
to be provided! undertaken by ti
e project proponent to ease vehi
le movement within the project i
remises.

3.4.3. Deliberations 133 EliC COIlliflittCC in previous meetings —

Date of SEAC t :12,07/2024

1622225



D~on~ofSEAc1: •‘~~‘~• .56
After due deliberations, the SEAC in its I46~’ meeting held on 12.07.2024 has recommended the
following:
l3ased on the inFoimation furnished, documents shown & submitted, presentation ~made by the project
proponent the SEAC sought the following information:

1. PP to exp1ore~ the possibility of discharging excess treated water into nearby water bodies/green land
with due pçnuission from competent anth~rity.

2. Proposal for installing STP and QWC on the same floor.
3. Proposal for utili~ng filtrate from fllter press of .STP into holding tank and revised scl’iematic/line

diagram of STP to he submitted showing trtjç details including flow meters installation. O&M cost
of STP & QWC be mentioned in the EMP cost.

4. Revised solar energy utilization to achieve atleast 10 % of power load requirement or submit
maximum permissibility

5. Revised parking proposal to achieve atleast 30 % of the ECS for electric vehicle. In addition,
provision should he made to allow extension of eleêtric charging facility to all parking slots in the
futu e.

6. Revised EMP (Environm~nt. Manageni~nt Plan) for inckrding cost of Environment Management Cell
and dust mitigation measures during c.onstruction as per MoEF Notification No. GSR 94 (E) dated
25.01.2018! Hon’ble National ‘Green Triburial order in O.A. No.21 of 2014 and O.A. No. 95 of 2014
in the matter of Vardhaniah Kaushik Vs. Union of India & others and Sanjay K~lshreshtha Vs Union
of India & others! CAQM Diie~tions issued time to time including registration on Dust Pollution
Control Sc1f-Assecsm~nt Portal with provision of video fencing and sensors for monitoring PM2,5,
PM10.

7. Revised traffic management plan incorporating the requisite entry/exit infrastructure improvements
to be provided! undertaken by the project proponent to ease the vehicle movemtnt within the project
prenlises.

8. Revised proposal with mitigation measures in detail regarding heat island effect such as realistic
shaded tree plantation etc

3.4.4. Deliberations by the SEAC in current meetings _________________ _______ ________
-‘ -,~ l~ ~—4 - . . —

PP during SEAC meeting dated 25.07.2024 submitted an undertaking that they will plant shaded native
trCCs instead of White Champa and the new proposed species will beKachnar and Maulsari.

B~4.~ii the inFormation 1umi~lied. documcnts shcwn ~ s~bmiticd~ pod Dresdntation made by the proiect uroponenUh~
~EAC IlLIts mcetiiw. dated 25.7.21)24 rccom~noods ~hc case to SEIAA for exant of Evronmental cIcar~eiii~uosinu.
tb~i1~mg~p.a...iin&~cncraI cdit~e~i~:

3.~.~.RecommcndationofSEAC ~ .

[ Recommended . ~,- ~... . . .-.,

3.4.6. Details of Environment Conditions

3.4.6.1. Specific

Air, water, waste, aesthetics, climate ch~inge, energy, green

J I Treated water of DJB STP should be used fo construction purposes with tertiary treatment
I. of treated water of Di B STP. PP to ensure it is [ii for construction use.
j2Dwtog co ~str u~i’ on phase only dii nki ng v~a1 ; required by the labourers and the other I re~h
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water requirement for Anti-Smog Gun is allowed to be supplied through tankers,
3. Bills/Receipt issued by DJB against purchase of treated water from STP should be part of’ six

monhly EC compliance report. Bills issued by private agency for supply~ water will also be
provided.

4. The project proponent shall adhere to the total water requirement — 95 KLD, Fresh water
require~nent — 57 KLD, Treated water requirement —3SKLD shall be used for reuse &
recyclit~g in Flushing (28 KLD), Gardening (10 KLD)) and excess treated waste ~ater (29
KLD) shall be given to nearby parks with prior permission of competent authority.

5. As proposed,’ fresh water requirement shall not exceed 57 KLD. Occupancy Certificate shall
be issued only a~’ter get~ing n~cessaiy permission for required water supply from
DDA/DJB/NDMC/ DIAL! Concerned Authority

6, Sewage shall be. treated in the STP with tertiary treatment. i’he treated eliluent f’roin STP
shall be recycled! reused for f1ushing~ gardening, cooling etc.

7. The PP shall provide toxic gas (Combustible gas. Carbon dioxide and H~drogeii sulphide,
Methane, VOCs, Ammonia) detectors for STP area.

8. Internet of Things (loT) based Flow Meters! Sensors should be insfalled to monitor
consumption of fresh water as well as treated water and log book for thc~c flow meters be
maintained in a regular manner. Flow meters shall be installed at Inlet of S’i•P, outlet of’ STP,
inlet of flushing tanks, inlet of cooling water tanks and reuse line for hot~icuIture purposes
and at the outfall! sewer connection to be provided only for emergency discharge purposes
with prior intimation to regulatory authority. Calibration lbr all the Flow meters shall be
maintained on quarterly basis.

9. All sensor/meters based equipments should be calibrated on quarterly basis.
10. Sensors to measure ground water level/Piezometers certified by CGWB should be installed

by the PP immediately. These piezometers should have loT facility and send data to the
server l’or storage. Weekly data from these piezometers should be ~ubmitted along~with EQ
compliance report. Calibration of these sensors should be done once in ~ months. Data of’
these piezometers should be also be

a) Shared with DJB (ground water division) on quai~etly basis.
II. No. of’ Rain water harvesting pit shall be 5 nos and Rain water storage tank of capacity of

mm. I day of total fresh wat requirement shall be provided. Boring l’or Rain Water
Harvesting system should not b permitted! done before completion of structure work. All
recharge should be limited to hallow aquifer. Depth of boring should leave a bul1co~ of’
atleast 5 rn above ground water t ble.

12. Separate wet and dry bins m St be provided in each unit and at the ground level for
facilitating segregation of waste. Solid waste shall be segregated into wet garbage and inert
materials. Wet garbage shall be composted in organic waste converter. Adequate area shall
be provided for solid waste management within the premises which will include area for
segregation, composting. The inert waste from the project will be sent to dumping site
SWM Rules 2016 be complied.

13. Construction & Demolition waste should be disposed of at authorized C&D waste collection
centre/ processing unit. PP shall ensure compliance of C&D waste Management rules, 2016.

14. PP shall purchase RMC from Ready-mix (‘onctete plant consented by DPCC
15. The PP shall store all the construction material within the project site. Provision shall be

made for providing facilities such as mobile toilets, safe thinking water, medical healthcare,
crèche etc for the construction workers hired locally.

16. Construction activities will be allowed only during day-time period
17. The Project Pt-oponent should take measures for control of’ Dust Pollution during

construction phase in the Environmental Management Plan by taking measures as per
MoEF&CC Notification No. GSR 94(E) dated 25.01.2018!Hon’ble National Green Tribunal
order in O.A. No21 of 2014 and O.A. No. 95 of’ 2014 in the matter of Vardhaman Kaushik
Vs. Union of India & others and Sanjay Kulshreshtha Vs Union of’ india & others
CAQM/CPCB/DPCC extant statutory orders/guidelines/directions issued time to time I

18. l~I~ to register on Dust Pollution Control Se1t’—As~’ssment Portal and provide provision of
video fencing and sensors for monitoring I’M 2.5, PM 10. Atleast 04 Anti-Smog Gun shall
be installed before $tarting the construction,

19. Wind- breaker of appropriate height i.e. l!3~ of the building height and maximum up to 10
metres ~hall be provided all ~round the project site before the start of construction and
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demolition ~kork. Regenerating plastic panels should be used instead of GI sheets.
20. The generator sets shall he installed as per extant directions of CPCB/ CAQM with due

c.omplianc.e.s of directions issued under GRAP for Delhi & NCR.
21. PP should install the air filters in the basement consisting of advanced adsorption

technologies.
22. Air Pollution Mitigation Plan for all points and non points should be implemented.
23. PP to provide minimum 30% of total car parking requirement with electric charging facility

by providing charging points at suitable places as committed. PP to ensure that this should he
provided in AC/DC c~ri~bination. ~n addition, provision should be made to allow extension
of electric charging faciii~’ to all parking slots’in the future.

24. Atleast 10% (1Q2.2 KWp) of the total pow r load to be sourced from Solar (Renewable)
energy.

25. Green building n~rrns should be followed with a minimum 4 star
GRIHA/IGBCJASSOCHAM’-GEM rating.

26. Climate responsive design as per Green Building Guidelines in practice should be ensured to
the maximum extent.

27. Energy audit shall he carried out periodically to review energy conservation measures.
28. Exposed roof area and covered parking should be covered with material having high solar

reflective index.
29 The sufficient mitigation measures must be taken by the PP to mitigate the effect of heat

island.
30. Minimum I tree ftr every 80 Sq. Mt of plot area should he planted wjthin the project site.
S I. Vegetation should he adopted appropriately on the ground as well as over built structures

such as roofs, basements, podiums etc.
32. Green belt development surrounding the site, avenue tree planting and garden development

should commence ftorn the beginning of the construction phase. Only indigenous species
shoi.ild be used for green belt and avenue trees.

33. Pp shall keep open space unpaved to the maximum extent possible so as to ensure
pori~wability of water. How~ver, whenever paving is deemed necessary. PP to provide grass
pa~rs of suitable types & strength to increase the water permeable area as well as to allow
effl~etive fire tender movement and shall keep atleast 10% of the plot area as pervious.

34. The project proponent should adhere to the Cost of’ Environmental Monitoring as c~rnmitted
i.e capital cost of Rs. 41.5 Lack ai~d recurring cost of Rs. 7 5 Lacs/ year during construction
pha~e and capital cost ~f Rs. 145 Lacs and recurring cost of Rs. 2&9 l~a~s/ year during
ope~ation phace.

35. Th~ cost of Environment Mana~ernent Plan should be distinctly.allocated in the budget of
the project and d~tai1s of the same along with time frame of the implementation should he
reported in six monthly mcmitoring reports.

36. Th~ Environment Management Cell consisting of 1 Environment Oftic.er, 1 Maintenance
lncl~arge, 1 Air Management incharge, I Waste water Managemen.t incharge, I Waste
Maiiagement incharge, I EHS engineer having specific knowledge and experience related to
environmental safeguards! air! water pollution shall be created and made functional before
comriii ssi oning of the proposed development.

37. Project proponent shall be responsible for establishment, operation and maintenance of all
common facilities and also for compliance ~fEC conditions during operation stage

3$ ln view of MoF.F&CC Office Memorandum No. 21-270/2008-IA.1ll dated 19.Oh.20l3 read
with MoEF&CC Office. Memorandum No. 22-154/20l5-IA.Ill dated 10.11.2015, this
environmental clearance is ~rantecl focusing only on the environment concerns. The project
will be regulated by the concerned local Civic Authorities under the provisions of the
relevant provisions of the extant MPD~202l, Building Control Regulations and Safety
Regu!ati ons.

39 The Environmental Clearance is subject to the condition that cQncerned local civic agencies
will give the permission for use! occupation of the building only after the written assurance
of DIAL! DJB/ New Delhi Municipal Council I other such local civic authority (as the case
may be) regarding Supply of adequate.wate~ for the residents! occupiers.

40. Grant of environmental clearance does not necessarily implies that water! power supply’
shall be granted tp tl~e pr~ct and that their PrOPOSalS for water! power supply shall be
considered by the respective authorities on their merits and decision taking.
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41, The investment made in the project, if any, based on environmental clearance so granted, ~1
anticipation of’ the clearance from water/ power supply angle shall be entirely at the cost and
risk of’ the project proponent and SEAC/SEIAA, Delhi shall not be responsible in this regard
in any manner.

42. All the vibrating parts will ~e checked periodically and serviced to reduce the noise
generation and sound producing equipment.

43. Lubrication will be carried out periodically for plant machinery.
44. building design should cater to the differently-abled citizens.

3.4.6.2. Standard

~ BuiWin~ / Construction

Statutory compliance

The project proponent shall obtain all necessni clearancc/ permission from all relevant agencies including town
I. planning authority before comn~cncomen1 of~~ork. All the construction shall be done in accordance with th~ local

building bvelaws... . .

The approval of the Competent Authority shall be obtained for structural safety of’ buildings due to earthquakes.
2. adequacy of firefighting equipment etc. as per National l3Llilding Code including protection mca~uros from

lightening etc.

~ The project proponent shall obtain forest clearance under the pro’ isions of Forest (Consei~ alien) Act, 1980, in~ ease of the diversion of forest land fot non-lbr~st purpose invol~cd in the project.

4. The project proponent shall obtain clearance from the National Board for Wildlif~, if applicable.

The project proponent shpll obtain Consent to Establish / Operate under the provisions of Air (Prevention &
5. Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 from the concerned

State Pollution Control Board! Committee. .

6 The project proponent shall obtain the neeessaiy permission for drawl of ground water I surface water required for~ the project from the competent authority.

~ A certificate of adcquac~ of available power froni ihe agenc~ suppl~ ing po~~er to the project along ~~ith the load• allowed for the project should be obtained.

All other sta1utor~ clearances such as the approvals for storage of diesel from Chief Controller of Explosives, Fire
8. Departpient. Ci’~ il Aviation Department shall be obtained, as applicable, by project pio~X~ndnts from the respecti’.e

competent ~uthori ties.

~ The provisions of the Solid Waste Management Rules, 2016, c-Waste (Management) Rules, 24J16, and the Plastics~ Waste Managemcnt Rules. 2016, shall be followed.

I Thc project prop~ncn1 shall folIo~~ the ECBC/ECBC-R prescribed b~ Bureau of Energy ElT~ziency, Ministr3 of
0, Power strictly.

Air quality momtoring and I)l’esers’atio!I

Notification GSR 94(E) dated 2Sf) 1.201 ~ of MoI!F&CC’ regarding Mandatory Implementation of’ Dust Mitigation
I. Measures for Construction and Demolition Aeti~ ities for projects requiring LLI~ ironmental •(:‘Iearalicc shall be

complied with.

2. A management plan shall be dra~vn up and implemented to contain the curi ~nL cxeccc1~inee in ambient air quality
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The protect proponcnt shall install system to carrvout Ambient Air Quality monitoring for common/criterion
3. parameters relevant to thc main pollutants released (e.g. PM 10 and PM2.5) covering ppwind and downwind

dircctions during the conslnic-tion pon~d.

• Diescl power generating sets proposed as source of backup powershould be of enclosed type and conform to rules
made under the Environment (Protection) Act. 19146. The height of stack of DO sets should be equal to the height
needed for the combined capacity of all proposed DG sets. Use of low sulphur diesel. The location of the DG sets
niav be decided whh in oon4uitation with State Pollution Control Board.

•. Construction sit~ shall be ad~quntely barricaded before the construction begins. Dust. smoke & other air pollution
prevention measures shall be pro~ided fer.tho building as well ~s the site. These measures shall include screens

5. for the building under construction, continuous dust! wind bre~kiiig walls all around the site (at least 3—meter
height). Plastic/tarpaulin she-ct covers shall be provided for vehiçles bringing in sand, cement. murmani and other
construction materials prone to causing dust pollution at the site as well as taking out debris from the site.

6. Sand. murram.loose soil. cc~nent. stored on site shall be covered adequately so as to prevent dust pollution.

7. Wet jct shall be provided for grinding and stone cutting.

X. Unpaved surface-s and loose soil shall bc adequately sprinktcd with water to suppress dust.

All construction and demolition dobris shall b~ stored at ‘the ~itc (and not dumped on the roads or open spaces
‘). outside) beforo they are properly disp~s~d. All dciiiolilion and construction waste shall be managed as per the

provisions of the Construction and Deniolition Waste Management Rules 2016.

I The di~~~l generator sets to be used during construction phase shall be low sulphur diesel type and shall confoim
0. to En~ iromuei’tal (Protection) prescribcd for air and noise emission standards.

The gaseous emissions from DO set shall be disperscd through adequate stack height as per CPCB standards.
I Acoustic ciiclo~urc shall ho provided to the DO sets Co mitigate the noise pollution. Low sulphur diesel shalt be
I used The location of the DO sot and exhaust pipe height shall be as per the provisions of the Central Pollution

Control l3oard (CPC13) norms.

~ For indoor air quality the ventilation provisions as per National Building Code of India.

Water quality monitoring and preservation

The natural drain system should be maintained for ensuring unrestricted flow of water, No construction shall be

~ allowed to obstruct the natural drainage through the sit~. on ~~cttand and water bodies. Cheek dams, bio-swalcs.~ -landscape, and other sustainable tirban drainage systems (SUDS) are allowed for maintaining the drainage pattern
- and to harvest rain w ater.

2 Bu’ldmgs shall he designed to 1ollo~e tho natural topograph,~ as much as possible. Minimum cutting and filling
‘~ should he done. -

3. Total fresh water use shall not exceed the,proposed requirem nt as provided in the project details.

The quantity of fresh ~valCr u~age. water recycling and rain~~ at.er harvesting shall be. measured and rccorded to
4. monitor the water baIanc~ as projected’hy the. project proponent. The record shall be submitted to the Regional

Office. MoEF&CC along with six monthly Monitoring reports,
-- -a---

A certificate. shall he~ obtained from the. local bad” supplying water, specifying the total annual water availability
5 with the loiai authority, the quantilv of water already committed, the quantity of water allotted to the project

under consideration and the balance water a~ ailabte. This should be specified separately for ground w ater and

4.
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surface water sources, ensuring that there is no impact on other users. 63

6 At least 20% of the open spaces as required by the local building bye-laws shall be pcrvious, Use of Grass paYers.• paver blocks with at least 50% opening, landscape etc. wôuld be considered as pervious surface.

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc and other for
7. suppLy of recycled water for flushing. landscape irrigation, car washing. thermal cooling, conditioning etc. shall be

done.

~ Use of water saving de~ ices/fixtures (viz. low flow hushing s~ seins: usc ol’ low flow inuiecls tap aerators ale) for~ water conservation shall be incorporated iii the building plan.

~ Separation of gr~v and black ~valer should be done b~ the use. of dual plumbing system. In iase of single stack• system separate rccircula[ioii lines for flushing b~ giving dual plumbing system be done.

I Water demand during construction should be ieduced b\ use oI’prc-niixecl concrete. curing a~enus and other best
0. practices referred

The local b~ c—law pro~ isions on rain w ater har~ csting should be l’ol,luwed II’ local bye—Iuk~ l)ft)ViSioil is hOt
1 available, adequate provision for storage and recharge should be followed as pci’ the Ministi~ of’ Urban
1. Development Model Building Bvelaws, 2016 Rain water har~esting recharge pits/storage tank shall be provided

for ground water recharging as per the CGWB norms.

A ram water han cstlng plan needs to be designed where the recharge boics oh’ in iniiflun) OLl~ recharge bore per
I 5.01 It) square meters oh’ bui It up area and storage CiI~tiC it~ of’ in in I m a in one da~ of total freslI w ater requirement
2. shall be provided. In areas where ground water recharge is not feasible, the rain water should be harvested and

stored for reuse The ground water shall not be withdrawn without approval from the Competent Authority.

~ All recharge shoutd be limited to shallow aquifer.

1 .

~ No ground water shall be used during construction phase of the project.

~ Am ground water dewatering should be proper1~ managed and shall conl’onii !o the approvals and the guidelines
~ of the COWA in the matter, Formal appro~ al hall be taken from the CCWA for any ground w ater abstraci~on or

• dewatering.

~ The quantih of fresh w ater usage. water rec’ cling and rainwater harvesting shall be measured and recorde~ to
6 monitor the w ater balance as projected b~ th project proponent. Tl~c record shall be submitted to the Regional~ Office, MoEF&CC along with six monthly M nitoririg reports

I Sewage shall be treated in the STP with tertiary treatniet~t. The treated effluent from STP shaLl be recycled/re-used
~ for flushing, AC make tip water and gardening. As proposed. no treated water shall be disposed in to municipal~ drain.

~ No sewage or untreated effluent water woukl be discharged through storm water drains.

Onsite sewage treatment of capacity of’ treating IOi.i% waste waler to be installed. The installation of’ the Sewage
Treatment Plant (STP) shall be certified by an independent expert and a report in this regard shall be submitted to

I the Ministry bcl’orc the project is coinmni~sioncd for operation. Treated waste water shall be reused on situ for
9 landscape, flushing, cooling towCr, and other end—uses. Excess treated watCr shall be discharged as per sLatulor~.

norms notified b~ Ministn’ of Em ironmenl, Forest and Climate Change. Natural treatment systems shall be
promoted.

2 Periodical monitoring of water quality of treated sewage shall be conducted Necessai~ measures should be made
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0. to ulitigoto the odour problem from Sfl’. 64

2 Sludge from the onsite sc~’.age treatment. including septic tat ks. shall be collected. con~e~ed and disposed as per
~ ~. the Ministi~ of Urban Developmoftt. Central Public He Ith and Environmental Engineering Organization• (CPHEEO) Manual on Sc~~erage and ~Se~ige Treatment Syst ills. 2013.

Noise ni onitr, ring and prevention

Ambient noisc levels shall conform to residential ~i~a,’commcreial area/industrial area/silence ione both during
day and night as per Noise. Pollution (Control and Regulation) Rules. 20(10. Incremental pollution loads on the

I. aj~iicnt air and noise qualit~ shall be closely monitored during construction phase.. Adequate measures shall be
made to reduce ambi~nt air and noise Level during construction phase., so as to conform to the stipulated stzmdai’cls
by (‘PCB / SPCI3.

2 Noise.. lcvcl survey shall ho carried as per the prescribed guidelines and report in this regard shall be subniitLd toRegional Officer of the. Ministry as a part oIsix-nioothly compliance report.

Acoustic enclosures for DG sets. noise barriers for ground-run bays. car plugs for operating personnel shall he
iiiiplcnicnt~das mitigation mcasure~ for noise. impact due to ground sources.

Energy Con.scrvn(i Ofl mca~u i-es

Compliance ~ ith the. Energy Conservation Building Code (ECBC) of Bureau of Energy Eflicioncy shall be
~ cusured. Buiidings in the States ~~hich have notified their own ECBC .shall comply with the State ECBC.

2. Outdoor and common area lighting shall be LED

Conc.e.pt of jwssivc solar design that miniinii.o cncrgy consumption in buildings by using design elements, such as
.~ building orientation. landscaping, effie.ie.nt building e.flVCiO~e., appropriate fenestration. incrçascd day lighting

• design and thermal mass etc. shall be. incorporated in the building design. Wall. ~ indow. rind roof u—values shall
be as per EC$C specifications.

~ Energy conse~~vatioii measures like installation of CFLs/ LED for the lighting the area outside the. building should• ho integral part of the. preicci design arid should be. in l~iace before project Commissioning

~ Solar. ~~ind or other Re.nc~~ahio Enc~g~ shall he installed to inect electricity gçncration equivalent to 1% of the~ demand load or as per the state levcl/ 1o~al bitilding bye—laws requirement, whichever is higher.

Solar power shall be usccl for lighting in the aper(mcnt to reduce. the power load on grid. Se.parnte. electric meter
shall be. installed for solar power. Solar ~v~iicr heating shall be provided to meet 20% of thc hot water demand of

6. Oie commercial and institutional building or as per the requirement of tile le.cal building bye—laws, whiehe~er is
higher. Residential buildings arc also rçeommcndod to i~icct its hot water demand from solar wate.r hcatcrs, ac far
as possible.

Waste Management

~ A certificate from tlic.comp~tcnt authority hondlin~ muni~ipal solid wastes. indicating the existing civic capacitiqof handling rind (heir adequacy to cater to the M.S.W. generated from project shall he obtained.

Disposal of inu~k during consirucliOn pht~sc shall not create any ~idverse effect on thç neighbouring conimunities
2. and be disposed taking the. necesslrv prçcautions for general safety and health aspects of people. oni iii approved

sites with the approval of competent auithe.rity.

Se.parate ~vet a~id drv hitis must be provided in eriCh unit and at. the. grouLid level for facilitating segregation of
waste Solrd waste. shall be segregated into ~vet garbage and Inert materiak.

4. Organic waste. compost/Vemiiculture pit/Organic Waste Converter within the premises with a minimum capacity
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of 0.3 kg /person/dav must be installed. 65

~ All non—biodegradable waste shall be handed o’~ or to authorized reevelers for which a ~~riiten tie up must be done
• with the authorized reovelers.

6 Any hazardous waste generated during con~trueion phasc, shall be disposed ott as per applicable rules and norms• with necessary approvals of the State Pollution Control Board.

Use of environment friendly materials in bricks, blocks and other construction materials, shall be required for at
7. least 20% of the construction material quantity. These include Fl Ash bricks, hollow bricks, AACs, Fly Ash

Lime Gypsum blocks. Compressed earth blocks, and other environment friendly materials.

Fly ash should be used as building material in the construction as per the provision ol’ Fl) Aqh Notification of
8. September, 1999 and amended as on 27th August. 2003 and 25th January. 2016. Ready mixed concrete must be

used in building construction.

~ Aim ~ a~tes from constructiomr and demolition antis ities related thc~cto shall be managed so its to strictly conform• to the Construction and Demolition Waste Managemnemit Rules. 21)16

I Used CFLs and TFLS,SIIOLLId be ~roperl) eol’lectcd and disposed oft/sent for rcc\cling as per the prevailing
0. guidelines/ rules of the regulatory authority to avoid mercury contamination.

Green Cover

No tree can be felled/transplant unless exigencies demand. Where absohitelv necessary, tree felling shall be with

~ prior pennission from the concerned regulatom~ authority. Old trees should be retained bised on girth and ageregulations as may be prescribed by the Forest Department. PLantations to be ensured species (cut) to species
(planted).

A minimum of 1 tree for every 80 sqnr. ol’ land should be planted and maintained. The existing trees will be

2 counted for thispurpose. The landscape planning should include plantation.of native species. The species ~siih
‘ heavy foliage, broad leaves and wide canopy cover are desirable. Water intensive and/or invasive species should

not be used for landscaping.

Where the trees need to be cut ~ ith prior permission froni the concerned local Authority, compensatory plantation

~ in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that is cut) shall be done and maintained. Plantations~ to be ensured species (cut) to species (planted). Area for green belt development shall be provided as per the
details provided in the project document.

Topsoil should be stripped to a depth of 2(1 cm from, the arCaS proposed for buildings, roads. paved areas. and
4. external services. It should be stockpiled appropriatel~ in designaleci areas and reapplied during plantation of the

proposed vegetation on site,

Transport

A comprehensive mobility plan. as per MoUD best practices guidelines (URDPFI), shall bà prepared to include
motorized. non—motorized, public, and private networks. Road should be designed with due consideration l’or

I. environment, and safety of users. The road system can be designed with these basic criteria. a~ Hierarchy of roads
with proper segregation ol’ vehicular and pedestrian traffic. b. Traffic calming measures. c. Pri~per design of entr~’
and exit points d. Parking norms as per local regulation.

Vehicles hired fur britaging construction material to the site should be in good condition, and should hu~ c a
2. pollution eheLk certificate and should conform lo applicable air and noise cmiscion stimndamils be operated ouR

during non—peak hours.

null
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A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the current le~el~
service ol’ the roads within a 05 kms radius of the project is maintained and improved upon after the
implementation of the protect. This plan should he based on cumulative impact of all dev~lopment and increased

~ habitation being carried otit~’r proposed t~ be carried out by the project or other agencies in this 05 Knis radius of• the silo in different scenarios of space and time and th~ traffic management plan shall be duly validated anc~
~ certified by the Stat~ Urban Development depertment and the P.W.D./ competent authority for road augmentation

and shall also have their con~dnt to the implementation of components of the plan which involve the participation
of these departments.

human health issues

~ All workers working at the conslrue.tion silo and involved in loading, unloading, carriage of construction material• and construction debris orworliing in an area with dust pollution shall be provided ~ith dust mask.

2. For indoor air quaiit the ventilation provisions as per National Building Code et’ India.

~ Eracrgencv preparedness plan based on the Harard identification and Risk A~s~~sniept (HIRA) and Disaster
Management Plan shall be implem~ntçd. . . .

Provision shall be made for the housiri~ ofc.onsiructioii labour within the site ~vith all necessa.rv infrastrtict~e and
4. 1aciliti~s such as fuel for cooking. mobile toilets, mobile STP. safe drinking water, medical health care, crèohc etc.

Thç housing may be in the form oltempormy structures to be remov~d after the completion of the project.

5. Occupational health surveillance of thç workers shall b~ done on a regular basis.

(i. A First Aid Room shall be provided in the p~ejoet both during construction and opera(ion~ of the project.

Miscellaneous

The pr~cct proponent shall prommentl adv~rtiso it at least in two local newspapers of the District or State, of
w hich one shall be in the vcinacuhir language within se~ en days indicating that the project has been accorded
cn~ ironm~nt clearance and the details of MôEFCCt~ElAA wc.b~itc whore it is displa3od.

ii. en~ ironinental clearance shall be submitted by the project proponents to the Heads of local bodies, Panchayats
2. and Municipal Bodi~s in addition to the relevant offices ol’ the Government who in turn has to display the same

for 30 days froni the claL~ of receipt.

The project proponent shall upload the status of compliance of the stipulated environment clearance conditions,~ including results of monilor~d data oii thcir w~bsite and upda c the same on half—yearly basis.

~ .~The project proponent shall sub~ui~ six—monthly reports ii the status of the compliance of the stipulated
4. onvir—mmcntal conditions on the ~~htiLc of the ministr~ of’ En~ ironment, Forest and Climate Change at

environment clearance portal.

The company shall have a well laid down environmental policy duly approved by the Board of Directors. The
oii~’ironinontal policy should proscribe for standard operating procedures to have proper checks and balances and

. to bring into focus aii~ inl’ringcmcnts.’deviation/~ iolatiou of the ~nvironmental!forest/wildlife norms/conditions.~ Tl~ company shall have defincd system of reporting infringeineiits/deviation/violation of the

onvironnieutal/fore~t/wildli fo noniis!~onditions and/ar shareholders/stake holders. The copy of the board
resolution in this rcgiircf shall be submittçd to the MoEF&CC as a part of six-monthly report.

~ A separate Environmental Cell both at the project and compan~ hcad quarter lcvcl. with qualified p~rsonncl shall‘ he s~i up ii nclcr the control of son or Exçcuti ~e. w ho w ill cI irc~ll~ report to tho hcad of the ~rganiI.ation.

Action ph ii for implementing F.MP and cnviroon~ental conditions along with rcsponcibilitv matrix of the compan)
7. shall be prç~’arcd and chall b~ duly approved by competent authority. The year wise funds earmarked for

cn~ ironmcnl& protection measures shall be kept in separate aCcount and not to be di~ertcd for any other purpose.
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Year wise progress of’ implementation of’ aCtion plan shall be reported to the Ministry/Regional Oflice along ~
the Six Monthly Compliance Report

The project proponent shall submit the environmenhil statement for each financial year in Form—V to the
8. concerned State Pollution Control Board as prcscrib~cl under the Environment (Piotection) Rules, 1986. as

amended subsequcnth and put on the ~~cbshc ol’ the company

The project proponent shall inform the Regional Oflice as well as the Ministi~, the date of’ linancial closure and
9. final approval of the project by the concerned authorities, commencing the land de’~e1opincnt work and start of’

production operation by the project.

I The project authorities must strictly adhere to the stipulations made by the State Pollution Control Board and the
0. State Go~ernment.

1 The project proponent shall abide by all the commitments and recuinniendations made in the EIA/EMP reportand
1. also that during theit~presentation to the Exjert Appraisal Committee.

I No further expansion or modifications in the pJant. shall be carried ou~ without prior approval of’ the Ministry ol’
2. En~ ironment, Forest and Climate Change (MoEF&CC).

I Concealing factual data or subni ission of’ false/fabricated data may result in ro~ ocation of’ this environmental
3. clearance and attract action under the pro’~ isions of En’, ironnient ( Protection) Act, I 986.

1 The Ministry may re~ oke or suspend the clearance, if implementation of aii~ of the al~o’, a conditions is not
4. satisfactory.

1 The Ministi) reserves the right to stipulate additional conditions ii’ found necessam~. Tue Conipan) in a time
5. bound manner shall implement these conditions.

I The Regional OtTice ol’ this Ministry shall monitor compliance of the stipulated conditions. The project authoritiemi
‘ should extend full cooperation to the officer (s) of the Regional Office ~v funii,shing the requisite data I)~ inforitiation/inonitoring reports.

The abo~e conditions shall be enforced, intem—alia under the provisions of’ tIme Water (Prevention & Control of

~ Pollution) Act. 974, the Air (Prevention & Control of Pollution) Act, 1981. the Environment (Protection) Act,
~ 1986, 1-lazardous and Other Wastes (Management and Trausboundary Movement) Rules. 2016, and the PublicLiability Insurance Act, 1991 along with their ame’ndments and Rules and any other orders passed by the 1-fonble

Supreme Court of India / High Courts and any other Court of Law relating to the subject matter.

I Any appeal against this EC shall lie with the National Green Tribunal, if prel’Crrcd. within a period ol’ 30 da> s us
8. prescribed under Section 16 of the National Green Tribunal Act. 2010.

3.5. Agenda Item No St

3,5, I, Dctmtils of the i>~’ot)OstiI

Molihcation and E~pazision ol’ Indiami lnsititutc ol ‘Technology located at Hauz Khas, Delhi h~ Indian In~ititute o
fTechnolog3 b~ INDIAN INSTITUTE OF TECHNOLOGY loc.itcd at SOUTI-l,DEL[lI

Proposal For . . . Amendment in ToR

Proposal No File ~ Submission l~mm Activity’
- te (Schedule Item)

SIA/DL/INFRA2/4839 DPCC/SEIAA-lV/C-47 Townships’Arca Development Projects / R28/06/2024
911/2024 OIDL/2023 chabilitation (‘entics (8b))
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A NEXURER-9

DELHI B R
CQRE4A UG & FIRST FLOOR INDIA HABITAT CENTRE

~ ~ r~ f~c’~—11OOO3 Lodhi Road, New Delhi-110003
(~iff~i~icp 1~icpi~i, ~w~r (A Statutory Body of Ministry of
~TW~1 ~ ij~jç.j~j, ~ HousingandUrbanAffairs,Govt.ot India)

No. 55(78)/2024-DtIAC February 19, 2024
OL-13022455078
Request Id: 10118122

~1~ol~4’ 311 rr (~.T~) ~

;ft~ 4 ?~.

~Zt: Building plans proposal in respect of Residential Group Housing at Kh No.

1230/2, Sec-B, Pkt-1, Vasant Kunj (Part of Revenue Estate of Village Mehrauli).

3~T ~4~-c1Ig q~ 3f1~T ~f ~o1i~ February 15, 2024 ~ 3fF~~ ~ ~ ~ ~T

~i~r ~zr I ~rz~~r ~ ~ ~ ~

“Decisionst

Approved, Observations giver~.

Observations:

1. The South DMC forwarded ~onIine) the proposil for consideration by the Commjssion.

2. The building plan proposal reeeived (online) I iht~ formal stage was scrut:inised, and the
foriowing obser~tions are to be complied with:

a) StiatninabiNy 1eaLure~ shall he as per point no. i of the CPAA (Criterion for Project
Assessment ard Approval) available on thc~ DUAC Website at www,duac.orf.iIl.

h) All ~.~Icr tanks, pl’imhmg pipes, i-a,nwat.er p!pes, service equipment, outdoor air
condttioner units, solar panels etc. should he camouflaged appropriately (in 1crn~s of
point nos. 1(1, I & 12 of the CPAA (Criterion hr l’roji’ct Assessmetll. and Approvall as
aVaII~IhIC on the DUAC webidte at www. cluuznony. i~

Ace ordipgiY, the proposal is approved, if the same is otherwise a.s per provishns of the i)elhi
Master Plan, Zonal Plan, building bye-laws, lire-fighting regul~tir.fls and any other
instruc~ior1s of the Govt. of India. Further, compliance of ‘Bureau of Indian S’~ir’~irds’ nor ma

against, earthquake hazards, provisions of availability of municipal ser~c.es as per Govt.
Notific4ion no. K_~20l6/5/79-DDTA/VA/1T3(Pt.) datsd ~June 7, 2000 and provisions for rain
wa:rr ,I~mrvcsting should be ensured by the concerned local body hclbrc releasing the
approv.il.

Yours l’a~thfuiiy,

Secretary

“~AQ~ (‘r
14r1,a ,ATH,.

~mT~ PHONE : 24619593, 24616391,24690821
~ E-MAIL: duac~govJn, secy-duac~govin ‘~ii~e WEBSITE : wwW.duac.org.in
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ANNEXURER-lO

I ~~~IRPORTS AUTHORITY OF 1N01A
PALMfNORTNf~/l0l~23/8Q7i73

~fl~~]h1~’~

1. Lalit Jaiñ Son ofMr. Lakshmi Chand Jam, 2.
Lalit Jam HUF through its Karta Mr. Lalit Jam, ~i~mATE: 25.10-2023

QWNERS Name & Address ~o ouso2 uparn Apartment. MB. ê~/Valid Up to: 24-10-2031

~ ____
No qbJc~iofl Ce~rtifica~e fgr Height Clearance

~

~~.1R?~P[~ ~FR I~9~ fc~N) ~ .3lf~T ~. ~. ~ 7~ I (~ 1~-ii~’ 30~ 2015, ~ft ~. ~fR.
770 ~~ 17 ~*i~ 2020 ~RT~~ ~ ~31W~ ~1 ~U?1T~ I
I. This NOC is issued by Airports Authority of India (AA1) in pursuance of responsibility conferred by and as per the
provisions of Govt. ol India (Ministry of Ci; ii Aviation) order GSR75 I (E) dated 30th Sep.2015 amended by GSR77O(E)
dated 17th Dec 2020 for sat~ and Regular Aircraft Operations.

2). ~~VI ~~~i ~ I
~. This office has no objection to the construction of the proposed structure as per the following details:

.

~ Applicant Narne* ~
Khasra No. 1230/2 (Old No. 2797/2026/1675/8), Sector-B,~

~1~T ~1 tt~T I Site Addi ~ss* Pocket-i, Vasant Kunj, New Delhi.,VASANT KUNJ,WeStDelhi,Delhi __________

______ —— 2831 lS.2lN770932.53E,28311874N770933.49E,28

3116. 4N 7709 33.87E, 2831 16.66N 7709 34.45E, 2831
16.25f 7709 34.74E, 28 31 16.34N 7709 3491E, 2831

115.75? 770935.33E,2831 17.48N 77 Q9 35.98E,28 31
~H~~Tt~ I Site CoordinateS* 17,651 77 09 36.27E, 28 311 6.36N 77 09 36.36E, 2831

16.111 7709 36.52E, 2831 17.76N 770936.5Th. 2831
17.40N 7709 37.03E, 2831 16.88N 7709 37.40E, 28 31
16.68N 7709 37,90E

~ ~f.~___[ . .

~3tR), (~~ ~T~1 ~tt?~j cl”W41 ~WT) / Site .269.82 M
Elevation in rntrs AMSL as submitted by A~p1icant*
.~ ~.. . -

~ ~W~) / Pe.rrnissible Top F~levatiofl in rntrs Above 309.82 M

,~-.... ~

110037 ~mw.~i- 91.11.25~53566

Reg{ona~ t~eadqua!ter Northern Reglol Operauora~Ocf~ces Cornpic~ Rang~n. NewOelili-ilO 037 Tel: 91.11.25653566
~YJ? r.ti~ ~V, 1—;Tnr.7

1742237



~~rne~i ~
MIP~5 OF U4D~~

* ‘~t ~311 I As provided by applicaflt*

3. This NOC Is subjeCt to the terms and con4it~°~ as giveD beIoW

~)~

~ j994~~

a. penpissible Top elevat~ has been issued on the basis of Site coordiflate5 and Site Elevation suhmitt~ by Applicant.
~AI neither ~WflS the responsibi~Y nor ~uthentiCat~ the correCt~~ of the sitc coordinates & site elevation provided by
the appliCant. If at any stage it is established that the ac~ial data is different. this NOC will stapd null and void and action
will be taken as per law. The 0~cer in~C~C of the conc&ned aerodrome may initiate action under the AirGra~
(Demolition of ObStt~ICti0fl caused by ~ui1dings and Trees etc.) Rules, j994”, -

t3~~ W~ ~ I ~ ~1W~ ~,~ ~ ~
~T1fl

h. The Site coordinates as provided by the applicant Ifl the NOC application has been plo~ed on the sttCCt view map ~nd
intellite map as shown in ANNE JRE. AppIicafl&0~er to ensure that the plotted coordiflaWS correspondS to his/her site.
In case of any discrepancy, Desigflat~ p~cer shall be requested for ~ancelIati0n of the NOC.

c. Ai~°~ Qperator qr his designated re~ en~tive may visit the site ~with prior coordination with applicant or o~er) to
ensure that NOC terms & conditions are complied with.

II ~~ ~ ~~) ~ ~
~

d. The S~cWte height (including any superst~ctUre) shaH be calculated by sub~aCting the Site elevation in AMSL &om
the Permissible Top Elevation in AMSL i.e. Maximum Stnicture Height Perm~Ssi~ Top Elevation minus (-) Site
Ele\ ation. . . .

~)~~~ 1~ 1934 ~ 9-A ~IT~~t&~F~
~T~~ (I 994 ~,~ ~ ~RUT ~1~)~ I

e. Th~ issue of the ‘NOC is ft1~her subject to the provisioflS of Section 9-A of the Indian Aircraft Act, 1934 and any
notiflcatiofl5 ~s~ue~ there under from time to time including, “The Aircraft (Demolitiofi of ObstmCtiofl caused by Buildings
and Trees etc.) Rules, 1994”.

~—~ ~~
f. No radio~V Antenna, lightening arresters, staircase, Mum~, Overhead water tank or any other object and attachments of
flxmres of any kind shall project above the Permissible Top Elevation as indicated in para 2.

___ 110037 ~r~3~1T- 91-11-25653566

Regtonal headquarter Northern Region. Operational OffiC~S Complex Rangp~ri, New ~elh~1 10 0~7 Tel: 91.11.2565~66

AIRPORTS AUTHORITY OF 1ND~A
PALM NORTWB/1016
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_____ ICI
•k ~i~rI~d~bki R’iu’jgti’i w,Th~”i~AIRPORTS AUTHORITY OF INDIA

PALM/NORTH/BA 01623/807173

~~~ ~T~T

g. Use of oil, electric or any other fuel which does not create smoke hazard for flight operation is obligatory, within 8 KM
of the Aerodrome Reference Point

~~~tcti~ ~8~
~{~5T3~ft~ft~i~t~ii~ ~~T~5TR~~
~mr ~ ~R ~‘r~ ~T ~fT’ZI
h. The certiflcate is valid for a period of 8 years from the date of its issue. One-time revalidation shall be allowed, provided
that: such request shall he made within six months from the date of expiry of the NOC and commencement certificate is
obtained within in~tia[ validity period of 8 ye~rs.

~ 1~Tf~T ~1~T~~ f~54 ~ ~ ~Th~IT~1T ?~F~Z~ ~5T ~M ~f ci’w~it ull~ll
i~’~T,~~i~ur l~’ ~4k3~$~~~ I ~f~ra ~r~i
~ I

No lighk or a combination of Lights which by rea~on of its intensity, ~onfiguration or colour may cause con~ision with the
aeronautical ground lights of the Airport shalt be installed at the Site at any time, during or after the construction of the
building. No activity shall be allowed which may affect the safe operations of’ flights.

3~ ~W~ ‘3tl~H f~17~ ~c’49 *, ~WT~Tf~T9 ~T~TT~P~ ~ ~f~1 ~
~I

j. The applicant will not compl~iin/cIaim compensation against aircraft noise, vibrations, damages etc. caused by aircraft
operations at or in the vicinity of the airport.

~ ~1Tf*~1 ~t4T~ ~9~h1f~1 1T~ ~1T~11 (~1M1~ t.{R~ ~TV~c~ www.dgca.nic.in ~Mc1~4) ~PR
t~Trn~~Z~1 ‘~‘ t1T~ I ~cteZl~t~4~6 ~tfl ~3i-jV1i~ 6 ~ 1~1~1 ti~?T~ ‘3f~1R I~f~

k. Day markings & night 1ightin~ with secondary power supply shall be provided as per the guidelines specified in chapter
6 and appendix 6 of Civil Aviation Req~iirement Series B’ Part I Section 4, available on DGCA India website:
www.dgca.nic.in

~I ~4~-l~ af~ ~r~1t~~~T{~ ~ ~T ~Ià~Q7 ~ ~lfr~1Tfl, q~F~
~~

3f~/~1~~ ~ta’~~i ~ ~‘dl I
I. The applicant is responsible to obtain all other stnzutory clearances from the concerned authorities including the approval
of building plans. Thi~j.NOC for height clearances is onl.y to ens’.~re safe and regular aircraft operations and shall not be
used a~ document for i~ny othcr purpose/claim whatsoever, including own~rship of’ land etc.

UI) ~ .3MNi~l ~4HlUI~ .3flj’~ ~t1 ~‘t4i~~’I Chillarki,l.G.l Airport,Rohini Heliport,Safdarjung
4irport,Sarnpia,Sikan~rabad 1T~l~i~ ~~~ fl~s~tii iTqr ~ ~ igRt ~~ttuii.t~ w~tz~ f~lTTr;:f t~j~

~ f~i1~~~ ~ft ~I. ~fR. 751 (j) ~. ~. ~R. 770 (~) T~?tftJ?T ~T
ll1,~1ft IV (~‘IP’I-l), ~3i~1- IV12-{P1 -2; *~ RCS ~ 4) ~ ~3f~ft- VII ~~~

m. This NOC ID has been assessed with respect to theChiiiarki,1.G.l Airport,Rohini Heliport,Safdarjung
AErport,Sampla,Slkandr~bad Airports. NOC has been issued w,r,t. the AAJ Aerodrome.s and other licensed Civil
Aerodromes as listed in Schedule — 111, Schedule IV(Part-L), Schedule- IV (Part-2; RCS Airports Only) and Schedule-Vu
ofGSR 751(E) amended by GSR77Q(E)

~ 110Q37 ~W~k~T- 91-11-25653566
‘Regional headquarter Northern R~giqn, Operational Offices Qomplex Ran9pL,irl, New Delhi-hO 037 Tel. 91-11-25653566

~ ,.,.~ ~ .—T—,, ~

1762239



A ‘3~T~id~11T f~ ~1 I ‘1 -~1 ‘1 ~1T1~[~1N~T IAjPORTS pAwmoRH162~’8°~

~fff~rP~~ t4~T~3n~ 751 (~ ~.~
~WT 13 ~(~*V~. ~fR. 77O(t~~
(WPT-2;~~

n. Applicant needs to seek separate NOC from Defence, if the site lies within the jurisdiction of Defence Aerodronles as
listed in S,~hedule —v of GSR 751 E. amended by GSR77O(E). As pi~r rule 13 of C3SR 751 E amended by GSR77O(E),
applicants also need to seek NOC from the concerned state government for sites which lies in the jurisdiction of unlicensed
aerodronics as ‘isted in Schedule-IV (Part-2; other than RCS airports) of OSR 751 E amended by GSR77O(E)

~)
o. In case of any di~repaflC>.’iflterPre~at~0fl of NOC l~Uer. English version shall he valid.

p. In case of any dispute with respect to site eievatiQn and/er AGL height, Permissible Top Ele’Jation in AMSL shall pre~siI.

110037 ?~111T~t~ 9i-11-2~65~66

Re9iorIaI heedqusrier Nor1i’~ern Region. Qperetional Offices Cornplqx Rangpun, N~w Delhi-I 10 O~7 Tel: 91.1 I-258535a6
5.~ —~

1772240



Distance From Nearest Airpt~rt And Bearinq~~~p~ ~~ .3fr~ ~1~T[

fttfl~’ i10~7 9i~11~256535~6

C::

AL
~~ ~f~r~Ti~T
4R#~Q~~~ 1Q~UT’Y LIP ~0k

~ ~TI ~PT / Regicn Name:

~qc~’~f~I?I ~3fI~T~t!Designatecl Officer

frrr~i ~~if~ti~ ~f~r ~TTL~R Narne/oesignatioi~Jsjgn
date

i’3
HI~fi4 t~it’1g-ci~r ~JTfêq,~u~
IRPORTS AUTHORITY OF 1NVIA

PALM/NoRTH/B! 101623/807173

~3~/NORTH

u ~~1/VTPAL OUTTA~ (i )/Oenerel Manager (AT
~ ~ N0øJ1.m R.~on

~ ip.i ~Me~/AirpQm.I AuU~0~1~I 041

‘I

— - - -~ ~ 1.~T F~.’IL~N e~r~ ~ N~ 7

NATS ComprexIlGi AIrp~rt, New Delhi.3
~Prepared by ~jThjo 3

, -j M~A~sHr ~ WLI(A(,4)

—jcS~S...

~T~1TTF~1T Verified by ~v E~7s4 ~

. ~M(A-r~)
‘3n’j~ti EMAiL ID; floe

011-2565355j

ANNEXURE/~3(~r~

Distance (Meters) from - Bearing(Degree) from
Airport Namef fr’~ea.rest ARP/~c~ Nearest ARP/~~N
~~irrn ~ .I1~

~)
Chillarkj 52004,17 67.3

lOlAirport 694312 13761
• RohiniHeliport - 27353.5 - 157.S4
Safdarjung Airport 8333.69 212.23

.__._.~np~ j ---~ --.-. --

Sikandrabad 55498.21 283.63 —

NOCID PALM/NORTH/B/I 01623/8Q7 173

Regionat head~t~rtem Northern Regton. Operational Offices Complex Rangpuri, New ~eIhi.1 1Q U37 Tel: 91.11.25B5~5e8

~4 tn tnrt-rfl ‘5’
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i~?. ~

~

~
~1ORT$ AUfl4OPIT OF ~OLA

~1~(cfl~4 ii~’i~pi fri
AIRPORTS AUTHORITY OF 1NDIA

PALMfNORTH/B/~ 016231807173

Street View

Satellite View

110037~ 91-11-25653566
Regional heaøquarter Northern Ra9ion, O~erailanai Offices Complex Rangpi~rl, Now Delhi-i 10 037 Tel: 91-11.25653586

- -. ‘-~—‘.~ 4 0I
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ANNEXURE R-11

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DIRECTORATE OF DELHI FIRE SERVICE: NEW OELHI — 110001

No. F 6/QFs/MS/Bp/2024/ L~ Dated: ~ r ~ ~4 2o2 ~

To
The Executive Engineer (Bldg ) HQ
Municipal Corporation of Delhi,
9~ floor. Civic Centre, Minto Road
New Delhi 110002

Subject: Regarding approval of buiJding plans from fire safety point of view in r/ø
Residential Group Housing Building at Kh No. 1230/2 sec — B, Pkt-1, Vasant Ki,inj,
New Delhi Part of Revenue ~state of Village Mehrauli New ~elhi.

Sir,
Please refer to ID No. 10118122 dated 0902.2024 on the above cited subject. In

this connection this is to inform you that the online building plans in respect of proposed
Residential Group Housing Building have been serutinized by this department from fire
safety p9int of view and observed that there is a proposal of Construction ~f 03 towers
(joined together) of Residential Grou.p Hoi,ising Building at Kh. No. 1230/2 sec — B. Pkt-1,
Vasant Kvnj New Delhi Part of Revenue Estate of Village Mehrauli New Delhi The details
of the proposed building are as under:

S.No. Particulars . T~etaiis
~ZT~Eü~&~y “‘ Group Hosing ‘Residential)
~ 3Basemerit + stilt + Ground + 08 up~~~floors
~ 3 He~ht TTower- 1 & 2- 3 25rn Tower-3 (S+G+4) 16 ~ meter

. 4. PlotArea ~53~3.61Qrn2
5. Combined Area Qetads of Tower-I, Tower ______________

, 2’~ and 3~ Stilt Floor
~asement i ___________ _______________________

i2460.2403QM . 1446.I3QSQM
Parking and services Parking

No of staircases op~ oft5m
width serving from stilt fiogr to terrace floor. 01 staircase
of tower-i & 2 is fire tower. 03 staircases of 1.5 m wide
are serving the basements. 01 dedicated staircase of
1.5 meter is proposed to serve the transformer room.
Staircases serving to basement level are segregated at

I stilt floor. _______ ______ _______

F~1N~fts~ar~s 1 O6no passenger ~fts and 02 ramps of6mwi~th

There is no objection to this department for the construction of the said building
subject to the compliance .~f the following fire safety recommendatioris~.
1. Access to building: The premises is proposed to be located on 13.0 meter wide main

road, which is accessible thrqugt~ 6 meters wide 02 main gates. The entrance gates
shall fold back against the compound wall of the premises thus leaving the exterior
access way with in th~ plot free for the movement of fire service vehicles. The proposed
06 miter wide fire tender movement road with 09 meter turning circie capable of taking

Residential group ho~isIng at Ki. NQ. 12~Oi2 sec—B, Pkt-1, Vssanl Kurij, New Delhi

“5

.1

~, Tower-3 (as mentioned in CAF) & Use
Ground to 3~rd floor,i 4th to 8~ floor

Li ..857. 630, T-2- 1 (Ti -726.630, T
519.350, T-3- I 2-456.040)-

:244530 (1621.51 1182.67OSQM
SQM) Residential flats
Residential flats

1802243



the load of fire engine weighing up to 45 tonnes. around the building shall be ensured
as per the provision of clause 8.2 of UBBL 2016.

2. Number, width, type and arrangement of exits: Staircases as mentioned ri table
above are proposed in the building This meets the requirement of trave’ distance as per
UBBL 2016. The clear-cut: width of the staircases/exits shalt be maintained at the time
of completion and exits/staircases shall meet the requirement of UBBL-2016. The
staircases serving the basements shall be segregated as per clause 7.11(t) of UBBL
2016 and continuous up to terrace floor as per clause 7.11(m) of UBBL 2016. The lift /
lift lobby shall not open into the staircase landing as per clause 7.. 11(0) of UBBL - 201~.
The exit doorways shalt be openable from the side, which they serve without the use of
a key as per clause 7.12.5 of UBBL 2016.
Further, the design of fire tower shall be as per clause I .4.4k, 9.3.13 of UBBL-201 6.

3. Protection of exits by means of fire check doors and or pressurization: The fire
check dOors of minimum 2hrs fir~ resistance rating shall be provided on the entrance of
lift lobbies and staircases as marked on building plans. Pressurization system for
staircases, lift wells and lift lobbies ~hall be installed as per the requirement of NBC Part
lV/UBBL-2016. The fire check doors shall conform to 15 3614:2021, The windows
opening into the external staircases shall be fire rated as per clause 4.4.2.4.3.4 (d) of
NBC 2016 part 4.

4. CompartmentatiOfl The building shall be suitably compai’tmentaii~ed so that the fire I
smoke remairi confined to the area where fire incidents have occurred and does not
spread to the remaining part of the building. This shall conform to clause 8.4 6 of UBBL
2016 & 4.5.2 of NBC-tV 2016. The compartmefltatiOn shall be achieved be means of
fire barrier having fire resistance rating of 120 mm. The entry to the lift shall be protected
as per clause 4.2.7 of NBC part 4.

The~erviceS, standby generator. store etc. must be segregated from other by erecting
fire-resisting wall of not less than 04 hours rating. Each of the compartments must be
individually ventilated and the opening for entry into each of these compartments must
be fhted with self-closing fire I smoke check doors of not less than onehour fire rating
fitted with magnetic latches.

II. All electric cables ducts and shafts shall be properly sealed at all floors with fire
resisting material of sirriilar rating. These shafts shall be minimum 02 hours fire rating.

IlL Under no circumstances, two services shall pass through the same shaft i.e. separate
shaft be used for different purpose

IV. All vertical and horizontal openings including the gap between the glazing and the slao
at each level in entire building shall be sealed properly with the nbn-combjstible
material having 02 hr fire resistance. The glass facade of the building shiall conform tO
clause no. 8.4.9 of UBBL 2016. Wherever false ceiling! suspended ceiling is provided.
the same shall be of non-combustible in nature and that the compartrflentation shall
be extended up to ceiling level. Glass used as compartment wall shall be two hour fire
resistant.

V. Compartmentatiofl at floor levels shall be strictly as per clause 4.5 of NBC Part-tV.
Further all the occupancies are also required to be separated by a 240 mm Fire
resistance rating as per clause 3.1.11 of NBC part 4.

5. Smoke Management System: Smoke venting facilities shall be provided as per NBC
Part IV, Fire and Life Safety. Mechanical extractors shalt have an interlocking
arrangements and the system shalt be of such design as to operate on actuation of
heati smoke sensitive detectors or sprinklers. Smoke extractor system shall be
designed to permit 12 air changes per hour in case of fire. A system of fresh air supply
shall be provided at floor level arid smoke outlet at ceiling level. Following points shall
be ensured,

Resi~enkiai group housing at Kh. No 1230/2 ec — 6, Pkt-1, Vasant Kuni New Q&~’ 2
C,4
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i Aji ducting shall be constructed of substantial gauge metal conforming to IS: ~S. Air
Gii,Jct serving main floor areas, corridors etc shall not pass through the staircases
et~icIosures.

ii. AUtomatic fire dampers shall be provided In the ducts at the inlets of the fresh air and
return air of e?ch compartment/floor

iii Automatic. fire dampers shall be closed automatically upon operation of a
detector/sprinkler

iv. The air ducts for every floor/compartment shall be separated. In no way inter
connected with the ducting ~f any other ~ornpartment.

v. Ut~der no circumstances, plenum shall be used as return air passage” for air
c~ndrtioning purposes.

vi Smoke management plans shall be rectified accordingly.
6. Fire Extinguishers: The portable fire extinguishers of ISI mark suitable to risk shall be

provided in all buildings in accordance with IS -21901 2010.
7’. First Aid Hose Reels: Hose reel containing 30m length of 20 mm bore terminating into

a shut-off nozzle of ~ mm outlet conne~tid directly to riser shall t~e provided in all
buildings. This shall c~rtfGrm to IS: 884/1998.

S. . Automatic Fire Detection and alarming systems: Not required as per NBC Part-lV.
9. MOEFA ~(ManuaIly Opetated Electric Fire Alarm): Manually operated fire alarm

including talk back system in all the buildings shall be installed as per National Building
Code part-4 -2016 and the same shall conform to LS-2189/2008.

10. Public Address System: Not required as per N~C Part-IV.
1i,Automatic sprinkler system: The Automatic sprinkler system shall be installed in

basements and stilt floor of building alongwith In rack sprinklers in stack parking (if any)
as per clause 9.3.9 ~f UB~L-2Q16/ NBC part 4, in accordance with 815:15105 / 2002,
clause H-4 of Annexure H of NBC Part 4. Flow alarm switch/gong shall be incprporated
in the installatiop f~r giving proper indication/sound. The pressure guage shall also be
prQvidednear the te~ting facility. The entire system Including pump capacity and head,
size of pipe network, orifice control etc. shall be provided in accordance with the relevant
code. Fire service inlet shall alsø be provided at ground level:

12. Internal Hydrants and Yard Hydrants: The down corner system shall be provided in
building as per cIause9.3.9~f IJBBL-2016 and the same shall conform to IS 3844/1989.
Its design shall be such that it can be readily opened in an emergency. Each box shall
contain two lengths ~f 83 mm diameters, 15 m length, rubber line delivery hoses
confi~ming to IS : 636 complete with ~3 mm instantaneous coupling conforming t~ IS:
903 with nozzle of 16 mm diameter. Yard hydrants shall be provided in the building
premises as shown on plans and the same shall cqnforrn to IS 13039/1991.

13. Pumping arrangemer~t$ A ffre pump house having one numbers of electrically driven
pumps having capacity 2280 LPM, one diesel dnven standby pump of capacity 2280
LPM, one electric driven pump of 18~0 LPM for water curtain, one jockey pumps of 180
LPM capacity and a terrace pump of 900 LPM capacity shailbe provided as per NBC
part 4. The pumpS shall have, suitable’ head and shall be automatic ih operation as per
NBC Part-lV, 201g. Suitable orifice platel reducer shall be provided to maintain the
requisite pressure of 3.5 ears at the remotest point. The staircase serving to fire pump
house is not a~ p~r clause.7.1 1.lof UBBL 2016.

14. captive Water Storage for firefighting; An underground water storage tank ~f
capacity 200,000 liters and overhead water storage tank made Up of RCC/ steel on
the terrace having 25,000 liters capacity shall be provided for fire-fighting system. The
replenishment through bOre well or from the town mains shall be ensured © 1000 LPM.
This Shall conform tO the requirements given in NBC Part-IV. ~ire Service Inlet shall
also be provided. Draw off connecti~nl fire service inlet shall be provided. This shall
conform to the requirements given ri Natiçnal Building Code of India Part IV. Further,

Residential group t~u~rig at i~i kb 123O12~eU —BPkt I Wsantl?unt Ne~ Oeihu
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a Ladder or any other form of open access to the Overhead tank for ins~ection shall be
provided as per clause 7 10.3 of UBBL 2016.

15. Exit Signage: Exit signs shall be provided in the building at~ppropniate~lOCatiOflS. Floor
level marking, all exits and exit way marking signs in entire complex must be illuminated
and wired to independent circuit supplied by alternate source of power supply. Wiring
for the illuminated exit signs shall be suitably protected agatnst fire Illuminated /
glowing strips paint shall be provided at each level to guide the direction for escaping
towards a safe place. The sizes and color of the exit signs shall be as per IS 9457:2005.

16. Provision of Lifts: Lifts as indicated in the table above, are proposed to be provided
in the building. These lifts shall be installed strictly in accordance with the prov~ion of
clause 9,3.3 of UBBL-2016. The lifts connected to the fire towers shall be fire lift, as
per clause 9.3.13 of UBBL-2016.

17. Standby Power Supply: As per clause 8.5.3 of UBBL-2016 emergency lighting, exit
signs, staircase and corridor1lighting circuit, all fire pumps, smoke extraction system
shall be powered from an ad~itional source of ~ower supply like generator and shall be
automatic ri action. The em~rgency lighting system shall be capable of cont-nuous
operation for a minimum dur~tiori of ihour and 30 minutes. The emergency Jigh~in~
shall be provided to be put ~n within 5 second of the failure of the nOrmal lighting
supply. j V

18. Refuge Area: Not required as per NBC Part-IV.
19. Fire Control Room: Fire control room shall be established at entrance floor of the

building in accordance with the provisions contained in clause 9.3.1O of UBBL-2016.
The fire control room shall have communication (suitable public address system) to all
floors and facilities for receiving the message from different floors. Oetails of all floor
plans along with the details of firefighting equipment and installatiOns shall be
maintained in the fire control room. The fire control room shall also nave facilities to
detect the fire on any floor ti’troughindiGatbr board connections; fire detection and alarm
system on all floors. The fire staff in-charge of the fire control room shall be responsible
for the maintenance of the various services and firefighting equipments and
installations in cO-ordiriation with securities, electrical and civil staff of the building.

20. Special Fire Protection systems for protections of Special risks: The construction
of electric sub-station and installation of Dry Transformer, LT & HT panels shall be as
per the provisions specified by the Electrical Authority. HOwever, the following points
shall be followed:

a, The HT/LT panels shall be ~eparated from the other areas with the walls of 2 hours
fire resistance rating. It is necessary to separate shield wall extending up to the one
meter on sides above the highest point of the transformer. All electrical panel should
be provided with special fire protection systems as applicable shall be provides as
per clause 5.1.4, 5.1.5, 5.1.6 of Part 4 NBC 2010.

b. The electric distribution cables/wiring shall be laid in a separate duOt The duct shall
be sealed at every floor with non-combustible materials having the same fire
resistance as that of the duct. Low and medium voltage wiring running in shaft and
in false ceiling shall run In separate conduits,

c. Water mains, telephone lines, intercom lines, gas pipes or any other service line
shall not be laid in the duct for electric cables; use of bus ducts/solid rising mains
instead of cables is preferred.

d. Separate circuit for firefighting pumps, staircases and corridor lighting and blowers
for pressurizing system shaLl be provided directly from the main switch gear panel
and these cirOuits shall be laid in separate conduit pipes, SO that fire in one circuit
will riot affect the others.

e. The inspection panel doors and any other opening in the shaft shall be provided with
a~r tight doors having fire resistance of not less than 2 Hrs. the electric instalLatiohs
shall be as per BLS 1646. . .

Residential group housing at Kh. No. 1230/2 see— B, Pkt~1, VasantKunj, New Oeft’; 4
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1. The fire protection of kitchens if any shall be done as per clause G 5 2 of part 4 N~C
2016

g. Atrium if any shall strictly meet the requirement of Annexure F of NBC Part-iV.
h. The lire protect~on for the steel structure shall he provided as per provision contains

in NeC-2016 during the construction
All safety provisions for the Electric Vehicle Charging Station shall be provided in
accordance with Chapter-Xi of the notification issued by Central Electricity Authority,
published in Gazette of India” bearing NO. CEIIII2/2018 dated 2806.2019 and
clause 10.5 (appendix-lI), LJBBL -2016 amended on 12.02.2020, if any.

j. All types of electrical installations such as meter box, circuit breaker, main
switchgear, electrical vehicle charging port, associated equipments, which acts as
energy supply points and can trigger fire hazard are not allowed under or near the
staircase. If installed in stilt area, these should be encased with fire retardant
material shall he provided as per clause 8.5.2 of modified U~BL 2016.

k. Nothing in contravention of the nçtification number CEI/1/9/2020/263-294 dated
03.05.2021, issued L~y Qentral Electricity Authority as modified upto date.

The open setback area, use of basement, FAR, height restrictions etc. are not
checked as it shall be cheGked by the concerned building sanction authority. The approval
of huild~ng plans f~r the proposed occupancy/layout of the floors shown on the plans shalt
be valid for a duration of 05 years as per cia se 2.4 of UBBL. Any subdivision of the
floors, change of trade! use or re-validation sha I only be done with the prior approval of
this department. It shall be ensured that provi ions of all requisite fire and life safety
measures stipulated in USBL4QI6 and Nation I Building Code of india 2016 shall be
complied in letter and spirit before the occupan y of the building under intimation to this
department It may also be noted that aforesaid clearance is n~t an FSC from Delhi Fire
Service.

Yours

Tel. No’23414000

Residenilal groij~ housIng al Rh. N~ 12~O/2 ~C — B, Pkt-1 Vas~nt Kunj, N~w Oelhi

1842247



ANNEXURE R-12

w.

/ DELHI JAL BO RD
OFFICE OF THE EXECUTIVE ENGINEER (M)-45

OPPOSITE J-BLOCI< MARI(ET, SAKET,
~~i7

No. DJB/EE(M)45/2024/ ~2O ~ated: ~\
Name of owner Mr. LALIT JAIN LALIT JAIN HUF THROUGH ITS KARTA MR LALIT JAIN

Address KH NO.1230/2 OLD NO,2792/2026/1675/8SE~’~ PKT-1 VASANT
KIJNJ N.D PART OF REVENUE ESTATE OF XIILL MEH.

0BPS 10 No. 10118036

garthng~f P.~lhU& ~Bo~rd~Np~i~9~
nt~unLU~)dQ~5 WU~Q~

In ~4ference to above application no, EE(planninglW-IIl vide his letter no. DJB/EE(PIg)W’
tll/2024/594-598 dated 25.01.2024, has calculated infrastructure charges (IFC) for water amounting
to Rs. 3,33,58,129/- as well as EE(~Ig~DR vide letter no. DJB/EE(Plg)DR/2024/101~OS dated
25.0i.2024:has calculated j0ft~struct.ureCharge5 (IFC)’for sewer amounting to Rs. 2,00,14,914/-.

In this regard. the site has been insp~cted by area JE and found that DJB sewer and water line
exists at sit~.

Thà competent authority has approved NOC for water and sewer conneCtiOI~ subjected to th~
deposition of IFC charges for water Rs. 3,33,58,129/- and for sewage Rs. 2,00,14,~14/- with total
amount Rs 5,33,73,043/-to Delhi Ja! Board through NEFT/RTGS in Union Bank of india, Karol Bagh
Branch, CBc~.01000643, AccoufltNo. 5&Q10 1006106802. IFSC Code-UB1N09O2641.

NOC may he tssued :;ubjectcd to the following.

1. Applicant has to deposit IFC charges amounting to Rs. 2,00,14,914/- for sewer and Rs.
3,33,58,129/ for water and total amcuntlng.Ior P.s. 5,33,13,043/- calculated by l)elhi jtiI Board
Planning wing.

2. The applicant has to comply with the general and special condition of planning Water and
planning Drainage as enclosed.

3. No Potable water shall be used in constri,~ction activities~
4. Rain water harvestingstrUcture as per norms is to be installed by the applicant.
5. N OC will be granted only after depo~itiOfl of infrastructure charges of DJB.

(Sawant Siogh)
Executive Engineer (M)-4S
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DELHI .JAL BOAFL :GOv’r, OF N.C.T. OF ØEIJ-Ii
OFFICE OF THE ~XECUTIVE ENGINEER (M).45,

r OPpOsfl~ ~ BLOCK, MARKET SAXET
NE~V DELHI-I 10017.

NO. DJB1AEE(M)-45/2024/ Date :- 5/~~ / 2~L~i

To,

Mr. LALIT JAIN LALIT JAIN I-fliP THROUGH ITS KARTA MR L~~L1T JAIN

KH NO.1230/2 OLD NO.27g21202611 87518
SEC-B PKT.I VASANT KUNJ N.D
PART OP REVENUE ESTATE OF VILL MEH.

Subject: -~ of DelhI Jaijoard W,~r & Sewer NOC for Construction of residential ~group housing
on~No. 2792/2026/~675J$ er-B Pkt-1 Vasantkur~j, New ~LOBPS JDNo.

~C~~8O36L

With respect to above, NOC is hereby Issued subject to following: -

1. Infrastructure fund charges calculated by bathi Jal Board planning wing for water carries Out to

Rs.3,3~.58,i29!-only vlde DJBIEE(Plg.)w.Ilj/2o24j5g45g~ dated 25.O1.2024and for sewer comes Out to

Rs.2.00,14,9141- only vide letter no. OJB1EE(Pig.)DRI2c24/1o1.1o~ dated 25.O1.2024.The total amounts

comes out Re. 533,73043/-. The appflcant has deposited IFC charges Rs. 5,3373,043!- with Delhi ~ai Board

vide RTGS ref. no. UT16R52024020300355624 on dated, ~3-02-2024.

2. The applicant Ideveloper/buitder has to make his own arrangements of entire non potable water of

183210 I_PD at his own. Developer/builder has to comply with the general and special conditions of Planning

Water Wing and Planning Sewer (drainage wing enclosed) herewith. Potable water will be provided by DJB

from nearby water supply network only as per ava4labllfty at the time of sanction of the water conr~ection after

completion of Building which may not fulfill the demand o~ the applicant. DJB will not be bound to supply water

as per the demand. The applicant /developerlbuilder will have to make his Own anangements The applicant

wilt not file any claim for any sort of compensation Igiievance in the court.

3. Water demand assessment and sewerage demand assessment has been worked out by DJB

Planning wing. Developer/boNder has to cofiiply with the general and speci~l conditions of Planning

Water Wing and Planning Sewer (drainage wIng) attached herewith.

4. No potable water shall be used In constr~ictIofl activities.

5. All dues In respect of Delhi Jal Board have to be cleared by the applicant) developer/builder

before seeking sanction of the water and sewer bulk connections.

6~ The applicant Idevelopefibulidef has to conslruct RWH structures arid recytle wasta water

tieatinent plant and to keep them In functional state.

SuI~~’~’
BJ~,RCH. ~ARCHITECI)

Recin. No. CA11982106736 ______________

23fl46 P~ & B. Viktarn Vihar
Lalpal Na~c-l’d, l~’~i Ocir~~i1OO?’L
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~.- ~ App cantIownor/bulIdol/devOlqpOr will ioi&y nnd et,eOfutOly reiponelblo to eniuro oH safety

an’ precautfoflfl~Y measures for the fety of work and mochlt1erl~ hi roIpeCt of oxecutlCflIOPo(atlOfl

~ ~ ~ cleaning of water and sewer a eNl~OS (UGRIBPS, sower Ilnos, manholes,

~n~iRécyde WWTP etc.) to avoid any ~jntowar~ lncldenVmlehaPi8C~fh.

~ Aji necessary p8rmi~l0fls for road cutting for water ~onnoCU0fl and for c~nnoCUng the sewerage

of the budding Into the DJB sewerage network h a to be obtained by~

and at his own cost after obtaining sonc1to~’ of water connection OrId sewer c inaction from ~J9 after

completion of building.

9, Building plan sanctioning authority may alsQ examine the permissibility of The poposed building

on this ~ot before sanction of building plan.

(Sawant Singh)
Executive ~agiueer(M}’45

a’
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/.e DELHI AL BOARD 7[’-~-~•-

~ ,~‘: OFFICE OF THE EX. ENGINEER (PLANNING)W111
DELHI 3M. BOARD;GOVT OF NCT DELHI

WARUN~AYA PHASE-I, KAROL BAGK,NEW DELHI 110005 ~19~ *~.
//

No: ~)gfEE~Ptg)w-IIz/2OZ4f ,~‘q ~f—(V~~ Date: 25~0i2024

Subjecl Regnrdiit~ issue ol’ NOC In the OUPS purini for Consiruetioti of Rcsldential Group
l~ousing on KIt NO.1230f2 0I.D NO,27921202G1 167518 5cc-B , Pkt-J , Vasant Kunj
N.1) l’art Qt’Rovcnuo Estate 01’ Viii Meh~

R~f~- 0BPS Il) NO. 10118036

PleaSe refer to above cited 0BPS application subject, far the proposed building I.e.
Residential Group Housing Building. Total water demand has been assessed to 134,505 LPD Out~
of which pble water demand is 97,485 LPD and nan.potable water demand is 37,020 LPD as
per prevalent norms of D38. IFC for watei for the proposed building has been assessed toy

i3J3,5sl29.O0&Ofl1Yt~0 Crore Thirty Three Lakh Pifty Eight Thousand One Hundred
Twenty Nine only) . Category C has been co~sidcred for calculatiOn of LFC for this area

Please note:
1. 5uj~hle asijusUnent in rPC, if already deposited by the applicant will be made by the:

concerned maintenance division.
2.. Concerned maintenance division should ensure the deposition of all appilceble charges! fee.
3. infiastructwe fund charges already deposited, if any, shall not be refunded.
4. Concerned EE(M)1ZRO staff should ensure that there will be no negative head in the main Iine

of 018 at the tapping/deliverY point.
5. Sanction of water con~ectiOW additional water connection! increase in existing water

conn~tion and levy of fees, charges, rentals, development charges, proportionate.
charges/central storages charges/Infrastructure charges! additional lafrestiuctur~ charges etc.
for the existing water connection(s) if any would be in accordance to the provisions In Dethi
Jal Board Act 1998 and Delhi later & Sewer (Tariff and metering) regulations 2012 as
amended from time to rime and applicable at the time of sanction of water connc~.’tion!
additional water connection! increase in the size alexisting water conneetion as the case may
be.

6. Concerned maintenance division shall ensure that applicable IPC for water has to be deposited
before granting approval of NOC on the 0BPS Portal.

7. Conditions cnclo~cd.

Please Lake further necessary ucilun in hits inuttat.

Eaci:- Aa above
Sd?.

(V K Jam)
EE (Ptaaualng)W.UI

Delhi Jal Board
OpposIte 3-Block Markat, Saket,
New DeihidlOOl?’
• N~R GUPTA

B.ARCH. (ARCHITECT)
Regn. No. CAll 982106736
231146 A & B, Vlkram Vihar
LelpatNagar.1V• Hew ~,i~i.ilOO24
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~ /py to:
1. CE~P&D)
2. SE(M)-’ 1

/1 ~

1~
4.

SE(Plg)W
S~(P1g)Dt

5. Office Ci’~py.

:- (br kind information please.
-wIth (Ito roquest to lake necessary ac ion hi the matter as ~

ittoril ofeliso,
:‘ rOt’ k litti lii lbM*lli(l(flI p1CLl~(~.

(I~
~ (Plaiintng) W-JT1

17’4

/
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Condit~çin~ f~r~W$.~j~

~ Regarding lssuo of Noc Ia th~ 0BPS portal for Construction ~f
Residential Group Housing on KH NO.123012 OLD
NO,2792120261167518 SOC-B , Pkt-1 , VaBant Kunj N.D Part Of
Revenue Estate Of YIN NI h.

Reftrence~ 0BPS )D NO. 10118036

Based oi~ the bulldlt~g plan submitted by applicant through online In (~BPSJ the IFC has been
assessed Is as under.

1. The total average daily Water Demand for this proposed scheme has been calculated as
134~5Q5 Kill, As the total assessed water demand Is more than 12.5 K!.. per day; as per
norms, DJB shall provide water for potable requirement only if technical feasibihty
exists. Non potable component shal be met through use of recycled water having quality
standards as per CPHEEO guidelines.

IFC amounting to Rs. 3,33,58,129/- Is applicable & JPC has been calculated on the
basis of built-up areas of the properties lasquare feet and rates In different categories of
colonies.

2. in case of any change In the built up area/ change In the categoly for House Tax by the
Delhi, Munldpal Corporation Is observed at a later stage, IFC will be reworked out an
prevailing rates by concerned maintenance division and applic5nt will be liable to pay
the difference. The.Rates of IPC at the time of deposition will be applicable.

3. If any addition/alteration is made In the proposed plan in future, the applicant will
submit the revised plan/scheme to 016 for revision of Water demand and [FC at
applicable rates.

4. The l7roponent /Developing Agency will provide its own arrangement for collection and
distribution of the water, The UGR and overhead tank or any other arrangement for
storage of pocoble water will be provided by the Proponent /Deveio ping Agency strictly
as per the provisloni of latest building Bye-laws~ CPHEEO guidelines, allis Codes and as
per the guidelines/Regulation of Cèt~tra1/State Environment Department /CPCB/flPcC
as applicable.

5. The operation and maintenance of the water distribution system inside the
premises/ffidMdual campus up to the connection point from the DjB mainuinewouki be q~t?r\
with the Proponent/DevelopIng Agency/Occupier and confirming to good eagtneer~.ng _~i_—’
pracaice. DJB shall not be liable /responslbl’a far any mishap/untoward tttctdent Inside
such campus/premises.

6. The guidelines as of CPHEEO manual (of Depni’ttnent of housing and Poverty
AIlet4atlo~), relevant 615 codes, CPWP specIfications and other standards and statutoty
provIsions relevant to water distribution system would ho binding on the Proponent
/Developing Agency of the project.

7. The domestic water tafll( should not be connected with the static water tank meant for
firelighting storage or gardening,

S The Developing Agency shall Intimate to the concerned Executive Engineer
(Maintenance) regarding the actual dat. ofstart of laying and Jointing ófwab~r mains at
site and will have the work Inspected at the time of connection with peripheral maha

9. The developing agency shall connect their internal distribution system with Ojil waun
main at their own cost after getting the approval from this department in presence of
the concerned Executive Engineer.

1~.
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10. 1111 dnnkn~g Water made available by DJB the developing agency shnll aiiM” l1~~
arrangements & ~ha1l also not daim drinkIng water SUPPlY front Djfl. lurltig tIB
intervening perloti. Wheb ~ di~nking water Is made available by ~J8 the dcve!0P1°~
agency will apply to this office f~r approval of water cannectiQfl.

ii. The Developing Ag~n~/b~ne~claries shall ccnne~ their water dls~IbU~0~ ~stem tO

the water main at their own cost aM after depo~itiOfl of required charges In the zofla!office, completing i~ec ssnry form~H~Ies with the concerned EE.
12. The department resevve~ the right t~ delete, add, or change ahy of the conditiofl5 of

approval of this iwopüsnl.
13, In case of acute sliortn~e oflhltcvud water hi the area and where It may not b~ ~0ssi ble to

provide Water, liidlvldunl Plot holder shall make their awn arrangements to provide
I3Otal)IC qunlity Of WatCi~ to meet interim water requirements till filtered water can be
made av~iIabIe by PJ13. The required permission from CGWA/ CGWB, MCD, DDA or any
other agency if any, for making interim~shall be taken by developing
agency/app~ICant DIB shall not be responsible for the same.

14. A suitable di; bulk water metershall be Installed by the applIcant/deVe10P!flgageflLY~
the SUitable cation In consultation with the concerned EXCCUdVC Engineer
(Maintenance) i.e. EEtM)4S at its own cost. The connection and the communication
pipe shall also be laid by the applIcant/develoPing agency at their own cost In
consultation with the MaThtenance staff.

a. Concerned E~(M)1ZRO staffshould ensure tijat there should be no negative head
in the main line of DjBattJIe ~appingfdelIVfJYP0iflL

15. Sanction of the water çonnectioJi shall be In accordance to provisions in Delhi Waterand
Sewer (Tariff and Metering) Regulations ~Oi2 and notifications ofDJB from time to time
In respectef pr~vs10fl≤.(0 ater supPly i/c conditions contained in the release letter~

16. Development plan/Approved Building floor plans submitted by the applicant shall be
verified at the time of sanction of bulk water connection by the concerned Zonal
Authorities of DI?. In case ofvariatfoi7/ deviation found inthe ~0~5b~’cedbugf~0m
the plans submitted by ~ie applicant at the time ~fsanct~Ol1 of water supply scheme or
In QBPS, then in sueh ~se IFCshaIi be re.assessed yconceriled maintenance division.

17. DepositiOn~ barges will not entJLi the appUcant/devet0Pt~ agency fbr
0~.

Immediate water c~fl~~ctlOfl by the ruB. Wate connection will be sanctioned by
concerned Executive ~ngil1eer (Maintenance) asp r available feasibilitY of DJB water Zn
the area

ia The guidelines as of CPHEEQ manual (of Departmellt of Housing and Poverty
Allevlatio4 Relevant BIS ~edes~ CPWD specIfIcatiOnS and ~theratafldat~ls and statutoiY
provisiOns relevant to water supply network would be binding on the
p~oponent/DoVCl0Pi51~ Agefll~Y of the project. Internal water supply n~twotk including

recycling plant arrangement ghall be clone & maintained by apphicant,’develoPtflS
agency as per the 5aund e~gtneerlflg practices and relevant prisctlbcd standarê

19. SluIce vaPies will be provided for re~iilfltiOfl of wCter supply ..y$tetll as per the
rcqulreYnelflS. These shall conform to IS: 26Oi~4’~71 A clear space of about 200 mm
~houid he kept between the trio of the sluice valve spindle and surfRce box so that valve
cap may be easily providOd~ When tie surface box is kept In flush with road leveL

20. Water harvesting tjirou~h stOVInhI of runoff water including rain water In all new
building Qfl plots of 100 sq. meters. & above shall be mendatoly The plans submitted ro
the local bodies shall indicate the !ystetTl or storm water drainage along with points of
collectlom of the water In surfaeC reservoIrs or In recharge wells, These provisions wlfl
be applicable as per the Public Notice (s) of Central Ground Water Authority issued from
timeto time.

a. As per the modular designs of recharge Chambers for roof top Rain Water
harvestIng available on DJB~b~~~ retention capacity of 2 m~ Is required for

Qi Scanned with OKEN Scanner
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jQO m2 of ruof top area. For mo~ de~lIs office oIES (RW~. bIB and ~ebsit~ of
018 is to be refe~ed.

b. ~on’b1e NGTI PrlnclI)at Bønch. Now Dcliii, vide his orders hi the ~a≤e Of O.~
72/2014, the applIcant / pevelo~ill1g AgencY shall construct adequate capad~Y°1
rain water harvesting system as part of tlw project

21. An undet~~U1id resei~OIL of required capacl~ shall have i~ top water level (r.W.I~)
beloW the grouud lovol but ~0p of nd ground reservoir ≤hOUld be at least 30 cm. above
the norm~1 G.L.

22. The feedel niains from approved parl~her~ water supplY schen’5 ~o proposed
~ndergtOUUd tank for potable water shall be designed at the time of making conflO1~

as per availabilitY of water by the concerned ExecutiVe Engineer
‘23. SanctiOn of water coiinectlofl/ additional wateT confleCt~0nh/ Increase hi ~xi≤tIflg wat~

couneètiofl and levy of fees, charges. rentals. deVe10Pm~t charges. proP0~0~1~
charges! central storages charge$/ inftas’ ~re charges / additi0fl~~

etc. would be in accordance to the proviSl°~5 in Delhi Jal ~oard Act 1998 and
Delhi Water & Sewer (Tariff and metering) regulations 201Z as amendnd from t~nlt to
time ~nd applicable at the time of sanction of water confle~~/ addm~ water
conDectlon/ increase In the size ol~ existing water conneCt0~

<3~3

Ii

(
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OFFICE OF THE EXECUTXV ENGINEER (PL.ANN~G) DRAINAGE
DELH~3 L SOARØ: GOVT. OF N.C.T. OF DELHi

VARUNAL.AyA PHASE-I, JHANDEWALAN, NEW DELHI -110005.
Em Ii:. ~epdrL00Cgm1lt.c0m

Dated: 25.01.2024

~BPS ID $o~ 10118036 .

~CALCULATION OF SE AGE DISCHARGE AND IFC FOR SEWER FOR
CONSTRUCTION OF RESIDENTIAL GROUP HOUSING ON KH NO.1230/2
OLD NO~Z79l/~026(lG75/S SEc-D PKf-1 VASANT KIJNJ ~ pART OF
REVENUE ESTATE OF VtLL NEH.

The total average daily sewage discharge and IFC for the above scheme has been worked qut as
under:

I) Total average daily~ sewage discharge ~ 13450 LPD
II) IFC for Sewer as per prevalflngrates based on built up area~ ~ 2~OO,i4,914/

NOC is applicable subject to constryction and maintenance of Sewage Treatment Plant ~f adequate
capaCfty for recycling of waste water b~ the a~pllCantr as per CondltlOflS enclosed.

Please note~~
i. Concerned maintenance dMsion shoijid ensure the deposition of all applicab1~

charges/fee. Suitab~ a4ju5tflte~t in si~c, ir already deposited by the appilcaflt~ will be
made by the concerned dMsian.

2. me sewage discharge of the proposed block Is more than 10 KLD. Any building having UP
the consumpbofl of water 12.5 KU) and above subsequent generatIon of 10 KLD ~nd
above of sewage will make a provision of. a recycling system of waste water for
HorUajiture and other non drlnkifl0 pucposes as per the provision of latest buildmg Bye-
laws end CPHEEO (Departn~e~t of Housing and Poverty Alleviation, Govt. of India. The
applicant will have to instait and maintain a Sewage Treatment Plant for r~cydIng of
waste water as per COftd)tfCns enclosed.

3. CODC~~ teeIflCC PlyliIoo hail ens~xC that eppilcable IPC for sewer
has to be 4e~’O ted befar~ gras approV~1 of NOC on OSPS Portal.

Please take MtJ~Cr nece5s~’Y action In the matter.

Es~d Cor1didO~~S for approva!

Sd!
EE(P1~)DR

copy tel
z. a(PID)
2. ~M)-1t
3. ~DR
4. SE(PI9)W
s. Qmcscopy

for kind information please.
for further ii ceseary actIon.
for kind informatIon please.
for kind Information please.

~1,

//

/

Scanned with OKEN Scanner
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1. The total average daiLy sewage ~j~charge for this propose4 sch~Ie has been
calculated as 1345O~ LPD. LFC amoun~’g ~o R.~ ZOO~4,914f~ appilC3~ & IFC
has been cal~jlated on the basis of buNt U~ areas gf the prope~e5 in square feet and
rates in different categolies of co!onte~

2. In case of any change In the built U~ area is obserred at a later stage or due tO anY
Inadvertent error In calculation of IFC, IFC will be reworked OUt 00 pre~~~m~ C2tes

by concerned maintefla0~ diviSiOfl and applicant will be liable to pay the differefl~
No additional dlscharEe for the above proposed additlOfl / alteratiOfl will be allowed.
Also, the Rates of LFC at the time of deposition will be applicable.

3. 11 any 5ddition/aL ton’s made In the proposed plan In future, the apptiC~.t ~l
submit the revised plan/Scheme to PIB for revi5i°~ of 5ewage ~~~charge and IFC at
applicab~ rates.

4. The pt.opone~lt /DeVvi0Ph~~ Agency will provide its own arrangement for coLleCtiOfl
of the sewage generatedi its treatment and the disposal of the same till the
peipht~/~hIk sewer system Is made available by Delhi Jal Board. The STP and
septic tank or any other ~~~angeme0t will be provided by the Proponent
/peveloping Agency s~~Y as per the prOViSiOflS of latest building Bye-laWS~~
CPHEEO guideI1fleS~ all IS Codes and as per the g~idelifleS/~g~1lan00 of
Central/State EnvirOflm~t Department /CPCB/D1~~ as~applicable.

5. The sewage for gosp al/Hote1/W01~~P shall have to be treated as per the
requirefl~t of latàst building Bye-laws and guidelines of CPHEIiO manual and
reJe~t IS ~des before releasing into D~B ne~ork.

o. The operation and ma1nte~fl~ of the sewerage system Inside the
premIses/1fldM~aI campUS up to the connection point from the DJB sewer line
would be with the p~0ponent/DeV0l0Pln~ Agcncy/Occuplor. DJB shall ~ot be liable
/re~pons1ble for any mishap/untoward Incident Inside such carnpuS/Profl1iSe~

7. The regulation of quality of Treated Effluent. Its Standard. Operation an~
Mainttn~~cC of the STP/SpsfSewerage system will be as per the
guldellne$/iflStrUCtiofls of the Authority concerned and proponent/Devet0Pin~
Agency of the project will be solely responsible for ImplementatiOn of all such
guidelines prescribed by the concerned Authority dealing with such regulations.
Delhi Jal Board In any manner shall not be responsible for the violation ~f the
regulations.

1

(.7
CALçL)LA1ION OF SEWAGE DISCHARGE AND ZFC FOi~ SEWER: FOR/~~1’~ ~~DN0.101~8036

CONSTRUCTION OF RESIDENTIAL GROUP HOUSING ON KH NO.1230/Z
OLD NO.2792/2026/1615/B SEC-B PKT-1 VASANT KUN3 N.D PART OF
REVENUE ESTATE OF VIU. MEH.

Based on the buildIng plan submlrt~d by through onhina~t’ ODPS) the wc has
been assessed is as under

(:7
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7..
~e const tI/desIgn/opora~~on and maintenance of the /5ewe~ge

is the s~io responsibility of the Proponent /Developing Agency ~f the project.

The gu1de~nes as of CPH~EO manual (of Department ~f Housing and Pove~
Alleviation), relevant 81$ codes, CP~ ~pecIflc~tions and other s~ndards and
statutory provisions relevant to sei~erage system wø~ld be binding On thC

( Proponent /Peveloplng Agency of the proJect~10. Any building having up the consumption of water 12500 liters per day and above
subsequent generation of 10,000 liters per day and above of sewage will make ~
provision of a recycling system çf waste water for Horticukure and other non
drinking purposes as per the provisIon of latest ~u1ldlng Bye~ Jaws ar~d CPH~~~
(Department of Housing and poverty AlleviatiOn, aov~ of India. The responsibuuitY0f
operation and maintenance of STP/SPS etc. will lie wit!) the proponent /peveioping
AgencyfOccupler only. if a recycling plant (Waste Water Tream1e~t plant) is
provided In the premises and bypass of sewage ~s obsefl,ed into DJ5 5ewe~ge
system without prior Intimation, penalty Will be levied as per prevaflifl~ policY o(
DJB for their lapses from the proporteflt/ developing agencY/O U~L~

11. The applicant is advised t~ connect the sewer out fall of the premlS03~ With DJB
internaI/peHPhe~/~1~’ line with the permission of concerned EE(Maiflte~~~ceu1
in o~er to e)fmIna~e the possi~Ility of any pack flo~, In case ul any ~~ha~e of
internal/per ~b /trunk line, und.~; unavoldabi circumStances. Onus of
integrating sewer cø~flCCtiOfl with the exi~tIng intern i/pen? /trutliC sewer of
DJ~ either by gravity or through a pumping main as p r good engineering practi~S
and In consultatiOfl with the Zonal authorities lies wi the proponent! developing
agericyt0C~P~

1952258



ANNEXURE R-13

~~
~ •~t{ ~4’~ ,~5~’U3 ~ BSES Rajdhani Power Limited

Kcv C’t’i’iwr (~lI. 1st lIotir, 1.3SES Coiimwrcial 010cc, Ni~aniuddin West,
N~.ar Petrol Pump. Ncv~ Delhi — I 10013.

fl (T’4 Il4oIht)l)L2001PI.Cl 11527 GST: O7AAGCS3I87H2Z3
id F~) I ii 3vQ9757~l. 0 I ~3O’)9O552 www.b~c~dc11n.C0ifl

No: GM-KCCIBRPL!MiSC.1 2 1 ~‘ Qated: 131 V~-/ 23

To,

Mr. LaUt Jam HUF
Kh No. 1230)2
Viii- MebraulL Sec-B
Pkt-1, Vaspr~t Kunj
New Delhi

Sub: Your request for the ussurance of power supply of 2ÔOOKW for residential purpose
at Kh No. 1230)2, Viii- Mehrauli, Sec.’B, Pkt-1, Vasant Kunj, New Deihi-’tlOQGl.

Dear Sir,

In re,ference to your letter recei~’ed in this ~ffi~e, in t[~e subject matter, it is to inform you that
considering the present loading condition of the HT n~tworkiGrici in the area and generic load
growth of the area, the propvsed loac~ requiremer~t ~f 2000KW inside your premises IS
technically feasible.

However, as and when formal application is submitted by you for the required load,
reassessment of the actual loading pos Won of the 11KV network and grid substation shaH have,
to he clone before sanctoninc’ ‘ he a~piied load and scheme shall be finalized accordingly with
iss~ar.ce of demand note .quently.

It may be noted that as p~r prevailing DERC guidelines load upto 4MVA is to be catered on HT
(11KV) system of supply for which provision ~f built-up substation comprising two room of
mfr~murn size 4X3 M & 3X3M for RMU & Metering rpom adjacent to each other for installation qf
discom equipments has to be made by the appicant inside his premises. Further installation of
transformer and assc’ciated equipments after discon~ metering shall e in the scope of applicant,
and all the statutory compliancesIdifaCtiOflS as per the prevailing guidelines shall have to
ccmplied by the applicant for ava~ling the electricity connection

During ~ite visit it has been observed that the premises has an existing overhead line of 66KV
hence apy c.onstrueh~n work below the overhead line should be avoided or not feasible. As per
current ~uide!ines:

1~,~sflr~stallation T ,.nvertical clearance where Minimum horizontal
mu .~s passing above a building! clearance where line is

structvre!balconY etc. passing adjacent to a
buildinglstructurelbalcony
etc.

Extra high voltage
line exc~edincj 33 KV

c~)

3.7 meters (Plus 0 30 meters for every
additional 33000 volts or parts thereof)

Wth be~L re ards,

7~≠c(Exec~ion). ~nir~i~

2 meters (Plus 0.30 meters for
every additional 33 KV or part
thereofl

,1

~UDH~R ~.U”TA
B.ARQH. (ARCHITECT~

Regn. No. CA!1962/0673~
2311 46 A & B, Vikram Vihar
I..p]pii N~a~P6 Naw paihf.llOaad
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ANNEXURE R-14

GOVT. OF N TIQNAL cAPITAL TERRiTORY OF DELHI
LAND ACc≥UI~IflON COLLECTOR (8OUTH)/

ADDITIO~AI, DIsTRICT MAOISTRATE
M.D ROAt~ BAREr, NEW DELHI - 110068 ______

F.~.(l)/LAC/2O2~1/ .. l)ated:

•1’o

Tbe LExecu tivc lEngin eer (~•ldg.)
~ “~ HQ.1I

Municipal Corporation of D~llij
• Officc~ of the LExecutive Engin~er (Building) HQ

911i Floor D. SPM~ Civic Centre
J.L. Nehru Marg New Delhi..i 1000.2

Sub: Building plan application for tl~e prop~sç4 construction of residential Group
Housing on land a4measi~rlng 535~,61o sqm. Comprised in Khasara
No.1230/2 OLD 2297/2Q2~.f 1675/8 Sector. B PktI Vasant Ki~nj revenue
Estate of village Mehrauli New Delhi.

Plea3c refer to your letter No. EE(B) HQ/2024 D-611 dated 29.01.2024, on the
subject cited above, the status of the land in question as report by the Patwari (LA) is given
below: -

~KhasaraNç!. U/S4&6 ~ DateoT ~ 1
I_____________ Possession I _______

New I 23O/~ (6-7) OLD No Award No Possession ~ This land is
No.2797/2Q~6/l675/8 I freefrom
Mm acquisition

and along-with
duly

V authenticated

Joint
inspection
reportdt.
20~l1.2Q12 the
site plan is as
per site and
authentic and
relevant
documents ,are

V attached

This report is valid only for one month from the date of issue. Furthe~-, this report

may not he treated as document. of any right, title or interest of any person.

ThiS issue with the prior approval of Competent Authority.

Yours faithfully,

NT. (LA)
District South

1972260



F’

Urgent Court Matter

ANNEXURER-15

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE

OFFICE OF DEPUTY CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE

TUGHLAKABADg NEW DELHI- 110044.

F. No. 07/DCF(S)/Land/FCA12024-25/74 12-14 Dated: 06.12.2024

To,
The Chief Conservator of Forests (A)/Nodal Officer (FC)
Department of Forests and Wildlife
GNCTD, 2nd Floor, A —Block
Vikas Bhawan, I.P. Estate
New Delhi-i i0002

Sub: Submission of information as per minutes of meeting held by CEC on 28.10.2024 in r/o

Application No. 1587 of 2024 flIed by Sh. Rajeev Ranjan regd. Approval given by

MCD and DDA to construct a high rise private luxury group housing project-reg.

Ref: F. No. 11(42)/RMB/DDAI2O2O-21/6985-88 dated 28.11.2024.

With reference to the letter dated 28.11.2024 mentioned in reference, the information has

been sought by CEC regarding the application no. 1587/2024 filed by Sh. Rajeev Ranjan regarding

the approvals given by MCD and DDA to construct a high rise private luxury group housing

project. In this regard the following information has been sought by CEC as per the record of

discussion during the meeting held on 27.11.2024:-

SL. Information sought by CEC Action taken report

No.

1. Whether the land in question is a As per the location of the project area available in

Morphological Ridge, Reserved this office, the project area was superimposed over

Forest and Protected Forest. the different forest layers and it was found that the

90 % (approx.) of the project area is falling in

Morphological Ridge. However, the same can be

rechecked by HQ through GIS cell.

2. The land in question has been dug As per the inspection carried out by the forest

up, flattened, levelled or worked. officials on 02.0 12.2024, breaking of land was

1982261



Is’,
found on the said land parcel falling in

Morphological Ridge in Vasant Kunj. A copy of

inspection report for the visit carried out on

02.12.2024 is enclosed herewith for kind perusal

and necessary action.

3. The trees on vegetation have been In this regard it is to inform that a site visit was

cut and or removed, conducted on 17.10.2024 by the officials of South

Forest Division and it was observed that 01 fallen

(Sheesham) tree at the spot was rehabilitated with

the help of JCB and Hydra machine, it was also

seen to that the area around the tree remained de

concretized. Also, a total 23 trees are present at the

site out of which 19 nos. of trees are healthy and

upright, 01 no. of fallen tree was rehabilitated and

03 no. of trees are dried out. Further, an inspection

was also carried on 13.09.2024 and based on this

inspection, a Notice dated 17.09.2024 (copy

enclosed) and re-strainment order dated 17.09.2024

(copy enclosed) for the offence was issued to the

offender for giving explanation of damaging the

tree and restraining them from further offence. The

copy of the Inspection Report along with the

photographs is annexed herewith for kind perusal

and information.

However, it is pertinent to mention that during the

inspection carried out on 02.12.2024 to ascertain

the breaking of land, one of the members of RWA

produced an older photograph, on comparing the

same with present status of the aforementioned site

one tree has been found missing.

The report is submitted for kind perusal and further necessary action.

Yours faithfully,

Dy. Conserva~LForests
South Forest Division

1992262



Ei~ed as above:

Copy to:

1. The MS (RMB)/Additional Principal Chief Conservator of Forests/HOD, Department of
Forests and Wildlife, GNCTD, 21~~ Floor, A —Block, Vikas Bhawan, I.P. Estate, New
Delhi- 110002, for kind information.

2. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2~’ Floor, A
—Block, Vikas Bhawan, I.P. Estate, New Delhi-I 10002, for kind information.

Dy. Conserv~~orests
South For ivision

2002263



To,

The Deputy Forest Conservator (South)

Tughlakabad, New Delhi

Subject: - In the matter of BHAVREEN KANDHART V/s

C.D. Singh and Ors. CONT.CASE (C) 1149/2022 in

CM APPL. 52907/2024

Respected Sir,

As per the Direction passed in the aforesaid Case Number,

the counting of the trees along with photo Google has been

conducted in accordance with coordination after visiting on

the spot at Plot No. 1230/2, B-i, Vasant Kunj, New Delhi,

the details of which is as follows: -

Sr. Name of Google Coordinate Present Status

No. Trees

1 Subbule 28.521235 77.159913 Green & Healthy

Standing

2 Subbule 28.521127 77.159906 Green & Healthy

Standing

3 Amaltas 28.521146 77.159876 Green & Healthy

Standing

S~.n.dthOKEMS~~n.~
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4 Amaltas 28.521142 77.159865 Green & Healthy

Standing

5 Amaltas 28.521168 77.159839 Green & Healthy

Standing

6 Neem 28.521193 77.159792 Green & Healthy

Standing

7 Shisam 28.521282 77.159658 Fallen tree was

raised straight

8 Neem 28.521388 77.159548 Green & Healthy

Standing

9 Neem 28.521468 77.159373 Green & Healthy

Standing

10 Dried Tree 28.52 1505 77.159333 Dried Tree is

standing

11 Neem 28.521824 77.159278 Green & Healthy

Standing

12 Silver Oak 28.521806 77.159336 Green & Healthy

Standing

13 Neem 28.521806 77.159425 Green & Healthy

Standing

14 Silver Oak 28.521806 77.159425 Green & Healthy

Standing

i~~i

S..no.dwIthOKEJ~S~.,.~.,
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15 Neem 28.521726 77.159591 Green & Healthy

Standing

16 Neem 28.521596 77.159776 Dried Tree is

(Dried) standing

17 Pipal 28.521513 77.159959 Green & Healthy

Standing (4 to 5

branches have

come out from

root of this tree

18 Neem 28.521597 77.16005 Green & Healthy

Standing

19 Silvar Oak 28.52 1434 77.16025 Green & Healthy

Standing

20 Gulmohar 28.521476 77.160256 Green & Healthy

Standing

21 Mango 28.52 1553 77.160256 Green & Healthy

Standing

22 Shemal 28.521526 77.160228 Green & Healthy

Standing

23 Dried Tree 28.52 1522 77.1602 13 Dried Tree is

standing

&fln.d .~th OKE~~
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According to the aforesaid table, total 19 trees are green

and healthy standing and one fallen tree was raised

straight and 3 trees were found to be dried

Hence, the report is submitted for information and further

proceedings

Enclosures: photographs of trees

Yours faithfully

Sd!- 17.10.2024

Chhedi Lal Sharma

(Forest Conservator)

Sd!- 17. 10.24

Shri Kamal Kishore

(D.R.O.)

Sd!- Illegible

18.10...

[Receiving, from 0/0 Dy. Conservator of Forests,

Tughiakabad New Delhi-44 vide Dy. No. 4698 dated

18.10.24]

Scanned with Scan Scanner
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ANNEXURER-16
(GOLLY)

CENTRAL EMPOWEiu~D C()Mi~hTTEE
(CONSTITUED BY THEJI1ON’~L~Sj,pp ~ OFTNDJA)

Ill Floor, Clin nakya Bhawan, Chana~yjpur~j,~~w iYëifji — 21 cf~116ijO6J2~,2 f~io~13
Email:~

F. No. 2.8O!CECiScI2Ô25pt~ IX á~Od:’ 25~62~2O25

To
The Member Secrétàry~
Ridge Management Bo~rd,
Government of NCJ çf ~eii~i~
New DélhR-11bb~f

Sub Application No. 1587 of 2024 hI~d by Shri Rajeev Rar~jan
regarding approval jgiven by the MCD and ~DA t coñstt~uc~ a
high-rise private.~group houéing pr~oject at V~asant Kunj by MIs
RR T.exkmtLLp_regd~

Sir,
As you are aware the aforesaid appJica (c~py~attáched) is ~n~ér

ooh~déràtiänof~ec~. ~r~Tsed:by4he~o~vide
letter No l1(42)/RMB/D o~ôi’l~o~ dated O8~01 2025 WñIÔli
~~yo~j•

2 In this rega~d, the CEC~has decided to~séeI< the views~f-the~idge
Management Board on ~the pröjë~t ‘which is th? s~bject matter of t~i~
ap~Iicátioi~.

3. ~:yo~i ~ rçquie~ted ~o pr~sent this application ~øttem.~,
l~idge Man~5rneñf Borad and su~rnit its ~W~Wltl ir~ ~nçxt ‘3’ weeks- lie.
Ia~eäf~by~1 8ba2C25:

End: As above
if ithfi~i1ly

(Banu athi. G)
Me bar Secreta
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GOVERNMENT OP NCT OP DELHI
DEPARTMENT OP FORESTS & WILDLIFE

,~ ~. A~BLOCK, 2~ FLOOR; VIKAS BAAWAN, IP ESTATE, NEW EJELHI.110002
0

F.No.fl(42)/RMB/DDA/2O20 21/ ~ Datei

To,
The Member Secretary
central Empowered Committee
2nd FIoor~ Chanakya Shawan
Chanakyapuri, New DelhI-110021

Sub: Application No.1587 of 2024 filed by Shri RaJeev Ranjan regarding approval
given by the MCD and DDA to construct a high-rise private group housing
project at Vasant Kunj by M/s RR Texknlt LLP-reg.

Ref: Your letter F.No.2-80/CEC/SC/2O2 5-Pt.IX dated 25.02.2025.

Ma’am,

I am directed to convey that M/s RR Texknit LI,!’ has not approached the RMB for

clearance of the project till date. Further vide order dated 16.05.2024 (copy enclosed), the

Hon’ble Supreme Court in LA. No.117930/2024 in Contempt Petition (Civil) Diary No(s)

21171/2024 in W.P.(C) No. 4677/1985 titled Bindu Kapurea Vs Subhasish Panda has

restrained the Ridge Management Board from clearing any project proposals fçr diversion

of ridge forests without seeking permission from the Court The relevant ~tofth~ai~d

order is reproduced below:

.4. We, therefore, restrain the Ridge Management Boardfrom clea~’he~p~ibjêd
proposalsfor the diversion ofthe ndgeforests without seeking permissionfronj this CourC

Therefore, till the above order is revoked, it will not be possible to obtain the views

of Ridge Management Board on the Project.

Yours faithfully,

pal)
AP &iloD/

Membe S tary, B

Copy to:
1. CCF (A), Department of Forests & Wildlife, Go o C’ 0 e I
2. CF, Dep rtynentofForests&WIIdiIfç, Go of OD~IL
3~ C (HQ~, Department of Forests & Wildlife Go ofN~ IF of. Dell.
4 CF (South), Department of Forests & WI Ife ov ,p o D’
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29.01.2025
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$~39
* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ CONT.CAS(C) 1149/2022 & CM APPL. 26421/2023
CM APPL. 44853/2023, CM APPL. 6403/2024, CM APPL. 6406/2024
CM APPL. 7979/2024, CM APPL. 7980/2024, CM APPL. 22099/2024
CM APPL. 26203/2024, CM APPL. 29795/2024, CM APPL. 29796/2024
CM APPL. 32242/2024, CM APPL. 32897/2024, CM APPL. 32898/2024
CM APPL. 37645/2024, CM APPL. 44009/2024, CM APPL. 44143/2024
CM APPL. 45986/2024, CM APPL. 46221/2024, CM APPL. 47590/2024
CM APPL. 51019/2024, CM APPL. 51020/2024, CM APPL. 53808/2024
CM APPL. 53844/2024, CM APPL. 53949/2024, CM APPL. 57042/2024
CM APPL. 57162/2024, CM APPL. 57215/2024, CM APPL. 62212/2024
CM APPL. 62487/2024, CM APPL. 63373/2024, CM APPL. 63375/2024
CM APPL. 65260/2024, CM APPL. 67188/2024, CM APPL. 67527/2024
CM APPL. 68217/2024, CM APPL. 69803/2024 & CM APPL. 69804/2024

BHAVREEN KANDHARI
.....Petitioner

Through: Mr. Aditya N. Prasad and Mr.
Pratyush Jain, Advs.
Mr. Gautam Narayan, Ms. Prabhsahay Kaur, Ms.
Asmita Singh, Mr. Satyakam, Amicus Curiae
Mr. Tushar Nair, Mr. Punishk Handa,
Mr. Anirudh Anand, Advs

versus

SHRI C. D. SINGH AND ORS.
.....Respondent

Through: Mr. Sameer Vashisht, ASC
Mr. Satyakam, ASC
Mr. Sanjay Katyal, Adv.
Ms. Mehak Nakra, ASC
Mr. Ahluwalia, Adv

CORAM:
HON'BLE MR. JUSTICE JASMEET SINGH

O R D E R
% 06.12.2024

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 24/06/2025 at 17:12:14

2172280

ANNEXURE R-5/3



CONT.CAS(C) 1149/2022

1. Since Mr. Gautam Narayan, learned Amicus Curiae has been

designated as a Senior Advocate of this Court, while he will continue to

assist the court as Amicus Curiae, but on account of his busy schedule,

Ms. Ashmita Singh and Mr. Satyakam, learned counsels are requested

to assist this Court as Amici Curiae in the present matter and other

connected proceedings pertaining to protection of trees.

2. List on 10.01.2025.

CM APPL. 29795/2024 & CM APPL. 29796/2024

3. Mr. Katyal, learned counsel for the respondent states that the

Department will take the Amici Curiae to show them the state of 53

transplanted trees as well as the compensatory plantation of 1400 trees

and their status as well as their health.

4. Let the photographs of the same be place on record.

5. With consent, Mr. Saurav, Forest Officer of NCRTC (Mob:

9958941470) will go with Mr. Satyakam, learned Amicus Curiae

tomorrow, i.e. 07.12.2024 at 11 a.m., along with a Tree Officer who

will accompany them. One Range Officer shall also accompany them.

6. List on 13.12.2024.

CM APPL. 52907/2024 & CM APPL. 52908/2024

7. These are applications seeking directions to the Deputy Conservator of

Forest to conduct an inspection qua removal and felling of trees in

Khasra No. 1230/2 measuring 6 bighas and 7 biswa.

8. As per the report of the DCF (South), in paragraph 6 it is stated that

there were a total number of 23 trees present at the site, out of which 19

trees are healthy, 1 tree has fallen, which was rehabilitated, and 3
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number of trees have dried out.

9. The number of healthy trees as recorded in the order dated 04.10.2024,

remains the same.

10. Mr. Ahluwalia, learned counsel, on instructions, states that the owner

of the property shall ensure that all 19 trees are kept healthy and alive

and the 1 rehabilitated tree shall be kept in good condition.

11. In view of the above, the applications are disposed of in the aforesaid

terms.

CM APPL. 57162/2024, CM APPL. 47590/2024, CM APPL. 7979/2024,

CM APPL. 7980/2024, CM APPL. 37645/2024, CM APPL. 53949/2024,

CM APPL. 62212/2024, CM APPL. 67527/2024, CM APPL. 67188/2024,

CM APPL. 44143/2024, CM APPL. 69803/2024 & CM APPL.

69804/2024

12. List on 13.12.2024.

JASMEET SINGH, J
DECEMBER 6, 2024 / akc / (MS)

Click here to check corrigendum, if any
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